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PREFACE 
 

Human rights and issues related thereto have taken center stage ever since the inception 

of the United Nations. Since the past several decades, different ideas have been mooted 

by academicians, judges, jurists and eminent thinkers etc. to help bring about more 

respect for human dignity.  

Over the years, we have witnessed many positive actions on the part of the legislature as 

well as the judiciary insofar as many ameliorative legislative Acts and judgments seeking 

to protect human rights have been rendered. However, something seems to be amiss as 

reflected through the innumerable human rights infractions taking place on a daily basis.  

This wide gap exists mainly due to the lack of awareness amongst the citizenry. No doubt 

that strong legal provisions are quintessential to fulfilling a nation-state’s vision of a 

rights-based approach, nevertheless, the role of awareness of one’s own rights & duties 

(towards other human beings) cannot be overlooked when we are attempting to garner 

respect for human rights.  

From our own experiences we know that the human brain is most malleable during 

childhood and as we grow older, we keep becoming more rigid and set in our ways. 

Therefore, it is easier to raise children with a uniform belief in the dignity of fellow 

human beings rather than striving to correct adults who have become habitual to 

committing misdeeds i.e. earlier the intervention, more lasting the impression. 

This study having been carried out across 29 states and Delhi NCR seeks to analyse the 

syllabus prescribed from class I to class XII in order to ascertain how much of a human 

rights-centric approach does each state board have and what are the best practices that 

may be adopted inter se so as to be able to raise children sensitive to the needs of other 

fellow beings.  

The report brings out an objective analysis of the data analysed which may help the state 

boards to inculcate more human rights in their prescribed syllabus and adopt better 

teaching mechanisms. A major advantage of such an extensive comparative study is that 

it gives the states an opportunity to learn from the mistakes of one-another and customize 

what they like about the curriculum of other states in accordance to their own needs.  

In the concluding section of the report, a set of recommendations have been provided that 

may help yield better results for the various boards functioning in India.  
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CHAPTER 1 

INTRODUCTION 

 

1.1 INTRODUCTION: 

The youth, as well as the children, play a pivotal part in the growth and development of a 

particular social structure. They are expected to form the basis of a social setup that is 

based on equality and protection of rights of the weaker sections. It is in the light of the 

responsibilities put upon the future generations that it becomes important that these 

children or young adults be sensitized about the basic rights that all human beings have. 

Human rights are the basic fundamental rights of an individual irrespective of race, caste, 

religion, age etc. Education has a very important role to play in promotion and protection 

of human rights. It acts as an important tool to make us aware of our civil and political 

rights often called as the first generation rights and the social, economic and cultural 

rights known as the second generation rights.   

In the absence of proper education and sensitization, one cannot be expected to respect the 

rights of others. The right to know one’s rights is a human right in itself and therefore it is 

the duty of the state to ensure its citizens are given ample opportunities to learn about 

them. 

Even on the International platform, human rights education has found recognition through 

the United Nations Declaration on Human Rights Education and Training. In addition to 

this,the General Assembly declared 1995 to 2004 as the United Nations Decade for 

Human Rights Education which called for universal human rights education. 

Amnesty  International,  a  leading human rights protection watch group also runs a 

Human Rights Education Program with the belief that learning about human rights is the 

first step towards respecting, promoting and defending these rights.  Through human 

rights education, we can empower ourselves and others to develop the skills and attitudes 

that promote equality, dignity, and respect in the community, society and also across the 

globe. 
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1.2 UNDERSTANDING HUMAN RIGHTS: 

Human Rights are the fundamental minimum guarantees that every human being ought to 

enjoy by virtue of having taken birth in the human form irrespective of race, colour, sex, 

language, religion, political or other opinion, national or social origin, property, birth or 

other status. 

Although a very narrow and limiting viewpoint, it may be useful to mention the definition 

given to human rights under section 2 (1) (d) of the ‘The Protection of Human Rights Act, 

1993’: “Human Rights means the rights relating to life, liberty, equality and dignity of the 

individual guaranteed by the Constitution or embodied in the International Covenants and 

enforceable by Courts in India.” 

The practice of slavery, apartheid, sati, caste system and the Holocaust are some of the 

prominent examples of human brutality on members of the same species. Having a set of 

minimum guarantees helps in securing our dignity and liberty, both as individuals and 

also as members of humankind. 

Over the centuries, several attempts have been made to secure some form of fundamental 

rights for individuals. The most prominent of these efforts are highlighted as under: 

 Magna Charta in 1215; 

 Petition of Rights in 1628; 

 The Bill of Rights (Declaration of Rights) in 1689, England; 

 The American Declaration of Independence in 1776; 

 The French Declaration of Human and Citizen Rights in 1789; 

These individualistic efforts by countries culminated into the most comprehensive 

document on human rights ever in human history, namely the United Nations’ Universal 

Declaration of Human Rights, 1948 (Hereinafter called ‘UDHR’). It was the 1st document 

to have proclaimedthe universality of human rights for all individuals irrespective of 

nationality. The significance of the UDHR is fathomable from the fact that it has been 

hailed as “…….the mine from which other conventions as well as national Constitutions 

protecting these rights have been and are being quarried”.1 

                                                           
1 J.E.S. Fawcett, The Law of Nations, (1968), p. 158; 
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The following are some of the human rights decipherable from the ‘Universal declaration 

of human rights’, ‘International covenant on civil and political rights’, ‘International 

covenant on economic, social and cultural rights’, ‘Convention on the rights of child’ 

amongst other human rights instruments on the one hand and/or the Constitution of India, 

governmental legislation and decisions of the Indian courts on the other.These are:- 

 Right to life; 

 Right to liberty and security of person; 

 Right against slavery and servitude; 

 Right against torture and cruel, inhuman or degrading treatment or punishment; 

 Right to recognition as a person before the law; 

 Right to equality before the law; 

 Right to effective remedy from national tribunals against violations of fundamental 

rights guaranteed by the Constitution or the law; 

 Right against arbitrary arrest, detention or exile; 

 Right to a fair trial; 

 Right against arbitrary interference with one’s privacy, family, home etc.; 

 Right to freedom of movement within one’s country; 

 Right to leave and return to one’s country; 

 Right to asylum against prosecution; 

 Right to nationality; 

 Right to marry; 

 Right to family; 

 Right to property; 

 Right to freedom of thought, conscience and religion; 

 Right to freedom of opinion and expression; 

 Right to freedom of peaceful assembly; 

 Right to form associations including trade unions; 

 Right to take part in the government; 

 Right to equal access to public service; 

 Right to Vote (Universal and equal Suffrage); 

 Right to social security; 

 Right to work; 
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 Right to just and favourable conditions of work; 

 Right to equal pay for equal work; 

 Right to rest and leisure; 

 Right to adequate standard of living; 

 Right to food; 

 Right to housing; 

 Right to medical care/health; 

 Right to education; 

 Right to participate in the cultural life of the community; 

 Right to scientific advancements and its benefits; 

 Right to self-determination; 

 Right against forced Labour; 

 Right to equality; 

 Right against discrimination; 

 Rights of minorities to protect culture, religion and language; 

 Right to freedom of occupation; 

 Right against exploitation; 

 Right against child-labour; 

 Right to environment; 

 Right to development; 

 Right to live with dignity (rights of differently-abled); 

 Right to live with dignity (rights of old-aged persons); 

 Right to protection of the child; 

 Right of the child to freedom of association; 

 Right of the child to peaceful assembly; 

 Right to development of the child; 

 Right of the child against economic exploitation; 

 Right of the child against sexual exploitation; 

 Right of the child to rest, leisure and play; 

 Right to freedom; 

 Right to peace; 

 Right to justice; 
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 Right to know; 

1.3 IMPORTANCE OF HUMAN RIGHTS: 

The two world wars serve as melancholic reminders of the brutality we are capable of as a 

species. However, even during times of peace, we have failed to preserve the sacredness 

of humanity with abundant examples of human rights violations on a daily basis. 

Thankfully, ever since the establishment of the United Nations in 1945, the issue of 

human rights violations has taken center stage and it is no longer an issue which can be 

swept under the rug. 

The issue of human rights violations is closely linked to population explosion i.e. 

competing interests for valuable natural resources. Figure 1 highlights the rapid rise in 

population. Although it may be difficult to imagine until about 200 years back, there were 

only a billion people inhabiting the Earth. In 2011 this number rose to a staggering 7 

billion. Estimations in the figure beyond 2011 are based on UN projections.  

 

(Figure 1)2 
                                                           
2 Graph retrieved from ‘Our World in Data’, Website URL https://ourworldindata.org/world-population-

growth[accessed 3 May 2018] 
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With so many humans competing for natural resources juxtaposed with the number of 

people that are projected to be or alreadyhave been displaced3 due to climate change 

(climate change refugees/persons displaced in the context of climate change)4, there is a 

likelihood of greater inter-country and intra-country conflicts in the near future resulting 

in innumerable infractions of human rights. Unless we begin to treat human rights as 

sacrosanct and inalienable, there is no way that we can protect our future generations 

from the scourge of human rights violations. 

The growing importance of human rights is gatherable from the emphasis laid on human 

rights in the Sustainable Development Goals (hereinafter called ‘SDGs’) adopted by the 

United Nations General Assembly in 2015. The 17 sustainable development goals (SDGs) 

are as follows: 

  Goal 1: No Poverty; 

  Goal 2: Zero Hunger; 

  Goal 3: Good Health and Well-being; 

  Goal 4: Quality Education; 

  Goal 5: Gender Equality; 

  Goal 6: Clean Water and Sanitation; 

  Goal 7: Affordable and Clean Energy; 

  Goal 8: Decent Work and Economic Growth; 

  Goal 9: Industry, Innovation and Infrastructure; 

 Goal 10: Reduced inequalities; 
                                                           
3  “Displacement linked to climate change is not a future hypothetical – it’s a current reality: An annual 

average of 21.5 million people have been forcibly displaced by weather-related sudden onset hazards – 
such as floods, storms, wildfires, extreme temperature – each year since 2008. Thousands of others flee 
their homes in the context of slow-onset hazards, such as droughts or coastal erosion linked to sea level 
rise. There is high agreement among scientists that climate change, in combination with other drivers, is 
projected to increase displacement of people in the future”.-UNHCR  
Website URL: http://www.unhcr.org/news/latest/2016/11/581f52dc4/frequently-asked-questions-
climate-change-disaster-displacement.html[accessed 3 May 2018] 

 
4  The term ‘climate refugee’ is misleading because in international law the word ‘refugee’ describes 

people fleeing war or persecution and who have crossed an international border. Climate change affects 
people inside their own countries, and typically creates internal displacement before it reaches a level 
where it pushes people across borders. It is therefore preferable to refer to ‘persons displaced in the 
context of climate change’.-UNHCR  
Website URL:http://www.unhcr.org/news/latest/2016/11/581f52dc4/frequently-asked-questions-climate-
change-disaster-displacement.html[accessed 3 May 2018] 
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 Goal 11: Sustainable Cities and Communities; 

 Goal 12: Responsible Consumption and Production; 

 Goal 13: Climate Action; 

  Goal 14: Life below Water; 

  Goal 15: Life on Land; 

  Goal 16: Peace, Justice and Strong Institutions; 

  Goal 17: Partnerships to achieve the Goals; 

The SDGs are a set of 169 targets to be achieved by 2030. It is noteworthy that more than 

90% of these targets relate to Human Rights5 and each of the 17 goals is linked to human 

rights in the most comprehensive manner.6 

Further, the SDGs have been hailed as7: 

Universal: While the ‘Millennium Development Goals’ (Hereinafter called ‘MDGs’) 

were restrictedly applicable to ‘developing countries’, the SDGs have an all-

encompassing universal framework inasmuch as it is applicable to all countries across the 

globe. 

Transformative: The SDGs make a shift from the traditional developmental approach 

and instead follow a “planet-centered, human rights-based, and gender-sensitive 

sustainable development that goes far beyond the narrow vision of the MDGs.” 

Comprehensive: The SDGs are comprehensive in nature as they touch upon “issues 

related to all human rights, including economic, civil, cultural, political, social rights and 

the right to development.” 

Inclusive:The SDGs are inclusive in the sense that they strive to achieve a world based 

on equality and non-discrimination seeking to promote human rights without 

discrimination on any grounds whatsoever. 

                                                           
5  The Danish Institute of Human Rights; Website URL https://www.humanrights.dk/our-work/sustainable-

development/human-rights-sdgs[accessed 3 May 2018] 
6  Kindly open link to view Human Rights linkages for each of the 17 SDGs: The Danish Institute of 

Human Rights, The Human Rights Guide to the Sustainable Development Goals; Website URL 
http://sdg.humanrights.dk/[accessed 3 May 2018] 

7  United Nations Human Rights, Office of the High Commissioner: 
Website URL: http://www.ohchr.org/EN/Issues/MDG/Pages/The2030Agenda.aspx[accessed 3 May 
2018] 
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Therefore, there can be no two opinions about the growing importance being attached to 

human rights. 

1.4 HUMAN RIGHTS EDUCATION:  

The right to know one’s rights is a human right in itself.Article 1 of the ‘Declaration on 

Human Rights Education and Training’8 (United Nations General Assembly Resolution-

2011) states that all persons have a right to know and should have access to human rights 

education and training. 

Former Chief Justice of India, Justice S. Rajendra Babu opines thusly “Human Rights 

Education is an indispensable part of the right to education and has of late gained larger 

recognition as a human right itself. The knowledge of the rights and freedoms, of oneself 

as much as of the others, is considered as a fundamental tool to guarantee the respect of 

all rights for each and every person.”9 

From our own experiences we know that the human brain is most malleable during 

childhood and as we grow older, we keep becoming more rigid and set in our ways. It is 

for this reason that interventions during childhood can help us become more sensitized to 

causes of concern to humanity as a whole which in turn will ensure the protection of 

human rights. 

It would be pertinent to reproduce here the observations of Justice S. Rajendra Babu in 

regard to achieving the varied goals of education “To achieve such multifaceted goals for 

education, it is essentially important to imbibe the values of human rights among 

children, particularly at the formative years. In other words, the human rights values need 

to be set in the young minds so as to create a society full of people who have an 

understanding to respect the rights of fellow beings, and it would lead to a sustainable 

development where equality, opportunity, and mutual respect would be the order of the 

day. For addressing all these issues, there is a need to create an appropriate mechanism to 

address various issues of human rights education and concerns. . 

                                                           
8  Retrieved from http://www.ohchr.org/EN/Issues/Education/Training/Compilation/Pages/ United 

NationsDeclarationonHumanRightsEducationandTraining(2011).aspx [accessed 3 May, 2018]. 
9   Forward by Justice S. Rajendra Babu, Module on human rights education for teaching professionals 

imparting education in primary, secondary, higher secondary levels, National Human Rights 
Commission; (2007) Website URL http://nhrc.nic.in/Documents/Publications/ModuleonHR.pdf[accessed 
3 May 2018] 
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Human rights education can go a long way in sensitizing the children of today to become 

future torch bearers of human rights. Malala Yousafzai, the youngest Nobel Laureate is a 

shining example of how one child can change the lives of so many around the world. She 

is a human rights advocate focusing primarily on the rights of women, children, and 

education as a means to transform society. Human rights education is undoubtedly the 

most potent antidote to all the brutalities that afflict humanity. Only if we are sensitive 

and mindful of the needs of others can we truly preserve human rights.  

Given the growing importance of human rights education, it is disheartening to see that 

the ‘National Policy on Education’ (2016) formulated nearly three decades after India’s 

last education policy makes just a single direct reference to the term ‘human rights’ 

under chapter IX entitled ‘Summary of Recommendations-Evolution of the National 

Policy of Education 2016’ in its 217 pages and the said reference is being reproduced 

hereunder: 

“Schools must develop in students, qualities like regularity and 

punctuality, cleanliness, good conduct, consideration for the 

elderly and respect for women. The process of education should 

inculcate a spirit of hard work and entrepreneurship, a respect 

for human rights and compassion for the disadvantaged sections 

of society. Every student should be made aware not only of 

his/her fundamental rights, but also of fundamental duties, laid 

down by the Constitution. The National Policy on Education 

should enable students to become responsible citizens of India in 

a globalized world.”10 

Nevertheless, there is a silver lining to this report in as much as value education has been 

given prime importance therein. Several indirect references to matters relating to human 

rights such as non-violence, peace, social justice, righteous conduct, right to education, 

mid-day meal scheme, child rights convention, National Commission for Protection of 

Child Rights Act (2005), educating children about fundamental rights and duties, 

equality, respecting secularism, social amity, respect towards women, care for the elderly 

and the need to preserve the environment etc. can be found in the report.  

                                                           
10 At page 170 http://www.nuepa.org/New/download/NEP2016/ReportNEP.pdf [accessed 3 May, 2018] 
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1.5 INTERNATIONAL & NATIONAL MANDATE FOR HUMAN RIGHTS 

LITERACY 

The preamble to the Universal Declaration of Human Rights: 

“The General Assembly, Proclaims this Universal Declaration of 

Human Rights as a common standard of achievement for all 

peoples and all nations, to the end that every individual and 

every organ of society, keeping this Declaration constantly in 

mind, shall strive by teaching and education to promote respect 

for these rights and freedoms and by progressive measures, 

national and international, to secure their universal and effective 

recognition and observance, both among the peoples of Member 

States themselves and among the peoples of territories under 

their jurisdiction.” 

Article 26 (2) of Universal Declaration of Human Rights: 

"Education shall be directed to the full development of the human 

personality and to the strengthening of respect for human rights 

and fundamental freedoms. It shall promote understanding, 

tolerance, and friendship among all nations, racial or religious 

groups, and shall further the activities of the United Nations for 

the maintenance of peace". 

Article 13 (1) of International Covenant on Economic, Social and Cultural Rights:  

"The States Parties to the present Covenant recognize the right of 

everyone to education. They agree that education shall be 

directed to the full development of the human personality and the 

sense of its dignity, and shall strengthen the respect for human 

rights and fundamental freedoms. They further agree that 

education shall enable all persons to participate effectively in a 

free society, promote understanding, tolerance, and friendship 

among all nations and all racial, ethnic or religious groups, and 

further the activities of the United Nations for the maintenance of 

peace."  
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UNESCO’s International Congresses 

The 3 International Congresses held under the aegis of UNESCO, namely the 

‘International Congress on the teaching of human rights, Vienna, 1978’,11the 

‘International Congress on human rights teaching, information and documentation,Malta, 

1987’12 and the ‘International Congress on education for human rights and democracy, 

Montreal, 1993’13 lay down the framework for inculcating human rights teachings in the 

classroom. The Montreal Congress of 1993 has also adopted the ‘World plan of action on 

education for human rights and democracy.’ 

The Vienna Declaration & Programme of Action adopted by the United Nations 

World Conference on Human Rights (Vienna, 1993)14 : Following are the relevant 

portions quoted from the aforesaid document- 

Article 33 of Part I:  

“The World Conference on Human Rights reaffirms that States 

are duty-bound, as stipulated in the Universal Declaration of 

Human Rights and the International Covenant on Economic, 

Social and Cultural Rights and in other international human 

rights instruments, to ensure that education is aimed at 

strengthening the respect of human rights and fundamental 

freedoms. The World Conference on Human Rights emphasizes 

the importance of incorporating the subject of human rights 

education programmes and calls upon States to do so. Education 

should promote understanding, tolerance, peace and friendly 

relations between the nations and all racial or religious groups 

and encourage the development of United Nations activities in 

pursuance of these objectives. Therefore, education on human 

                                                           
11 For the full text of the report: http://unesdoc.unesco.org/images/0004/000401/040182eo.pdf [accessed 3 

May, 2018] 
12 For the full text of the report: http://unesdoc.unesco.org/images/0007/000741/074172eb.pdf [accessed 3 

May, 2018] 
13 For the full text of the report: http://unesdoc.unesco.org/images/0016/001610/161096eo.pdf [accessed 3 

May, 2018] 
14UN General Assembly, Vienna Declaration and Programme of Action, 12 July 

1993, A/CONF.157/23, available at: http://www.ohchr.org/EN/ProfessionalInterest/Pages/Vienna. aspx 

 [accessed 3 May 2018] 
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rights and the dissemination of proper information, both 

theoretical and practical, play an important role in the 

promotion and respect of human rights with regard to all 

individuals without distinction of any kind such as race, sex, 

language or religion, and this should be integrated in the 

education policies at the national as well as international levels. 

The World Conference on Human Rights notes that resource 

constraints and institutional inadequacies may impede the 

immediate realization of these objectives.” 

 

Article 78 of Part II (D) dealing with ‘Human Rights Education:  

“The World Conference on Human Rights considers human 

rights education, training, and public information essential for 

the promotion and achievement of stable and harmonious 

relations among communities and for fostering mutual 

understanding, tolerance and peace.” 

 

Article 79 of Part II (D) dealing with ‘Human Rights Education’: 

“States should strive to eradicate illiteracy and should direct 

education towards the full development of the human personality 

and to the strengthening of respect for human rights and 

fundamental freedoms. The World Conference on Human Rights 

calls on all States and institutions to include human rights, 

humanitarian law, democracy and rule of law as subjects in the 

curricula of all learning institutions in formal and non-formal 

settings.” 

 

Article 80 of Part II (D) dealing with ‘Human Rights Education: 

“Human rights education should include peace, democracy, 

development and social justice, as set forth in international and 

regional human rights instruments, in order to achieve common 

understanding and awareness with a view to strengthening 

universal commitment to human rights.” 

 



13 

Article 81 of Part II (D) dealing with ‘Human Rights Education: 

 “Taking into account the World Plan of Action on Education for 

Human Rights and Democracy, adopted in March 1993 by the 

International Congress on Education for Human Rights and 

Democracy of the United Nations Educational, Scientific and 

Cultural Organization, and other human rights instruments, the 

World Conference on Human Rights recommends that States 

develop specific programmes and strategies for ensuring the 

widest human rights education and the dissemination of public 

information, taking particular account of the human rights needs 

of women.” 

 

Article 82 of Part II (D) dealing with ‘Human Rights Education’: 

"Governments, with the assistance of intergovernmental 

organizations, national institutions, and non-governmental 

organizations, should promote an increased awareness of human 

rights and mutual tolerance. The World Conference on Human 

Rights underlines the importance of strengthening the World 

Public Information Campaign for Human Rights carried out by 

the United Nations. They should initiate and support education in 

human rights and undertake effective dissemination of public 

information in this field. The advisory services and technical 

assistance programmes of the United Nations system should be 

able to respond immediately to requests from States for 

educational and training activities in the field of human rights as 

well as for special education concerning standards as contained 

in international human rights instruments and in humanitarian 

law and their application to special groups such as military 

forces, law enforcement personnel, police and the health 

profession. The proclamation of a United Nations decade for 

human rights education in order to promote, encourage and 

focus these educational activities should be considered." 
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United Nations General Assembly Resolution number A/RES/49/18415:The much-

needed impetus to the cause of human rights literacy came in the form of resolution 

number A/RES/49/184 wherein the General Assembly declared 1995-2004 as the ‘United 

Nations Decade for Human Rights Education’. 

 

‘World Programme for Human Rights Education’ adopted by the United Nations 

General Assembly vide resolution number A/RES/59/11316 on the 10th of December 

2004): Following the end of the ‘UN Decade for Human Rights Education', the general 

assembly adopted the aforementioned programme to further the objectives of the UN 

Decade for Human Rights Education. 

 

This resolution is based on the belief that human rights education is quintessential 

towards the actualization of human rights and fundamental freedoms of all beings without 

any distinction whatsoever. As opposed to the ‘UN Decade for Human Rights Education' 

which ran between 1995-2004, the ‘World programme for Human Rights Education' is an 

open-ended programme and currently in its 3rd phase of implementation. 

 Phase 1 of the programme: The 1st phase ran between the period of 2005 to 2009 

focusing on human rights education in the primary and secondary school setup; 

 Phase 2 of the programme: The time-frame for the 2nd phase was 2010 to 2014 

with the focus on human rights education for higher education and civil servants, 

law enforcement officials and the military. 

 Phase 3 of the programme17: The third phase is currently underway. The time 

period for this phase is 2015-2019. During this phase, the focus is not only on 

strengthening the two phases that have been completed but also on promoting 

human rights training for media professionals and journalists. 

United Nations General Assembly Resolution number A/RES/66/13718: The 14 

articles of this resolution, namely the ‘Declaration on Human Rights Education and 

Training’ (2011)are dedicated singularly to the cause of spreading knowledge on human 

                                                           
15 For Full text of Resolution http://www.un.org/documents/ga/res/49/a49r184.htm [accessed 3 May, 2018] 
16 For full text of Resolutionhttp://www.ohchr.org/EN/Issues/Education/Training/Compilation/ 

Pages/WorldProgrammeforHumanRightsEducation(2004).aspx [accessed 3 May, 2018] 
17 For full text of the Plan of Action for the 3rd phase http://www.ohchr.org/Documents/ 

Publications/ThirdPhaseWPHREducation.pdf [accessed 3 May, 2018] 
18 For full text: http://www.ohchr.org/EN/Issues/Education/Training/Compilation/Pages/United 

NationsDeclarationonHumanRightsEducationandTraining(2011).aspx [accessed 3 May, 2018]. 
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rights at all levels including preschool, primary, secondary and higher education. The 

resolution is based on the principle that human rights education is a lifelong process and 

therefore, opportunities for human rights education and awareness ought to be extended 

to all ages. 

Article 51 (c) of the Indian Constitution: Article 51 (c) being a directive principle 

mandates the Indian state to foster respect for International law and treaty obligations. 

India being a signatory to the ‘Universal Declaration of Human Rights’ (1948) and also 

having ratified the ‘International Covenant on Economic Social and Cultural Rights’ 

(1966) is obligated to effectively promote respect for human rights through education as 

required by Article 26 (2) of the UDHR and Article 13 (1) of the ICESCR.  

Section 12 (h) of the ‘Protection of Human Rights Act, 1993’: “Spread human rights 

literacy among various sections of society and promote awareness of the safeguards 

available for the protection of these rights through publications, the media, seminars and 

other available means.” 

M.C. Mehta V. Union of India19: The Supreme Court delivered a landmark judgment on 

22.11.1991 in a Public Interest Litigation filed by environmental lawyer and activist, Mr. 

M.C. Mehta wherein it had the opportunity to delve into the question of the need for 

environmental education at the school and higher education level. The apex court laid 

down that all educational boards were required to enforce compulsory education on 

‘environment’ from the following academic year. 

Although the judgment does not deal with human rights education in its totality, it has 

helped add content in school curriculum on a particularly important facet of human rights, 

namely the ‘right to environment.’ The environmental content raises awareness amongst 

children about the alarming pace of environmental degradation and the need to protect 

our natural resources.  

Intergenerational equity demands that people from all over the world become conscious 

consumers. The havoc we have raked in the post-industrialization era, stripping the earth 

of its natural resources at a speed that makes its replenishments impossible is something 

that the future generations will hold us accountable for. Sensitizing children to the 

                                                           
191992 AIR  382 
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environmental cause instead of just theoretically expanding on the idea of environmental 

protection may be a step in the right direction.  

Thus, it is abundantly evident from the foregoing discussion that Human Rights education 

for children, as well as elders, is indispensable towards the full realization of human 

rights. Only a human-rights based approach to education can ensure that the rights of 

fellow humans are not trampled upon as often as they are in today’s world and each 

inhabitant of the planet can lead a life of dignity and worth. 

1.6 STATEMENT OF THE PROBLEM: 

The issue of Human Rights violations has been at hand for a very long time, perhaps it 

even precedes the coinage of the term ‘human rights’ given that humans have always 

been extremely competitive and at each other’s throats. We have witnessed rights 

violations of the marginalized sections by the majority, of students by teachers and 

parents, of prisoners by prison authorities, of the tribal population by the non-tribes etc.   

The State in its wisdom has enforced mechanisms for the protection of the Human 

Rights, be it by way of inclusion of such rights in the Constitution or by way of statutory 

provisions. Guidelines have also been laid down from time to time.  However, these legal 

mechanisms have not proved effective in the protection of Human Rights. 

There are frequent instances of Human Rights violations in schools by the fellow class 

mates, seniors, teachers, staff, and management. This is primarily because of the non-

awareness amongst the masses about the essentiality of these rights. When the masses are 

not aware of their own and their fellow citizens' rights, enforcement would certainly be a 

problem. Keeping that in mind, it becomes imperative that citizens are informed about 

their basic human rights so that a better social order can prevail.  

Our education system has failed miserably to address the cause of human rights as we 

still follow a very theoretical approach to education. This limited and traditional 

approach to education fails to sensitize the students to the needs and problems of fellow 

humans. Proper mechanisms need to be established so the children are not only made 

aware of their own rights but are also encouraged to respect the rights of fellow beings.   

International, as well as National institutions, do recognize the importance of inculcating 

Human Rights in education and it is for this reason that the need arises to analyze the 
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status of Human Rights education imparted by the schools at various levels across 

different states of India.  It is quintessential that the children are made aware of Human 

Rights right from the beginning so that they can nurture the true spirit of these rights.  

The  present   research “Human   Rights   Education   in   Schools   in   India:   A 

Comparative  Study  of  Syllabus  prescribed  by  State  Education  Boards”  

attempts  to analyze  the  course  content  of  the  syllabus  prescribed  by  the  State  

Boards  at  the  Primary, Secondary  and  Senior  Secondary  level  in  order  to  gauge 

the  status  of  Human  Rights Education imparted in the Indian schools. 

1.7 RESEARCH QUESTIONS: 

 Which subjects impart Human Rights Education in schools at Primary, Secondary and 

Senior Secondary levels? 

 What is the course content of Human Rights Education imparted at Primary level in 

different states in India? 

 What is the course content of Human Rights Education imparted at Secondary level in 

different states in India? 

 What is the course content of Human Rights Education imparted at Senior Secondary 

level in different states in India? 

 Is there any difference in the content of Human Rights Education imparted at different 

levels across different states in India? 

 What is the course content of Human Rights Education imparted by NCERT books?  

 Is there any difference in the content of Human Rights taught by NCERT books and 

State Board books?  

 How much is the difference between the content of Human Rights Education in books 

of class IX and XI in some of the backward states of the country as against NCERT 

books? 

1.8 OBJECTIVES OF THE STUDY: 

 To analyse the subjects that impart Human Rights Education in schools at Primary, 

Secondary and Senior Secondary Levels. 
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 To analyse the course content of Human Rights Education imparted at Primary level 

in different states in India. 

 To analyse the course content of Human Rights Education imparted at Secondary 

level in different states in India. 

 To analyse the course content of Human Rights Education imparted at Senior 

Secondary level in different states in India. 

 To compare the course content of Human Rights Education imparted at different 

levels across different states in India. 

 To analyse the course content of Human Rights Education imparted by NCERT 

books. 

 To compare the content of Human Rights taught by NCERT books and State Board 

books. 

 To compare the content of Human Rights Education in books of class IX and XI in 

some of the backward states of the country as against NCERT books. 

1.9 RESEARCH METHODOLOGY: 

The study is both descriptive and analytical in nature.  The relevant material has been 

collected from primary and secondary sources such as books on Human Rights 

education, papers in academic journals of various disciplines, government publications, 

reports, policy papers, relevant websites, databases, newspaper articles and newsletters 

etc. The major part of the research is Analytical. The requisite data has been collected 

through the compilation of the Syllabus prescribed by the various State Education 

Boards functioning across India. 

1.10 LIMITATIONS: 

 The study is confined to State Board schools curriculum only. 

  Open schools and madrasas have not been studied. 

  



RESEARCH METHODOLOGY

 

This chapter discusses the research design and methodology for the present study.

includes Research plan, Research Sample, Data collection techn

procedure The limitations of the study will also be discussed in this chapter.

2.1 RESEARCH PLAN: 

For the purpose of this study all the 29 states of India along with Delhi NCR were 

selected. A substantial part of the research included analysis into the syllabus and the text 

books prescribed by the 29 state boards in India along withDelhi NCR. For the p

of which the same were collected from all states which enabled the investigators to have 

first-hand access to the curriculum for better documentation of the status of Human 

Rights Education in India  

The study was divided into three phases:

a) In the First Phase the syllabus prescribed, the list of books as well as books of 

different state boards across India were procured. After which the books in local 

languages were translated so as to enable the investigators to analyse the same.

b) In the Second Phase 

was analysed in direct and indirect context.

c) Lastly in the Third Phase

analysis of Human Rights Education in each state of India as well 

analysis of States Board Syllabus with NCERT to bring out the gaps in the 

• FIVE MONTHSFirst Phase

• FIVE MONTHS
Second 
Phase

• FIVE MONTHSThird Phase
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RESEARCH METHODOLOGY 

This chapter discusses the research design and methodology for the present study.

includes Research plan, Research Sample, Data collection techniques and Research 

procedure The limitations of the study will also be discussed in this chapter. 

For the purpose of this study all the 29 states of India along with Delhi NCR were 
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hand access to the curriculum for better documentation of the status of Human 
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the syllabus prescribed, the list of books as well as books of 

different state boards across India were procured. After which the books in local 

languages were translated so as to enable the investigators to analyse the same.

 the curriculum taught by the State Boards from classes I

was analysed in direct and indirect context. 

Third Phase the report has been drafted which includes a detailed 

analysis of Human Rights Education in each state of India as well as comparative 

analysis of States Board Syllabus with NCERT to bring out the gaps in the 
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iques and Research 

 

For the purpose of this study all the 29 states of India along with Delhi NCR were 

selected. A substantial part of the research included analysis into the syllabus and the text 

books prescribed by the 29 state boards in India along withDelhi NCR. For the purposes 

of which the same were collected from all states which enabled the investigators to have 

hand access to the curriculum for better documentation of the status of Human 

the syllabus prescribed, the list of books as well as books of 

different state boards across India were procured. After which the books in local 

languages were translated so as to enable the investigators to analyse the same. 

the curriculum taught by the State Boards from classes I-XII 

the report has been drafted which includes a detailed 

as comparative 

analysis of States Board Syllabus with NCERT to bring out the gaps in the 
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curriculum. In addition to it recommendations of the Investigators have also been 

laid down. 

2.2 RESEARCH SAMPLE: 

For undertaking this research all the state education boards across all the 29 states in 

India have been selected along with Delhi NCR 

From each state data has been collected as per the following list: 

SR. NO. STATE BOARD 

1. Andhra Pradesh 

• Andhra Pradesh Board of Secondary Education, 
Hyderabad 

• Board of Intermediate Education, Govt. of AP 

2. Arunachal Pradesh 

• The data relating to the board is not available 
online so the researchers are in the process of 
finding the same. 

3. Assam 

• Assam Higher Secondary Education Council,   
Bamunimaidan, Guwahati 

• Assam Board of Secondary Education, Guwahati 

4. Bihar 
• Bihar Intermediate Education Council, Patna 
• Bihar school Examination Board, Patna 

5. Chhattisgarh 
• Chhattisgarh Board of Secondary Education, 

Raipur 

6. Goa 
• Goa Board of Secondary  & Higher Secondary 

Education, Goa 

7. Gujarat 

• Gujarat Secondary & Higher Secondary 
Education Board, Gandhi Nagar 

• Directorate of Primary Education 

8. Haryana 
• Haryana Board of School Education, Hansi 

Road, Bhiwani 

9. Himachal Pradesh 
• Himachal Pradesh Board of School Education, 

Dharamshala 

10. 
Jammu & 
Kashmir 

• J & K State Board of School Education, 
Srinagar/ Jammu 
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SR. NO. STATE BOARD 

11. Jharkhand • Jharkhand  Academic Council, Ranchi 

12. Karnataka 

• Karnataka Board of the Pre-University 
Education, Bangalore 

• Karnataka Secondary Education Examination 
Board, Bangalore 

13. Kerala 

• Kerala Board of Public Examination, 
PareekshaBhawan, Thiruvananthapuram 

• Kerala Board of Higher Secondary Education, 
Thiruvananthapuram 

14. Maharashtra 
• Maharashtra State Board of Secondary and 

Higher Secondary Education, Pune 

15. Madhya Pradesh 
• Madhya Pradesh Board of Secondary Education, 

Bhopal 

16. Manipur 

• Manipur Council of Higher Secondary 
Education, Imphal 

• Manipur Board of Secondary Education, Imphal 

17. Meghalaya 
• Meghalaya Board of School Education, 

Meghalaya 

18. Mizoram 
• Mizoram Board of School Education Chaltlan, 

Aizawl 

19. Nagaland • Nagaland Board of School Education, Kohima 

20. Orissa 

• Orissa Council of Higher Secondary Education, 
Bhubaneswar 

• Orissa Board of Secondary Education, Cuttack 

21. Punjab • Punjab School Education Board, Mohali 

22. Rajasthan • Rajasthan Board of Secondary Education, Ajmer 

23. Sikkim 
• School are affiliated to the Cental Board of 

Secondary Education , New Delhi 
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SR. NO. STATE BOARD 

24. Tamil Nadu 

• Tamil Nadu Board of Secondary Education 
• Tamil Nadu Board of Higher Secondary 

Education 

25. Telangana 

• Telangana Board of Secondary Education 
• Telangana State  Board of Intermediate 

Education 

26. Tripura 
• Tripura Board of Secondary Education, Agartal, 

Tripura West 

27. Uttar Pradesh 
• U.P. Board of High School & Intermediate 

Education, Allahabad 

28. Uttarakhand • Board of School Education, Uttarakhand 

29. West Bengal 

• West Bengal Board of Secondary Education, 
Calcutta 

• West Bengal Council of Higher Secondary 
Education, Calcutta 

• West Bengal Board of Primary Education 

30. Delhi 
• Delhi Board of Senior Secondary Education 
• Board of Higher Secondary Education, Delhi 

 

2.3 RESEARCH PROCEDURE: 

A. First Phase: Procurement 

The First Phase was completed in the following stages: 

 Stage 1: Appointment of Research Associate and Research Assistant 

A Research Associate and a Research Assistant were appointed in accordance 

with the Terms and Conditions laid down by the Commission. 

 Stage 2: Procurement of Syllabus and Books of different State Boards 

The investigators procured syllabus and books prescribed by various state boards 

and Delhi NCR. For the purposes of same, the investigators visited some states, 

filed RTI applications and also hired persons in different states. For the 
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procurement of syllabus RTI’s were filed to the State Boards of different states 

and (where ever available) syllabuses were downloaded from the official website 

of the state boards.  

For the procurement of books investigators visited states, hired persons, contacted 

text book corporations and private book depots .Detailed list is given below: 

S. NO. STATE MODE OF PROCUREMENT 

1.  Andhra Pradesh Person Hired, some e-books downloaded 

2.  
Arunachal 
Pradesh 

Investigators were unable to find the details of the 
state board. NHRC was requested to help in the 
procurement. Subsequently a letter was sent to the 
Chief Secretary, Govt. of Arunachal Pradesh for 
helping the Investigators however the books could not 
be procured 

3.  Assam Person Hired, Text book Corporation contacted 

4.  Bihar Person Hired, some e-books downloaded 

5.  Chhattisgarh  Person Hired, some e-books downloaded 

6.  Delhi Person Hired, some e-books downloaded 

7.  Goa Person Hired 

8.  Gujarat  Person Hired, some e-books downloaded 

9.  Haryana e-books downloaded 

10.  Himachal Person Hired 

11.  J & K Person Hired 

12.  Jharkhand e-books downloaded 

13.  Karnataka Person Hired, some e-books downloaded 

14.  Kerala Person Hired 

15.  Maharashtra Principal Investigator visited, Person hired 

16.  Madhya Pradesh Principal Investigator visited, Person hired 
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S. NO. STATE MODE OF PROCUREMENT 

17.  Manipur Person Hired 

18.  Meghalaya  Person Hired, Private book seller contacted 

19.  Mizoram  Person Hired 

20.  Nagaland Person Hired 

21.  Orissa  Person Hired, e-books downloaded 

22.  Punjab Investigators procured 

23.  Rajasthan Person Hired 

24.  Sikkim Person Hired 

25.  Tamil Nadu e-books downloaded 

26.  Telangana Person Hired 

27.  Tripura 
Procured with the help of Secretary, Tripura board of 
Secondary education  

28.  Uttar Pradesh Person Hired 

29.  Uttarakhand e-books downloaded 

30.  West Bengal Person Hired 

. Stage 3: Translation of Syllabus and Books available in Regional Languages. 

All the Textbooks of local languages were translated so as to extract the portions 

which deal with human rights.In the following states translators were hired: 

SR. NO. STATE LANGUAGE 

1.  Andhra Pradesh Telugu 

2.  Assam Assamese 

3.  Bihar Urdu and Sanskrit 

4.  Chhattisgarh Sanskrit 

5.  Goa Konkani 
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SR. NO. STATE LANGUAGE 

6.  Gujarat Gujarati 

7.  Himachal 
Pradesh 

Sanskrit 

8.  J & K Urdu 

9.  Karnataka Kannada 

10.  Kerala Malayalam 

11.  Maharashtra Marathi 

12.  Madhya Pradesh Urdu and sanskrit 

13.  Manipur Manipuri 

14.  Meghalaya Khasi 

15.  Mizoram Mizo 

16.  Orissa Oriya 

17.  Punjab Punjabi 

18.  Rajasthan Sanskrit 

19.  Sikkim Nepali 

20.  Tamil Nadu Tamil 

21.  Telangana Telugu 

22.  Tripura Bengali 

23.  Uttar Pradesh Sanskrit and Urdu 

24.  West Bengal Bengali 

B. Second Phase : Data Analysis 

The second phase of the study is Analytical Research .The Researchers 

analysed the Formal Curriculum in the light of Human Rights taught Directly 

and Indirectlyby State Board Schools in order to explore and evaluate the 

Human Rights content. 
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S. NO. STATE NUMBER OF BOOKS 

1.  Andhra Pradesh 83 

2.  Assam 84 

3.  Bihar 98 

4.  Chhattisgarh  68 

5.  Delhi 114 

6.  Goa 93 

7.  Gujarat  84 

8.  Haryana 114 

9.  Himachal Pradesh 96 

10.  Jammu& Kashmir 84 

11.  Jharkhand 114 

12.  Karnataka 61 

13.  Kerala 77 

14.  Maharashtra 69 

15.  Madhya Pradesh 60 

16.  Manipur 49 

17.  Meghalaya  66 

18.  Mizoram  80 

19.  Nagaland 42 

20.  Orissa  61 

21.  Punjab 64 

22.  Rajasthan 84 

23.  Sikkim 119 

24.  Tamil Nadu 115 

25.  Telangana 85 



S. NO. 

26.  Tripura 

27.  Uttar Pradesh

28.  Uttarakhand

29.  West Bengal

30.  NCERT 

 TOTAL 

 
The analysis is done Subject wise, Class wise, Level wise and State wise. 

Class wise and Subject wise Analysis :

wise and  subject wise analysis to find out the direct and indirect content of human rights 

taught have taken only the compulsory subjects (except maths) taught by the majority of 

the state board schools in a particular state. In order to analyse the human rights content 

in a particular class as well as subject the researchers have used the conten

technique and the pages depicting direct human rights and indirect human rights were 

counted. 

Level wise Analysis: The researchers have grouped classes into four levels that is Class 

I-V, Class VI-VIII, Class IX-

•Element of Human 
Rights in different 
subjects in different 
classes

Primary Level
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66 

Uttar Pradesh 99 

Uttarakhand 114 

West Bengal 68 
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The analysis is done Subject wise, Class wise, Level wise and State wise. 

Class wise and Subject wise Analysis :The researchers in order to carry out the class 

wise and  subject wise analysis to find out the direct and indirect content of human rights 

aught have taken only the compulsory subjects (except maths) taught by the majority of 

the state board schools in a particular state. In order to analyse the human rights content 

in a particular class as well as subject the researchers have used the conten

technique and the pages depicting direct human rights and indirect human rights were 

The researchers have grouped classes into four levels that is Class 

-X and Class XI-XII.  

•Element of Human 
Rights in different 
subjects in different 
classes

Secondary Level
•Element of Human 
Rights in different 
subjects in different 
classes

Senior 
Secondary Level
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wise and  subject wise analysis to find out the direct and indirect content of human rights 

aught have taken only the compulsory subjects (except maths) taught by the majority of 
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in a particular class as well as subject the researchers have used the content analysis 
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subjects in different 
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Secondary Level



Comparative analysis is done of all the states Subject wise, Class wise and level wise.

Class wise and Subject wise Comparative Analysis:

out the class wise comparative analysis have calculated the percentage of direct and 

indirect human rights taught in all the classes from class I

subject wise comparative analysis the researchers have taken only those subjects which 

are uniformly taught in majority of the state board schools across India (Details at 

chapter 4). 

C. Third Phase : Report Writing

Research report is a research document that contains basic aspects of the 

research projectThe practical utility of research study depends heavily on the 

way it is presented to those who are expected to act on the basis of research 

findings.  

Preparation of research report is not an easy task. It is an art. It requires a good 

deal of knowledge, imagination, experience, and expertise. It demands a 

considerable time and money.

Therefore in this phase the investigators have tried their best to write down the 

report in a manner so as to communicate research work with relevant people. 

 

•Percentage of HR’s in 
different classes in 

different boards

Primary Level
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analysis is done of all the states Subject wise, Class wise and level wise.
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human rights taught in all the classes from class I-XII in respective states.For 

subject wise comparative analysis the researchers have taken only those subjects which 

are uniformly taught in majority of the state board schools across India (Details at 

Third Phase : Report Writing 

Research report is a research document that contains basic aspects of the 

research projectThe practical utility of research study depends heavily on the 

way it is presented to those who are expected to act on the basis of research 

research report is not an easy task. It is an art. It requires a good 

deal of knowledge, imagination, experience, and expertise. It demands a 

considerable time and money. 
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2.4 STATISTICAL TECHNIQUES EMPLOYED: 

The investigators have employed the Content Analysis technique. Content 

analysis is a research tool used to determine the presence of certain words or 

concepts within texts or sets of texts.  

In this study the Investigators have quantified and analysed the presence, 

meanings and relationships of words and concepts relating to human rights and 

then made inferences about the messages within the texts. 

The researchers have also used Descriptive Analysis, Histograms, Pie charts, 

tables and graphs to represent the data in a structured, coherent and logical 

manner. 

2.5 LIMITATIONS: 

The Investigators could not analyse the Human Rights content in the books of 

Arunachal Pradesh due to non-procurement of the syllabus and books. Also the 

following books were not available and could not be analysed. 

S.NO STATE BOOKS 

1 Assam Class 11: Assamese 

2 Bihar Class 7: Sanskrit 

3 Chhattisgarh Class 3 :English and Hindi 

4 Jammu and Kashmir Class 10 :Economics 

5 Manipur Class 8:  –Scienceand Hindi 

6 Meghalaya Class6:  EVSand Class 10:Khasi 

7 Nagaland Class 4-EVS 

8 Orissa 
Class 3-Hindi ,Class 11-12- 
Geography 

9 Tamilnadu Class 6 –Tamil 

10 West Bengal Class9- Geography  

11. Andhra Pradesh Class 11-12 : Telugu 
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CHAPTER 4 

CLASS WISE COMPARATIVE STUDY OF HUMAN RIGHTS 
TAUGHT IN STATE BOARD SYLLABUS BOOKS 

CLASS : I – V  

DIRECT CONTEXT 

S. 
NO. 

STATE 
HUMAN RIGHTS TAUGHT  

(Figures in %) 
CLASS I CLASS II CLASS III CLASS IV CLASS V 

1.  Andhra Pradesh 0 0 0 0.36 2.14 
2.  Arunachal Pradesh* - - - - - 
3.  Assam 0 0 0 0 1.17 
4.  Bihar 0 0 0 0 0.68 
5.  Chhattisgarh  0 0 0 0 0.24 
6.  Delhi 0 0 0 1.01 0.84 
7.  Goa 0 0 0 0.86 0.76 
8.  Gujarat  0 0 0 0 0 
9.  Haryana 0 0 0 1.34 1.13 
10. Himachal 0 0 0.71 0.71 0 
11. J & K 0 0 0 0 0.71 
12. Jharkhand 0 0 0 1.01 0.84 
13. Karnataka 0 0 0.17 0.17 0.82 
14. Kerala 0 0 0 0 0 
15. Maharashtra 0 0 0 0 0.78 
16. Madhya Pradesh 0 0 0 1.93 1.22 
17. Manipur 0 0 0.20 0 0.20 
18. Meghalaya  0 0 0 0 0.01 
19. Mizoram  0 0 0 1.08 1.12 
20. Nagaland 0 0 0.45 0.60 0.36 
21. Orissa  0 0 0 0 0 
22. Punjab 0 0 0 0 0 
23. Rajasthan 0.45 0 0 1.72 0.60 
24. Sikkim 0 0 0 1.05 0.87 
25. Tamil Nadu 0 0 0 0.59 0.35 
26. Telangana 0 0 0 0.35 2.09 
27. Tripura 0 0 0 1.09 0.88 
28. Uttar Pradesh 0 0 0 0.16 0.15 
29. Uttarakhand 0 0 0 1.01 0.84 
30. West Bengal 0 0 0.38 0.37 1.84 

 

Table 4.1: Class I-V Comparative Study of Human Rights (Direct Context) 

 
Percentage = Pages depicting direct human rights/Total pages x 100 
  

                                                             
* Data not available 
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Table 4.1 highlights the comparative analysis (class I-V) carried out for human rights 

conveyed in the direct context. 

 In class I, no state other than Rajasthan conveys human rights directly and the percentage 

of direct references remains way below 1% for the aforementioned state. 

Class II remains completely oblivious to the cause of human rights in the direct context.  

As far as data for class III is concerned, merely 5 states have a miniscule presence of 

direct references i.e. Himachal Pradesh, Karnataka, Manipur, Nagaland and West Bengal. 

A major improvement is noticeable in class IV as approximately two-thirds of the states 

take up the cause of human rights in the direct context. Madhya Pradesh has the 

maximum references, almost touching 2%. 

Almost all the states mention human rights in the direct context in class V, Andhra 

Pradesh and Telangana breach the 2% mark for the 1st time in this segment. 

Data for Arunachal Pradesh could not be procured. 
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CLASS WISE COMPARATIVE STUDY OF HUMAN RIGHTS TAUGHT IN 
STATE BOARD SYLLABUS BOOKS 

CLASS : I – V  

INDIRECT CONTEXT 

S. 
NO. 

STATE 
HUMAN RIGHTS TAUGHT  

(Figures in %) 
CLASS I CLASS II CLASS III CLASS IV CLASS V 

1.  Andhra Pradesh 2.36 3.31 7.57 5.47 9.40 
2.  Arunachal Pradesh* - - - - - 
3.  Assam 2.60 2.13 7.54 9.63 9.93 
4.  Bihar 0.92 0.33 3.81 6 4.26 
5.  Chhattisgarh  0.63 2.11 4.12 2.94 6.15 
6.  Delhi 1.53 0.99 3.95 7.65 5.47 
7.  Goa 4.02 3.80 5.97 9.38 5.44 
8.  Gujarat  0.54 3.82 3.62 4.35 8.92 
9.  Haryana 2.15 0.87 5.23 5.22 6.22 
10. Himachal 3.12 3.33 5.69 6.81 9.79 
11. J & K 0.4 2.85 3.50 5.6 3.38 
12. Jharkhand 1.53 0.99 3.95 7.65 5.47 
13. Karnataka 2.37 5.36 5.20 4.67 7.12 
14. Kerala 1.87 4.86 5.28 5.65 5 
15. Maharashtra 1.53 4.08 2.67 6.38 12.5 
16. Madhya Pradesh 3.96 4.76 5.55 8.83 9.59 
17. Manipur 1.36 5.34 4.29 6.76 5.8 
18. Meghalaya  6.86 4.45 6.41 6.36 9.07 
19. Mizoram  4 4.25 5.39 8.51 8.22 
20. Nagaland 2.94 13.28 5.45 6.66 14.76 
21. Orissa  1.08 4.96 3.29 8.72 6.77 
22. Punjab 2.36 3.80 4.73 8.90 7.58 
23. Rajasthan 1.36 7.43 7.41 7.47 11.89 
24. Sikkim 2.04 2.49 5.44 7.09 6.24 
25. Tamil Nadu 4.91 3.87 4.55 7.78 5.03 
26. Telangana 2.40 3.24 6.92 5.33 8.52 
27. Tripura 3.05 `1.72 5.97 7.05 5.76 
28. Uttar Pradesh 0 3.80 5.81 8.89 9.40 
29. Uttarakhand 1.53 0.99 3.95 7.65 5.47 
30. West Bengal 1.34 1.06 8.58 4.48 7.39 

 

Table 4.2: Class I-V Comparative Study of Human Rights (Indirect Context) 
 

Percentage = Pages depicting indirect human rights/Total pages x 100 

                                                             
* Data not available 
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Table 4.2 highlights the comparative analysis (class I-V) carried out for human rights 

conveyed in the indirect context. Apart from the 0 references in the syllabus prescribed 

for class I of the Uttar Pradesh state board, indirect references can be found in all the 

classes of all states in this segment. 

As far as state-wise data for class I is concerned, the state of Tamil Nadu takes the lead 

with 4.91% of the prescribed syllabus conveying human rights in the indirect context. 

Whereas Nagaland with 13.28% of its syllabus conveying human rights occupies the top 

spot, Rajasthan with 7.43% is a faraway second in the analysis carried out for class II. 

West Bengal with 8.58% of the syllabus conveying human rights indirectly has the 

maximum presence in class III. It is noteworthy that more than 50% of the states 

analysed cross the 5% mark in class III.  

A major improvement is apparent in the overall coverage of human rights in class IV in 

comparison to the preceding classes with Assam (9.63%) and Goa (9.38%) surpassing the 

9% mark.  

The trend of greater number of overall indirect references as we move towards higher 

classes continues in class V with 3 states crossing the 10% mark. At 14.76% of human 

rights conveyed indirectly, Nagaland tops the evaluation for class V. 

Data for Arunachal Pradesh could not be procured.   
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CLASS WISE COMPARATIVE STUDY OF HUMAN RIGHTS TAUGHT IN 
STATE BOARD SYLLABUS BOOKS 

CLASS : VI – VIII 

DIRECT CONTEXT 

S. 
NO. 

STATE 
HUMAN RIGHTS TAUGHT 

(Figures in %) 
CLASS VI CLASS VII CLASS VIII 

1.  Andhra Pradesh 0.91 2.45 2.68 
2.  Arunachal Pradesh* - - - 
3.  Assam 0.59 1.88 2.37 
4.  Bihar 1.48 5.19 1.92 
5.  Chhattisgarh  0.51 1.21 1.91 
6.  Delhi 0.57 1.13 5.53 
7.  Goa 0.48 0.97 4.89 
8.  Gujarat  1.54 0.49 0.58 
9.  Haryana 0.64 1.28 6.27 
10. Himachal 0.64 1.20 6.68 
11. J & K 0 0.64 1.12 
12. Jharkhand 0.57 1.13 5.53 
13. Karnataka 0.85 2.06 0.77 
14. Kerala 0 1.21 0.42 
15. Maharashtra 0.83 1.41 1.43 
16. Madhya Pradesh 0.30 2.29 1.13 
17. Manipur 0.96 1.36 9.64† 
18. Meghalaya  1.62 1.28 3.87 
19. Mizoram  0.79 1.37 6.46 
20. Nagaland 1.03 1.20 2.46 
21. Orissa  0 0.11 0 
22. Punjab 0.62 1.12 1.84 
23. Rajasthan 1.09 3.68 1.69 
24. Sikkim 0.62 1.24 6.14 
25. Tamil Nadu 0.88 1.04 0.93 
26. Telangana 0.91 2.35 2.58 
27. Tripura 0.64 1.30 6.30 
28. Uttar Pradesh 0.25 1.28 0.72 
29. Uttarakhand 0.57 1.13 5.53 
30. West Bengal 0.09 0 0.76 

 

Table 4.3: Class VI-VIII Comparative Study of Human Rights (Direct Context) 

Percentage = Pages depicting direct human rights/Total pages x 100 

                                                             
* Data not available 
† The calculation is based on the basis of English, Social Science and Manipuri 
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Table 4.3 highlights the comparative analysis (class VI-VIII) carried out for human rights 

conveyed in the direct context. 

 As far as data for class VI is concerned, barring 3 states, all the other states convey 

human rights directly and 5 states surpass the 1% mark.  

As regards data for class VII, whereas Bihar conveys the maximum percentage of human 

rights in the direct context @ 5.19% on the one hand, West Bengal does not convey a 

single human right on the other. 

Class VIII by far exceeds the percentage of prescribed syllabus conveying human rights 

directly in comparison to all the preceding classes. Orissa is the only state with no direct 

references to human rights. Manipur with 9.64% of the prescribed syllabus dealing with 

human rights conveys the highest percentage of human rights in the direct context. 

Data for Arunachal Pradesh could not be procured. 
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CLASS WISE COMPARATIVE STUDY OF HUMAN RIGHTS TAUGHT IN 
STATE BOARD SYLLABUS BOOKS 

CLASS : VI – VIII 

INDIRECT CONTEXT 

S. 
NO. 

STATE 
HUMAN RIGHTS TAUGHT 

(Figures in %) 
CLASS VI CLASS VII CLASS VIII 

1.  Andhra Pradesh 5.35 9.16 8.21 
2.  Arunachal Pradesh* - - - 
3.  Assam 4.82 9.03 9.78 
4.  Bihar 6.34 9.95 7.44 
5.  Chhattisgarh  6.19 4.09 6.43 
6.  Delhi 4.90 6.44 9.23 
7.  Goa 4.28 5.79 8.72 
8.  Gujarat  6.67 6.44 10.88 
9.  Haryana 5.40 6.94 10.37 
10. Himachal 5.40 6.51 11.05 
11. J & K 3.72 2.70 5.20 
12. Jharkhand 4.90 6.44 9.23 
13. Karnataka 5.95 7.73 5.35 
14. Kerala 7.69 7.75 4.05 
15. Maharashtra 9.77 5.65 5.50 
16. Madhya Pradesh 8.63 8 10.98 
17. Manipur 9.82 9.86 14.14† 
18. Meghalaya  7.83 4.34 10.71 
19. Mizoram  9.18 8.31 11.39 
20. Nagaland 6.95 7.48 5.33 
21. Orissa  3.39 6.24 4.64 
22. Punjab 8.55 7.75 10.94 
23. Rajasthan 5.62 9.98 11.86 
24. Sikkim 5.75 8.18 9.56 
25. Tamil Nadu 5.98 5.10 7.67 
26. Telangana 5.69 8.13 8.01 
27. Tripura 5.80 7.32 10.01 
28. Uttar Pradesh 8.78 7.68 10.46 
29. Uttarakhand 4.90 6.44 9.23 
30. West Bengal 4.07 10.35 7.49 

 

Table 4.4: Class VI-VIII Comparative Study of Human Rights (Indirect Context) 

Percentage=Pages depicting indirect human rights/Total pages x 100 

                                                             
* Data not available 
† The calculation is based on the basis of English, Social Science and Manipuri 
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Table 4.4 highlights the comparative analysis (class VI-VIII) carried out for human rights 

conveyed in the indirect context. There is not one class where we do not find mention of 

indirect references. 

Class VI: The percentage of indirect references range from 3.39% (Odisha) to 9.82% 

(Manipur). 

Class VII: Jammu and Kashmir with a miniscule 2.70% of the prescribed syllabus 

conveying human rights indirectly stands at the bottom with the least percentage. 

Moreover, J & K suffers a fall of over 1% in the number of indirect references when 

compared to the preceding class. On the other hand, West Bengal stands tall with 10.35% 

of its prescribed syllabus conveying human rights indirectly, making it the only state with 

figures running in double-digits for class VII. 

Class VIII:11 states achieve the feat of entering double digits as regards percentage of 

prescribed syllabus conveying human rights, 14.14% (Manipur) being the highest in any 

of the classes analysed in this segment. Kerala with 4.05% of its prescribed syllabus 

conveying human rights indirectly stands at the bottom of the ladder. 

Data for Arunachal Pradesh could not be procured. 
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CLASS WISE COMPARATIVE STUDY OF HUMAN RIGHTS TAUGHT IN 
STATE BOARD SYLLABUS BOOKS 

CLASS : IX – X  

DIRECT CONTEXT 

S. 
NO. 

STATE 
HUMAN RIGHTS TAUGHT 

(Figures in %) 
CLASS IX CLASS X 

1.  Andhra Pradesh 2.21 1.67 
2.  Arunachal Pradesh* - - 
3.  Assam 0.51 0.85 
4.  Bihar 2.41 1.77 
5.  Chhattisgarh  3.15 3.06 
6.  Delhi 2.65 2.17 
7.  Goa 3.99 0.47 
8.  Gujarat  0.17 2.78 
9.  Haryana 2.75 2.28 
10. Himachal 2.97 2 
11. J & K 1.52 0.34 
12. Jharkhand 2.65 2.17 
13. Karnataka 2.01 2.08 
14. Kerala 1.34 0.72 
15. Maharashtra 0.85 1.21 
16. Madhya Pradesh 1.72 0.80 
17. Manipur 2.49 1.25 
18. Meghalaya  3.19 2.15 
19. Mizoram  2.30 0.92 
20. Nagaland 2.75 2.99 
21. Orissa  2.98 0.27 
22. Punjab 0.07 0.26 
23. Rajasthan 2.75 2.28 
24. Sikkim 2.39 2.02 
25. Tamil Nadu 1.61 3.50 
26. Telangana 2.21 1.71 
27. Tripura 2.46 0.55 
28. Uttar Pradesh 2.65 2.17 
29. Uttarakhand 2.65 2.17 
30. West Bengal 0 0.33 

 

Table 4.5: Class IX-X Comparative Study of Human Rights (Direct Context) 

Percentage=Pages depicting direct human rights/Total pages x 100 
 
                                                             
* Data not available 
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Table 4.5 highlights the comparative analysis (class IX-X) carried out for human rights 

conveyed in the direct context.  

Class IX: Apart from the state of West Bengal, human rights in the direct context are 

present in all other states. Whereas two-thirds of the states cross the 2% mark, it is Goa at 

3.99% that conveys the highest percentage of human rights in the indirect context. 

Class X: There is a drastic fall in the overall percentage of prescribed syllabus conveying 

human rights indirectly in class X when compared to the preceding class. Less than half 

the states cross the 2% benchmark and Tamil Nadu at 3.50% is the state with the 

maximum syllabus conveying human rights indirectly. 

Data for Arunachal Pradesh could not be procured. 
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CLASS WISE COMPARATIVE STUDY OF HUMAN RIGHTS TAUGHT IN 
STATE BOARD SYLLABUS BOOKS 

CLASS : IX – X  

INDIRECT CONTEXT 

S. 
NO. 

STATE 
HUMAN RIGHTS TAUGHT 

(Figures in %) 
CLASS IX CLASS X 

1.  Andhra Pradesh 6.78 11.18 
2.  Arunachal Pradesh* -  
3.  Assam 6.52 13.51 
4.  Bihar 8.85 12.62 
5.  Chhattisgarh  4.55 5.28 
6.  Delhi 9.36 12.59 
7.  Goa 11.31 14.40 
8.  Gujarat  6.66 8.52 
9.  Haryana 9.71 13.24 
10. Himachal 9.97 13.77 
11. J & K 3.88 4.04 
12. Jharkhand 9.36 12.59 
13. Karnataka 5.29 5.47 
14. Kerala 4.56 4.80 
15. Maharashtra 10.69 14.72 
16. Madhya Pradesh 9.04 13.70 
17. Manipur 8.10 7.43 
18. Meghalaya  11.94 10.57 
19. Mizoram  7.40 9.64 
20. Nagaland 12.67 18.52 
21. Orissa  4.10 1.10 
22. Punjab 11.36 9.94 
23. Rajasthan 9.71 13.24 
24. Sikkim 9.73 12.96 
25. Tamil Nadu 7.12 9.12 
26. Telangana 6.70 11.61 
27. Tripura 1.54 3.07 
28. Uttar Pradesh 9.36 12.59 
29. Uttarakhand 9.36 12.59 
30. West Bengal 6.88 9.50 

 

Table 4.6: Class IX-X Comparative Study of Human Rights (Indirect Context) 

Percentage = Pages depicting indirect human rights/Total pages x 100 

                                                             
* Data not available 
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Table 4.6 highlights the comparative analysis (class IX-X) carried out for human rights 

conveyed in the indirect context. There is not one class where we do not find mention of 

indirect references.  

Class IX: More than half the states cross the 8% benchmark. A major improvement in 

indirect references is noticeable when compared to the preceding classes. Nagaland with 

12.67% of its prescribed syllabus conveying human rights in the indirect context stands at 

the top of the pyramid. 

Class X shows tremendous gains in indirect references with two-thirds of the states 

crossing the 8% benchmark. Like class IX, Nagaland takes the lead with 18.52% of the 

prescribed syllabus conveying human rights indirectly. 

Data for Arunachal Pradesh could not be procured. 
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CLASS WISE COMPARATIVE STUDY OF HUMAN RIGHTS TAUGHT IN 
STATE BOARD SYLLABUS BOOKS 

CLASS : XI – XII  

DIRECT CONTEXT 

S. 
NO. 

STATE 
HUMAN RIGHTS TAUGHT 

(Figures in %) 
CLASS XI CLASS XII 

1.  Andhra Pradesh 6.15 0.99 
2.  Arunachal Pradesh* - - 
3.  Assam 7.41 1.04 
4.  Bihar 6.15 0.99 
5.  Chhattisgarh  6.15 0.99 
6.  Delhi 6.15 0.99 
7.  Goa 4.59 1.09 
8.  Gujarat  1.39 0.79 
9.  Haryana 6.15 0.99 
10. Himachal 6.15 0.99 
11. J & K 6.15 0.99 
12. Jharkhand 6.15 0.99 
13. Karnataka 2.18 1.69 
14. Kerala 6.35 1.09 
15. Maharashtra 2.93 3.11 
16. Madhya Pradesh 2.16 2.90 
17. Manipur 7.44 1.46 
18. Meghalaya  1.28 2.41 
19. Mizoram  5.58 1.23 
20. Nagaland 3.68 1.24 
21. Orissa  0.95 0.28 
22. Punjab 2.94 0.88 
23. Rajasthan 6.15 0.99 
24. Sikkim 4.84 0.87 
25. Tamil Nadu 1.03 0.77 
26. Telangana 5.23 0.94 
27. Tripura 4.57 0 
28. Uttar Pradesh 6.15 0.99 
29. Uttarakhand 6.15 0.99 
30. West Bengal 2.49 2.80 

 

Table 4.7: Class XI-XII Comparative Study of Human Rights (Direct Context) 

Percentage=Pages depicting direct human rights/Total pages x 100 
 
                                                             
* Data not available 
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Table 4.7 highlights the comparative analysis (class XI-XII) carried out for human rights 

conveyed in the direct context. 

Class XI: All the states help foster respect for human rights, although the percentage of 

human rights conveyed vary from state to state. Whereas more than half the states cross 

the 5% benchmark, it is Manipur at 7.44% that leads the way. 

The figures for class XII disappoint in the sense that more than half the states remain 

below the 1% mark. Maharashtra with 3.11% of its prescribed syllabus conveying human 

rights is the only state to cross the 3% mark. All in all, class XII suffers a major dip in 

references when compared to class XI. 

Data for Arunachal Pradesh could not be procured. 
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CLASS WISE COMPARATIVE STUDY OF HUMAN RIGHTS TAUGHT IN 
STATE BOARD SYLLABUS BOOKS 

CLASS : XI – XII 

INDIRECT CONTEXT 

S. 
NO. 

STATE 
HUMAN RIGHTS TAUGHT 

(Figures in %) 
CLASS XI CLASS XII 

1.  Andhra Pradesh 11.30 7.40 
2.  Arunachal Pradesh* - - 
3.  Assam 11.41 9.50 
4.  Bihar 11.30 7.40 
5.  Chhattisgarh  11.30 7.40 
6.  Delhi 11.30 7.40 
7.  Goa 10.64 7.12 
8.  Gujarat  4.66 10.91 
9.  Haryana 11.30 7.40 
10. Himachal 11.30 7.40 
11. J & K 11.30 7.40 
12. Jharkhand 11.30 7.40 
13. Karnataka 10.21 5.45 
14. Kerala 12.05 6.41 
15. Maharashtra 9.41 12.04 
16. Madhya Pradesh 9.63 8.93 
17. Manipur 6.37 8.81 
18. Meghalaya  7.04 9.50 
19. Mizoram  6.12 8.94 
20. Nagaland 4.06 8.25 
21. Orissa  0.95 2.77 
22. Punjab 8.60 6.43 
23. Rajasthan 11.30 7.40 
24. Sikkim 10.52 7.36 
25. Tamil Nadu 3.51 5.42 
26. Telangana 11.06 7.49 
27. Tripura 2.28 2.89 
28. Uttar Pradesh 11.30 7.40 
29. Uttarakhand 11.30 7.40 
30. West Bengal 9.43 9.39 

 

Table 4.8: Class XI-XII Comparative Study of Human Rights (Indirect Context) 

Percentage = Pages depicting indirect human rights/Total pages x 100 

                                                             
* Data not available 
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Table 4.8 highlights the comparative analysis (class XI-XII) carried out for human rights 

conveyed in the indirect context. There is not one class where we do not find mention of 

indirect references.  

Class XI: Two-thirds of the states cross the 9% benchmark. Kerala with 12.05% of its 

syllabus conveying human rights in the indirect context is the only state to cross the 12% 

benchmark. 

Class XII: Merely 5 states cross the 9% benchmark. As in the case of direct references 

for this segment, indirect references also reflect a fall in total percentage of references in 

class XII. Maharashtra with 12.04% of its syllabus conveying human rights in the indirect 

context is the only state to scrape through the 12% benchmark. 

Data for Arunachal Pradesh could not be procured. 
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SUBJECT WISE COMPARATIVE STUDY OF HUMAN RIGHTS TAUGHT IN 
STATE BOARD SYLLABUS BOOKS 

S. 
NO. 

STATE 
ENGLISH 

(Class I-XII)  
HINDI 

(Class I-XII) 
Direct Indirect Direct Indirect 

1.  Andhra Pradesh 0.08 7.69 0.03 4.81 
2.  Arunachal Pradesh* 

Pradesh* 
- - - - 

3.  Assam 0.21 6.35 0 2.77 
4.  Bihar 0.29 7.11 0.08 6.25 
5.  Chhattisgarh  0.40 4.02 0.10 5.74 
6.  Delhi 0.21 6.35 0 5.11 
7.  Goa 0 4.81 0.05 4.39 
8.  Gujarat  0.11 4.86 0 2.42 
9.  Haryana 0.21 6.35 0 5.11 
10. Himachal 0.24 6.83 0.03 5.68 
11. J & K 0.09 3.50 0.04 5.16 
12. Jharkhand 0.21 6.35 0 5.11 
13. Karnataka 0 3.32 0 3.55 
14. Kerala 0.05 3.28 0 6.01 
15. Maharashtra 0 4.69 0 5.67 
16. Madhya Pradesh 0 8.87 0 10.43 
17. Manipur 0 3.76 0 2.60 
18. Meghalaya  0 4.76 0 4.20 
19. Mizoram  0 4.52 0 4.83 
20. Nagaland 0 3.86 ** ** 
21. Orissa  0 1.29 0 3.68 
22. Punjab 0 4.83 0 7.66 
23. Rajasthan 0.41 8.54 0.08 7.75 
24. Sikkim 0.21 6.35 0 5.11 
25. Tamil Nadu 0.31 3.85 ** ** 
26. Telangana 0.08 7.69 0.03 4.81 
27. Tripura 0 2.97 0 2.97 
28. Uttar Pradesh 0.32 9 0.07 7.68 
29. Uttarakhand 0.21 6.35 0 5.11 
30. West Bengal 0 3.36 0 4.56 

 

Table 4.2.1: Subject wise Comparative Study of Human Rights 

                                                             
* Data not available 
**Not Applicable 
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Percentage = Pages depicting human rights (direct/indirect) from Class I-XII in a 

subject/Total pages in the textbook of a subject from class I-XII x 100 

Table 4.2.1 highlights the subject-wise comparative analysis carried out for English and 

Hindi. The percentage of prescribed syllabus conveying human rights in the direct 

context is negligible in both the subjects.  

Rajasthan at 0.41% (English) and Chhattisgarh at 0.10% (Hindi) top the charts in the 

segment i.e. direct references. In the indirect context, English seems to do slightly better 

than Hindi in the overall analysis. Madhya Pradesh has the highest concentration of 

references in English as well as Hindi in the indirect segment. 
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SUBJECT WISE COMPARATIVE STUDY OF HUMAN RIGHTS TAUGHT IN 
STATE BOARD SYLLABUS BOOKS 

S. 
NO. 

STATE 
EVS & SCIENCE 

(Class III-X)  
SOCIAL SCIENCE 

(Class VI-X) 
Direct Indirect Direct Indirect 

1.  Andhra Pradesh 0.86 8.43 8.08 14.42 
2.  Arunachal Pradesh* 

Pradesh* 
- - - - 

3.  Assam 1.30 12.11 4.93 13.84 
4.  Bihar 0.36 7.07 7.01 13.36 
5.  Chhattisgarh  0 4.28 7.66 8.02 
6.  Delhi 1.42 8.31 8.55 16.47 
7.  Goa 1.49 10.17 7.75 17.06 
8.  Gujarat  0 8.59 5.51 14.51 
9.  Haryana 1.42 8.31 8.55 16.47 
10. Himachal 0.84 8.63 8.14 16.39 
11. J & K 0.17 2.57 2.27 7.27 
12. Jharkhand 1.42 8.31 8.55 16.47 
13. Karnataka 0.37 5.82 6.13 10.98 
14. Kerala 0.13 4.23 2.97 7.13 
15. Maharashtra 0.55 8.10 3.83 20.4 
16. Madhya Pradesh 0.73 9.11 4.88 16.77 
17. Manipur 0.33 10.92 6.21 11.50 
18. Meghalaya  0.40 5.04 5.88 11.20 
19. Mizoram  1.01 8.59 7.72 15.45 
20. Nagaland 0.43 6.62 3.91 11.25 
21. Orissa  0 4.26 2.11 6.81 
22. Punjab 0.13 10.87 2 14.68 
23. Rajasthan 0.78 6.52 7.82 16.77 
24. Sikkim 1.42 8.31 8.55 16.47 
25. Tamil Nadu 0.34 6.61 4.35 11.99 
26. Telangana 0.86 8.43 8.08 14.42 
27. Tripura 1.06 6.96 6.52 8.52 
28. Uttar Pradesh 0.59 8.64 5.58 17.75 
29. Uttarakhand 1.42 8.31 8.55 16.47 
30. West Bengal 0.54 9.25 0.77 9.32 

 

Table 4.2.2: Subject wise Comparative Study of Human Rights  

                                                             
* Data not available 
**Not Applicable 
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Percentage = Pages depicting human rights (direct/indirect) in a subject/Total pages 

in the textbook of a subject x 100 

Table 4.2.2 highlights the subject-wise comparative analysis carried out for E.V.S. & 

Science on the one hand and Social Science on the other. The percentage of prescribed 

syllabus conveying human rights in the direct context is negligible in both the subjects. 

Social Science performs way better than E.V.S. & Science in the direct as well as the 

indirect segment. In the direct context, whereas none of the states reach the 2% mark in 

E.V.S. & Science, nearly two-thirds of the states cross the 5% mark in Social Science. 

Similarly, in the indirect context, whereas only 3 states cross the 10% mark in E.V.S. & 

Science, more than two-thirds of the states cross the 10% mark in Social Science. 
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S. 
NO. 

STATE 

 Geography 
(Class XI-

XII) 

Political 
Science 

(Class XI-XII) 

Sociology 
(Class XI-

XII) 

History 
(Class XI-

XII) 

Economics 
(Class XI-

XII) 
D ID D ID D ID D ID D ID 

1.  Andhra 
Pradesh 

0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 

2.  Arunachal 
Pradesh* 

- - - - - - - - - - 

3.  Assam 0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 
4.  Bihar 0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 
5.  Chhattisgarh  0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 
6.  Delhi 0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 
7.  Goa 0.17 0.71 13.16 10.04 4.31 28.07 0.18 4.15 0 0 
8.  Gujarat  0 5.11 11.30 16.66 1.04 22.39 0 4.05 1.42 8.21 
9.  Haryana 0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 
10. Himachal 0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 
11. J & K 0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 
12. Jharkhand 0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 
13. Karnataka 0 4.4 12.79 2.81 4.30 19.87 0 9.86 0 8.10 
14. Kerala 0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 
15. Maharashtra 0.39 1.57 15.59 22.5 5.07 26.81 2.00 10.44 2.89 1.23 
16. Madhya 

Pradesh 
0 7.63 10.32 4.64 6.17 12.22 0.75 9.10 0.56 9.90 

17. Manipur 0.80 3.71 17.50 11.09 4.18 23.95 0.41 5.88 0 0 
18. Meghalaya  0.20 8.55 13.57 8.27 4.18 23.95 0.63 12.10 0 8.10 
19. Mizoram  0.17 6.67 17.78 8.70 4.18 23.95 0.28 6.37 0 0 
20. Nagaland 0.79 4.35 12.41 6.55 4.41 16.91 0.68 5.44 0.57 5.20 
21. Orissa  * * 3.47 6.58 0 2.29 0.30 1.54 0 0 
22. Punjab 0 0.34 5.48 4.93 0.88 14.97 0 9.48 1.98 5.79 
23. Rajasthan 0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 
24. Sikkim 0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 
25. Tamil Nadu 1.20 6.02 4.81 2.10 ** ** 0.26 5.98 0 1.89 
26. Telangana 0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 
27. Tripura * * 12.58 0 0.51 4.38 0 3.05 * * 
28. U.P. 0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 
29. Uttarakhand 0.20 8.55 17.78 8.70 4.18 23.95 0.28 6.37 0 8.10 
30. West Bengal 0 8.51 7.64 12.31 8.83 21.55 0 11.29 16.97 1.95 

 

Table 4.2.3: Subject wise Comparative Study of Human Rights 

 

Percentage = Pages depicting human rights (direct/indirect)  in a subject/Total pages 

in the textbook of a subject x 100 

                                                             
* Data not available 
**Not Applicable 
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Table 4.2.3 highlights the subject-wise comparative analysis carried out for five subjects 

i.e. Geography, Political Science, Sociology, Economics and History. 

In the direct context, Political Science outnumbers all the other four subjects. Sociology is 

a distant second. Geography, Economics and History perform poorly in this segment. 

In the indirect context, Sociology takes a grand lead. Political Science occupies the 2nd 

place with the references being significantly lower than Sociology. Geography, 

Economics and History appear to be on a similar footing in regard to the percentage of 

prescribed syllabus conveying human rights in the indirect context. 
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LEVEL WISE COMPARATIVE STUDY OF HUMAN RIGHTS TAUGHT IN 
STATE BOARD SYLLABUS BOOKS 

DIRECT CONTEXT 

S. 
NO. 

STATE 
I-V  VI-VIII IX-X XI-XII 

(All figures are in %) 

1.  Andhra Pradesh 0.59 2.08 1.91 2.93 

2.  Arunachal Pradesh* 
Pradesh* 

-- -- -- -- 

3.  Assam 0 1.64 0.69 3.45 

4.  Bihar 0.20 2.60 2.07 3.12 

5.  Chhattisgarh  0.08 1.27 3.11 2.95 

6.  Delhi 0.39 2.53 2.38 6.48 

7.  Goa 0.51 2.77 2.22 2.02 

8.  Gujarat  0 0.84 1.44 1.04 

9.  Haryana 0.39 2.53 2.38 6.48 

10. Himachal 0.29 2.85 2.34 4.08 

11. J & K 0.21 0.63 0.93 2.95 

12. Jharkhand 0.39 2.53 2.38 6.48 

13. Karnataka 0.27 1.16 2.05 1.90 

14. Kerala 0 0.57 1.13 3.28 

15. Maharashtra 0.19 1.27 1.00 2.89 

16. Madhya Pradesh 0.62 1.74 1.20 2.11 

17. Manipur 0.10 2.91 1.82 0.04 

18. Meghalaya  0.77 2.12 2.68 2 

19. Mizoram  0.61 3.17 1.53 3.36 

20. Nagaland 0.33 1.62 2.87 2.36 

21. Orissa  0 0.04 1.43 0.61 

22. Punjab 0 1.26 0.17 1.81 

23. Rajasthan 0.53 1.84 2.48 2.95 

24. Sikkim 0.48 2.79 2.17 2.57 

25. Tamil Nadu 0.23 0.96 2.46 0.90 

26. Telangana 0.58 2.02 1.94 2.75 

27. Tripura 0.49 2.88 0.58 3.02 

28. Uttar Pradesh 0.09 0.75 2.38 2.95 

29. Uttarakhand 0.39 2.53 2.38 6.48 

30. West Bengal 0.64 0.30 0.15 2.66 
 

Table 4.3.1: Level wise Comparative Study of Human Rights (Direct Context) 
                                                             
* Data not available 
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Table 4.3.1 highlights the level wise comparative analysis of human rights conveyed in 

the direct context. The following has been observed in regard to the different levels: 

Class I-V: None of the states were able to cross the 1% mark. 

Class VI-VIII: In this segment, a significant improvement is noticeable with 

approximately half the states crossing the 2% mark. Mizoram with 3.17% of its 

prescribed syllabus conveying human rights tops this segment. 

Class IX-X: The overall position remains similar to the preceding segment with nearly 

half the states crossing the 2% mark. Chhattisgarh with 3.11% of its prescribed syllabus 

conveying human rights tops this segment. 

Class XI-XII: A significant spike in direct references is apparent from a cursory glance at 

the table. Whereas more than two-thirds of the states cross the 2% mark, at 6.48 per cent, 

four states (Delhi, Haryana, Jharkhand and Uttarakhand) jointly top this segment. 
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INDIRECT CONTEXT 

S. 
NO. 

STATE 
I-V  VI-VIII IX-X XI-XII 

(All figures are in %) 

1.  Andhra Pradesh 5.98 7.67 9.17 9.01 

2.  Arunachal Pradesh* 
Pradesh* 

- - - - 

3.  Assam 6.66 7.94 10.18 10.42 

4.  Bihar 3.33 7.52 10.85 9.01 

5.  Chhattisgarh  3.69 5.59 4.93 9.02 

6.  Delhi 3.84 6.96 11.08 4.57 

7.  Goa 7.12 8.09 12.86 7.97 

8.  Gujarat  4.11 10.98 7.57 7.51 

9.  Haryana 3.84 6.96 11.08 4.57 

10. Himachal 6.13 7.68 11.64 8.05 

11. J & K 0.37 3.98 3.96 9.02 

12. Jharkhand 3.84 6.96 11.08 4.57 

13. Karnataka 5.07 6.25 5.39 7.47 

14. Kerala 4.78 6.08 5.26 8.80 

15. Maharashtra 3.46 6.64 12.37 10.19 

16. Madhya Pradesh 6.79 14.45 11.64 13.68 

17. Manipur 5.23 10.78 7.74 7.74 

18. Meghalaya  7.78 7.29 11.2 11.46 

19. Mizoram  6.71 9.92 8.41 7.56 

20. Nagaland 9.28 6.51 15.65 6.33 

21. Orissa  5.42 4.89 2.38 1.89 

22. Punjab 5.97 5.45 10.41 7.24 

23. Rajasthan 6.67 7.93 11.54 9.02 

24. Sikkim 5.11 7.92 11.43 8.72 

25. Tamil Nadu 5.80 6.33 8.02 4.48 

26. Telangana 5.62 7.37 9.33 8.99 

27. Tripura 5.05 7.80 2.76 2.49 

28. Uttar Pradesh 6.47 9.01 11.08 9.02 

29. Uttarakhand 3.84 6.96 11.08 4.57 

30. West Bengal 5.24 7.46 8.02 9.41 
 

Table 4.3.2: Level wise Comparative Study of Human Rights (Indirect Context) 

                                                             
* Data not available 
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Table 4.3.2 highlights the level wise comparative analysis of human rights conveyed in 

the indirect context. The following has been observed in regard to the different levels: 

We can see a consistent rise in the overall percentage as we progress from one level to 

another. However, this pattern is broken in the last segment (class XI-XII) where a 

decline in comparison to the preceding level (class IX-X) is apparent. Thus, class IX-X 

conveys the maximum overall percentage of human rights in the indirect context.  

COMPARATIVE STUDY OF HUMAN RIGHTS TAUGHT IN NCERT AND 
BACKWARD STATES 

 

Figure 4.4.1: Comparative Study of Human Rights taught in Class IX and XI in NCERT and 
Backward States 

The researchers have drawn a comparison of Class IX and XI syllabus between NCERT 

and Backward states*. In the state of Bihar, Rajasthan and Uttar Pradesh NCERT syllabus 

is taught in state board schools. Therefore, NCERT is compared with Madhya Pradesh. 

NCERT fares better than Madhya Pradesh in both respects, direct as well as indirect. 

Whereas there appears to be a significant gap in the percentage of prescribed syllabus 

conveying human rights in the direct context(class IX and XI) on the one hand, the gap 

narrows down when we look at indirect references (class IX and XI) on the other. 

*For the purpose of the study, BIMARU states i.e. Bihar, Rajasthan, Madhya Pradesh and 

Uttar Pradesh have been taken as backward states as guided by the Commission. 
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CHAPTER 5 

CONCLUSION AND SUGGESTIONS 

 

5.1 CONCLUSION: 

Children’s attitudes, ideas and characters are formed at a young age and these are heavily 

influenced by their environment, including their school education. Human rights 

education in school is an effective means to assist children to incorporate human rights 

values into their attitudes and behaviours.1 Assisting young people to incorporate these 

values into their daily lives is a concrete way to prevent bullying, discrimination and 

promote inclusion and respect for diversity. Human rights provide a valuable framework 

for good inter-personal relations and for making informed and proportionate decisions – 

from the playground to government and public policy, it starts with human rights 

education in schools. 

The present study in which an analysis of the state board syllabus is done reveals that 

Human rights are a part of the curriculum but in negligible percentage. talking about 

teaching human rights directly, in majority of the states the students are taught 

fundamental rights and environmental related issues only. As per the findings of the study 

there are very few states in which the students are explained the concept and importance 

of human rights. 

In the present era we have stepped into the fourth generation of human rights and the 

focus has shifted from individual rights to group rights. Therefore focusing only on civil, 

political, social, economic and cultural rights will not empower the students to enjoy and 

exercise their rights, and to respect and uphold the rights of others. 

In order to give a holistic view of the status of human rights taught directly and indirectly 

by the state board schools and NCERT, the researchers have analysed and summarized 

the study state wise. 

 

                                                             
1 K Frantzi ‘Human Rights Education: The United Nations Endeavour and the Importance of 
Childhood and Intelligent Sympathy’ in International Education Journal, Vol 5, No 1 (2004) p 
7. At http://ehlt.flinders.edu.au/education/iej/articles/v5n1/Frantzi/paper.pdf (Accessed on  23 
May 2018). 
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SUMMARY FOR THE STATE OF ANDHRA PRADESH 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

The students are directly taught about the child rights by displaying these rights in 

pictorial form. They are informed about the various offices and institutions where a child 

can approach in case of violation of his rights. They are told about their political, social, 

cultural and economic rights enshrined in the Constitutions. These rights are also 

represented in pictorial form which creates a deep impact on the mind of the students. The 

students are also informed about the different institutions established by the Government 

for providing different services to the society and also different schemes initiated by the 

Government for the welfare of the people. The students are also informed about laws like 

Right to Information Act and Protection of Children from Sexual Offences Act. 

Among indirect references, the students are taught the importance of trees and their uses, 

the stories about great freedom fighters, the freedom movement etc. They are also taught 

the benefits or remaining in a healthy and clean environment, the problem of pollution. 

There are stories in the books which tell them about disabled people and their problems 

and their quest to live with dignity. There are lessons depicting festivals of different 

religions as well as the life of tribals. There are chapters which depict girls and boys 

studying together and playing together. 

These lessons help in imbibing the right to life with dignity, the right to liberty. This also 

helps in inculcating a sense of equality, respect and non-discrimination. The chapters on 

festivals develop tolerance among children and also promote freedom of religion and 

brotherhood. The chapters on disabled people help in inculcating the right to inclusion.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the rights of tribals staying in 

forests and the laws passed by the Government in order to safeguard their interests. They 

are also taught about their democratic and political rights to participate in the functioning 

of the government directly or indirectly and also about their cultural and social rights. 

They are also taught about the Government’s responsibility for providing free and 
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compulsory education to children along with the responsibility to provide basic amenities 

to the public. The students are informed about laws like Right to Information Act and the 

Right to Education, and the age to marry etc. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters 

and growing population. There are chapters depicting gender equality by showcasing girls 

cycling around the city breaking all norms and also encouraging men to do household 

chores. The children are explained the importance of education and the problem of child 

marriages. The books contain chapters depicting the importance of health and 

encouraging children to eat a balanced and health diet. They are also told about the justice 

system of the country. The students are explained the importance of girl education. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace.  

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the right to equality and that 

there should be no discrimination on the basis of colour.  They are also taught about their 

democratic and political rights to participate in the functioning of the government directly 

or indirectly and also about their cultural and social rights. The students are taught about 

their right to form associations with the help of a story. They are also taught about the 

Government’s responsibility for providing public facilities and education. The students 

are informed about the rules to regulate labour. The students are specifically informed 

about Women Protection Acts like the provisions against child marriage, dowry, immoral 

trafficking etc. The students are also taught the evolution of human rights law in the 

world and the functioning of National Human Rights Commission. They are also given 

traffic education. 

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the damage caused 

by it to the ecosystem, global warming, natural disasters, increase in use of pesticides, 
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water scarcity and the problem of waste management. There are chapters talking about 

the prevalence of gender inequality. There is a chapter in the book which informs children 

the health and psychological problems related to overburdening of children with 

homework. The book showcases the stories of disabled people who could win the world 

through their positive attitude. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The books also imbibe the culture of 

positive attitude in life and the right to protect the environment and work for sustainable 

development.  
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SUMMARY FOR ASSAM 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

Among direct references the students are told about the fundamental rights. they are also 

told about the right of every child to go to school. They are told about the government 

policies like right to free and compulsory education, Sarv Shiksha Abhiyaan, mid day 

meal etc. The students are also told about the law against cutting of trees like the Right to 

Forests Act. 

Among indirect references, the students are taught the importance of plants, trees and 

forests and their uses. They are told about the use of water and its scarcity. They are also 

taught to maintain cleanliness in the surroundings and maintain a healthy and clean 

environment. The students are told about the different religions. The students are told 

about the freedom movement of India and how the Indians fought with the Britishers to 

liberate their motherland from the clutches of foreigners. The students are told about the 

importance of education. They are also told about increase in participation of women in 

Armed Forces to showcase the right to equality. They are also taught about problems that 

the country is facing like pollution and population growth. The students are sensitized 

towards gender equality by telling them different stories of boys and girls and by asking 

them to answer the question whether there should be different rules for boys and girls. 

They are also sensitized towards issue of untouchability he stand how social barriers 

exist. The students are also told about the economic disparity existing in the country by 

telling them about the stories of people belonging to different strata of society. They are 

also told about the plight of people living in slums and the problems faced by these 

people. The students are also told about the stories of differently- abled people and their 

quest to live life. The students are encouraged to treat these people equally. They are also 

told about the benevolent act of different groups of people.  The students are also 

explained that how they should ensure their safety during natural disasters. They are also 

told about stories where justice was given by the King. 

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment. The knowledge about the freedom movement of the country held children 
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learn freedom of expression, thought and freedom from slavery. The chapters also 

sensitise children towards freedom of religion and development of brotherhood and 

tolerance. The stories of disabled people imbibe a feeling of respect, inclusion and 

equality towards them. They are also told about their rights like right to education.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are taught fundamental rights. The students are taught 

about their democratic and political rights to participate in the functioning of the 

government and also about their cultural and social rights. The students are told about the 

different legislation enacted for protection of women like the Domestic Violence Act, 

Sexual Harassment of Women at Workplace (Protection, Prevention and Redressal) Act, 

right of women to inherit property etc. They are also told about the different schemes 

initiated by the Government like Anganwaris, child care centres etc. The students are 

introduced to the criminal justice system of India. They are told about the rights of the 

arrested persons, right to be defended by a lawyer, fair trial, right to be presented before 

the Magistrate, right not to be ill-treated or tortured during arrest and right to equality 

before law. The students are also sensitized towards the marginaised groups and are 

informed about various laws enacted for the protection of the marginalized people like the 

Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, Employment of 

Manual Scavengers and Construction of Dry Latrines (Prohibition) Act to prohibit the 

employment of manual scavengers as well as the construction of dry latrines etc. The 

students are also made aware of the problem of child labour and are told about various 

laws framed by the Government for prevention of child labour and regulating the safety 

laws in factories. They are also made aware of consumer rights. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are also told about the importance of sports. They are taught cultural 

harmony and freedom of religion. They are also made aware of the social issues prevalent 

in the society in olden times like sati system, slavery, untouchability and caste 
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discrimination. The students are told about the commoditization of persons in ancient 

society and how only men above certain age were considered as citizens. The students are 

told about the diversity in different religions and languages in India. They are also told 

about the courageous stories of disabled people and special schools made for educating 

specially-abled children. The students are told about different religions. The students are 

told about different professions and means of earning livelihood. The students are 

sensitized towards the issue of gender equality by telling them different stories and 

incidents. The students are also told about the duty of the government to provide public 

facilities.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The knowledge about environment 

degradation and natural disaster help in sensitizing children towards environment. The 

students are encouraged to live life with dignity. The lessons which tell them about 

different religions promote brotherhood, harmony and tolerance. The lessons which tell 

about the social reform movements imbibe the sense of liberty of thought and freedom 

from the shackles of darkness and orthodox beliefs. The knowledge about different life 

processes also help in overcoming myths that are prevalent in the society. the students are 

also told stories about exploitation of children who work in homes at the hands of their 

employers and also about the exploitation of Indians by Britishers. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are taught the human rights and fundamental rights. 

They are told about the covenant on economic, social and cultural rights and are told 

about the National Human Rights Commission and the mechanism to approach this 

Commission. They are also taught about their democratic and political rights to 

participate in the functioning of the government directly or indirectly and also about their 

cultural and social rights. The students are taught about the equality in matters of 

employment and reservation of seats for socially and educationally backward classes in 

employment. They are informed about their rights to privacy. The students are told about 

their right to education and about the different schemes initiated by the government to 

promote education in India like the National Education Policy, Sarv Shiksha Abhiyaan 
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etc. The students are made aware of consumer rights and are also informed about 

different forums where a consumer can approach in case of grievance.   

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the concepts of 

waste management, garbage disposal etc. The students are also told about the encouraging 

stories of disabled people. They are told about the right of girls to get equal education 

with boys. The children are told that all men are equal and no men are foreign. They are 

also told about natural disasters and how the NGO’s play a vital role during these times.  

They are also taught about the revolutions. The students are told about how exploitation 

takes place when a girl runs from her home to become an actress but gets exploited and 

become a prostitute.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. It also promotes the 

awareness about environment and related problems. The stories of children being 

exploited by outsiders sensitize children towards their personal safety. 

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the fundamental human rights and about fundamental rights in 

detail including the right to liberty, equality, freedom of speech and expression freedom 

to form associations, freedom of movement, untouchability, constitutional remedies etc. 

The students are told about various social problems prevalent in the country together with 

the government’s initiatives to tackle those problems. The students are informed about 

various laws like Right to Education Act, Hindu Widow Remarriage Act, Child Marriage 

(Prohibition) Act etc.  They are also informed about the various international 

organizations that have been formed at global level in order to ensure peaceful existence 

of mankind. The students are also told about NGO’s like Human Rights Watch who 

conduct research and advocacy on human rights. 

Among indirect references they are told about the freedom struggle of India and the world 

revolutions. They are also taught about the problem of deforestation and population. The 

students are told about the evolution and growth of different socio-political movements in 



2595 

India meant for the upliftment of different classes of people. The students are taught 

about the problems that exist in society like child marriage, sati, exploitation of people on 

the basis of caste, creed, colour etc. They are also sensitized towards the issue of poverty 

and are told about the pathetic conditions of living in slums. They are also made aware of 

the plight of refugees. They are further sensitized towards the environmental issues and 

sustainable development. The students are also encouraged to spend some leisure time in 

order to ensure overall growth and development. 
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SUMMARY FOR THE STATE OF BIHAR 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

There are notes made at the end of chapter (of many books) which directly tell the child 

about the ill-effects of consuming tobacco under the National Tobacco Control 

Programme. The books also encourage children to take a pledge for protecting the 

environment, keeping their surroundings clean and promoting use of cycles. This will 

help in promoting sustainable development. The students are directly informed to be 

cautious while crossing unmanned railway lines so that they can live safely. 

Among indirect references they are taught the importance of trees, water and their uses 

and scarcity. They are also taught the benefits or remaining in a healthy and clean 

environment and the problem of pollution. They are told stories about children going to 

school. There are stories in the books which tell them about disabled people and their 

problems and their quest to live with dignity. There are lessons depicting festivals of 

different religions. The students are told about the concept of punishment and the how 

punishment should fit the crime. The students are told about the local custom of planting 

trees on the birth of a girl child. 

These lessons help in imbibing the right to environment. The chapters on festivals 

develop tolerance among children and also promote freedom of religion and brotherhood. 

The stories and pictures depicting children going to school helps in imbibing the culture 

and importance of education. The lessons on disabled children help in imbibing the 

human right of inclusion. The chapter on justice helps them to understand the right to 

access justice. The lesson on local custom helps in promoting gender equality and also 

respect for the local customs and traditions. 

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about their democratic and political 

rights to participate in the functioning of the government and also about their cultural and 

social rights. There are chapters which highlight the problem of discrimination and 

gender difference in the society. They are also taught about the Government’s 
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responsibility for providing free and compulsory education including education to 

children with special and different schemes initiated by the government like providing 24-

hour medical facility free of cost, food security etc. They are directly taught about their 

fundamental rights and duties. In order to ensure equality of woman, the students are 

informed about special legislations enacted by the Government for the welfare of woman 

like the Dowry Prohibition Act, Protection of Woman from Domestic Violence Act, the 

Hindu Succession (Amendment) Act, 2005 wherein the daughters are given equal rights 

in the joint family property with sons. There is a chapter highlighting the struggle of 

woman for equality and their success stories.  There are chapters which tell students about 

the Indian judicial system. They directly talk about the rights of the arrested person, the 

procedure for lodging FIR, bailable and bon-bailable offences, and special police stations 

for lodging complaints under the Scheduled Castes/ Scheduled Tribes (Prevention of 

Atrocities) Act.  

Among indirect references they are taught about the rich and diversified heritage of India, 

the stories of great freedom fighters and how the country got independence from the 

British raj. They are also taught about the importance of forests, the problem of growing 

environmental pollution, waste management, and growing population. There are stories 

on children want to go to school but are not able to get education because of certain 

limitations. The children are told about the caste discrimination prevalent in India society 

along with its ill effects. The books contain a lot of material depicting the importance of 

health, the safety rules that shall be followed by children. They are told about the honour, 

respect and dignity of women. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The information about different laws 

meant for the protection of women helps in empowering women. The stories depicting 

freedom movement held in imbibing the right to liberty and peace. The stories of 

Mahatma Gandhi help in promoting the value of non-violence. The lessons on 

government schemes and initiatives help the students understand the right of social 

security and access to public service.  The chapters on Indian judicial system give 

children an overview of the judicial system of the country.   
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SUMMARY FOR THE STATE OF CHHATISGARH 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

The chapter on Dr. B.R. Ambedkar shows that he insisted on granting of equal rights to 

all citizens. 

Among indirect references, the students are taught the importance of plants, trees and 

forests and their uses, the stories about great freedom fighters and other great and 

courageous people. They are also taught to maintain cleanliness in the surroundings and 

maintain a healthy and clean environment. There is a story which portrays that everyone 

is equal before judge. They are also through different instances showcased how Indians 

were exploited by the Britishers. They are also told about Braille – the script for blind and 

also the quest of the disabled to live life with dignity. 

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about human rights- its meaning and 

the instruments which talk about human rights. The students are also taught about their 

democratic and political rights to participate in the functioning of the government and 

also about their cultural and social rights. They are made aware about the rights of a 

consumer and also about their right to know under the Right to Information Act. They are 

told about their right to education. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

There are chapters which sensitize children that to tolerate injustice is the greatest crime. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are taught cultural harmony and freedom of religion. They are also made 
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aware of the social issues prevalent in the society in olden times like sati system, slavery, 

untouchability and caste discrimination. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The information about customer rights etc. 

help in promoting informed citizenry. The knowledge about environment degradation and 

natural disaster help in sensitizing children towards environment. The students are 

encouraged to live life with dignity. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are explained about the importance of human rights, the 

different women and child rights Commissions established in India which ensure 

protection of human rights.  They are also taught about their democratic and political 

rights to participate in the functioning of the government directly or indirectly and also 

about their cultural and social rights. they are taught about gender equality and 

entitlement of equal wages for both men and women. The students are taught about their 

different laws like Land Acquisition, labour laws etc. The students are also made aware 

from the side effects of chewing tobacco.  

Among indirect references they are told about the growing environmental pollution and 

the concepts of waste management, garbage disposal etc. The students are taught about 

the right to health by taking proper diet.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc.  
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SUMMARY FOR DELHI 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

Among direct references the students are told about the right of every child to go to 

school. They are told about the government policies like right to free and compulsory 

education, Sarv Shiksha Abhiyaan, mid day meal etc. The students are also told about the 

law against cutting of trees like the Right to Forests Act. 

Among indirect references, the students are taught the importance of plants, trees and 

forests and their uses. They are told about the use of water and its scarcity. They are also 

taught to maintain cleanliness in the surroundings and maintain a healthy and clean 

environment. The students are told about the different religions. The students are told 

about the freedom movement of India and how the Indians fought with the Britishers to 

liberate their motherland from the clutches of foreigners. They are also told about 

increase in participation of women in Armed Forces to showcase the right to equality. 

They are also taught about problems that the country is facing like pollution and 

population growth. The students are sensitized towards gender equality by telling them 

different stories of boys and girls and by asking them to answer the question whether 

there should be different rules for boys and girls. They are also sensitized towards issue of 

untouchability he stand how social barriers exist. The students are also told about the 

economic disparity existing in the country by telling them about the stories of people 

belonging to different strata of society. They are also told about the plight of people living 

in slums and the problems faced by these people. The students are also told about the 

stories of differently-abled people and their quest to live life. The students are encouraged 

to treat these people equally. They are also told about the benevolent act of different 

groups of people.    

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment. The knowledge about the freedom movement of the country held children 

learn freedom of expression, thought and freedom from slavery. The chapters also 

sensitise children towards freedom of religion and development of brotherhood and 
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tolerance. The stories of disabled people imbibe a feeling of respect, inclusion and 

equality towards them. They are also told about their rights like right to education.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are taught fundamental rights. The students are taught 

about their democratic and political rights to participate in the functioning of the 

government and also about their cultural and social rights. The students are told about the 

different legislation enacted for protection of women like the Domestic Violence Act, 

Sexual Harassment of Women at Workplace (Protection, Prevention and Redressal) Act, 

right of women to inherit property etc. They are also told about the different schemes 

initiated by the Government like Anganwaris, child care centres etc. The students are 

introduced to the criminal justice system of India. They are told about the rights of the 

arrested persons, right to be defended by a lawyer, fair trial, right to be presented before 

the Magistrate, right not to be ill-treated or tortured during arrest and right to equality 

before law. The students are also sensitized towards the marginaised groups and are 

informed about various laws enacted for the protection of the marginalized people like the 

Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, Employment of 

Manual Scavengers and Construction of Dry Latrines (Prohibition) Act to prohibit the 

employment of manual scavengers as well as the construction of dry latrines etc. The 

students are also made aware of the problem of child labour and are told about various 

laws framed by the Government for prevention of child labour and regulating the safety 

laws in factories. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are also told about the importance of sports. They are taught cultural 

harmony and freedom of religion. They are also made aware of the social issues prevalent 

in the society in olden times like sati system, slavery, untouchability and caste 

discrimination. The students are told about the commoditization of persons in ancient 

society and how only men above certain age were considered as citizens. The students are 
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told about the diversity in different religions and languages in India. They are also told 

about the courageous stories of disabled people and special schools made for educating 

specially-abled children. The students are told about different religions. The students are 

told about different professions and means of earning livelihood. The students are 

sensitized towards the issue of gender equality by telling them different stories and 

incidents. The students are also told about the duty of the government to provide public 

facilities.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The knowledge about environment 

degradation and natural disaster help in sensitizing children towards environment. The 

students are encouraged to live life with dignity. The lessons which tell them about 

different religions promote brotherhood, harmony and tolerance. The lessons which tell 

about the social reform movements imbibe the sense of liberty of thought and freedom 

from the shackles of darkness and orthodox beliefs. The knowledge about different life 

processes also help in overcoming myths that are prevalent in the society.  

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are taught the human rights and fundamental rights. 

They are told about the covenant on economic, social and cultural rights and are told 

about the National Human Rights Commission and the mechanism to approach this 

Commission. They are also taught about their democratic and political rights to 

participate in the functioning of the government directly or indirectly and also about their 

cultural and social rights. The students are taught about the equality in matters of 

employment and reservation of seats for socially and educationally backward classes in 

employment. They are informed about their rights to privacy. The students are told about 

their right to education and about the different schemes initiated by the government to 

promote education in India like the National Education Policy, Sarv Shiksha Abhiyaan 

etc. The students are made aware of consumer rights and are also informed about 

different forums where a consumer can approach in case of grievance.   

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the concepts of 
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waste management, garbage disposal etc. The students are also told about the encouraging 

stories of disabled people. They are told about the right of girls to get equal education 

with boys. The children are told that all men are equal and no men are foreign. They are 

also told about natural disasters and how the NGO’s play a vital role during these times.  

They are also taught about the revolutions. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. It also promotes the 

awareness about environment and related problems.  

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the fundamental human rights and about fundamental rights in 

detail including the right to liberty, equality, freedom of speech and expression freedom 

to form associations, freedom of movement, untouchability, constitutional remedies etc. 

The students are told about various social problems prevalent in the country together with 

the government’s initiatives to tackle those problems. The students are informed about 

various laws like Right to Education Act, Hindu Widow Remarriage Act, Child Marriage 

(Prohibition) Act etc.  They are also informed about the various international 

organizations that have been formed at global level in order to ensure peaceful existence 

of mankind. The students are also told about NGO’s like Human Rights Watch who 

conduct research and advocacy on human rights. 

Among indirect references they are told about the freedom struggle of India and the world 

revolutions. They are also taught about the problem of deforestation and population. The 

students are told about the evolution and growth of different socio-political movements in 

India meant for the upliftment of different classes of people. The students are taught 

about the problems that exist in society like child marriage, sati, exploitation of people on 

the basis of caste, creed, colour etc. They are also sensitized towards the issue of poverty 

and are told about the pathetic conditions of living in slums. They are also made aware of 

the plight of refugees. They are further sensitized towards the environmental issues and 

sustainable development. The students are also encouraged to spend some leisure time in 

order to ensure overall growth and development. 
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SUMMARY FOR THE STATE OF GOA 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

Among direct references the students are told about the right of every child to go to 

school. They are told about the government policies like right to free and compulsory 

education, Sarv Shiksha Abhiyaan, mid day meal etc. The students are also told about the 

law against cutting of trees like the Right to Forests Act. 

Among indirect references the students are talked about the liberalization of Goa. The 

students are told about the importance of education with the help of a story where a child 

explains to the father that age is no bar for getting education. The students are taught the 

importance of plants, trees and forests and their uses. They are told about the use of water 

and its scarcity. They are also taught to maintain cleanliness in the surroundings and 

maintain a healthy and clean environment. The students are told about the different 

religions. The students are told about the freedom movement of India and how the Indians 

fought with the Britishers to liberate their motherland from the clutches of foreigners. 

They are also told about increase in participation of women in Armed Forces to showcase 

the right to equality. They are also taught about problems that the country is facing like 

pollution and population growth. The students are sensitized towards gender equality by 

telling them different stories of boys and girls and by asking them to answer the question 

whether there should be different rules for boys and girls. They are also sensitized 

towards issue of untouchability he stand how social barriers exist. The students are also 

told about the economic disparity existing in the country by telling them about the stories 

of people belonging to different strata of society. They are also told about the plight of 

people living in slums and the problems faced by these people. The students are also told 

about the stories of differently- abled people and their quest to live life. The students are 

encouraged to treat these people equally. They are also told about the benevolent act of 

different groups of people like opening of old age homes. 

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment. The knowledge about the freedom movement of the country held children 

learn freedom of expression, thought and freedom from slavery. The chapters also 
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sensitise children towards freedom of religion and development of brotherhood and 

tolerance. The stories of disabled people imbibe a feeling of respect, inclusion and 

equality towards them. They are also told about their rights like right to education.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are taught fundamental rights. The students are taught 

about their democratic and political rights to participate in the functioning of the 

government and also about their cultural and social rights. The students are told about the 

different legislation enacted for protection of women like the Domestic Violence Act, 

Sexual Harassment of Women at Workplace (Protection, Prevention and Redressal) Act, 

right of women to inherit property etc. They are also told about the different schemes 

initiated by the Government like Anganwaris, child care centres etc. The students are 

introduced to the criminal justice system of India. They are told about the rights of the 

arrested persons, right to be defended by a lawyer, fair trial, right to be presented before 

the Magistrate, right not to be ill-treated or tortured during arrest and right to equality 

before law. The students are also sensitized towards the marginaised groups and are 

informed about various laws enacted for the protection of the marginalized people like the 

Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, Employment of 

Manual Scavengers and Construction of Dry Latrines (Prohibition) Act to prohibit the 

employment of manual scavengers as well as the construction of dry latrines etc. The 

students are also made aware of the problem of child labour and are told about various 

laws framed by the Government for prevention of child labour and regulating the safety 

laws in factories. 

Among indirect references they are told about the struggle of people for the liberalization 

of Goa. They are also told about the stories of great freedom fighter and about the 

freedom struggle of India. They are also taught about the importance of forests, the 

problem of growing environmental pollution, waste management, natural disasters. The 

students are told about natural disasters and disaster management. The books encourage 

children to lead healthy life and encouraging children to eat a balanced and health diet. 

They are also told about the importance of sports. They are taught cultural harmony and 

freedom of religion. They are also made aware of the social issues prevalent in the society 

in olden times like sati system, slavery, untouchability and caste discrimination. The 
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students are told about the commoditization of persons in ancient society and how only 

men above certain age were considered as citizens. The students are told about the 

diversity in different religions and languages in India. They are also told about the 

courageous stories of disabled people and special schools made for educating specially-

abled children. The students are told about different religions. The students are told about 

different professions and means of earning livelihood. The students are sensitized towards 

the issue of gender equality by telling them different stories and incidents. The students 

are also told about the duty of the government to provide public facilities. The students 

are also made aware about AIDS and the manner in which it spreads. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The knowledge about environment 

degradation and natural disaster help in sensitizing children towards environment. The 

students are encouraged to live life with dignity. The lessons which tell them about 

different religions promote brotherhood, harmony and tolerance. The lessons which tell 

about the social reform movements imbibe the sense of liberty of thought and freedom 

from the shackles of darkness and orthodox beliefs. The knowledge about different life 

processes also help in overcoming myths that are prevalent in the society.  

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are taught the human rights and fundamental rights. 

They are told about the covenant on economic, social and cultural rights and are told 

about the National Human Rights Commission and the mechanism to approach this 

Commission. They are also taught about their democratic and political rights to 

participate in the functioning of the government directly or indirectly and also about their 

cultural and social rights. The students are taught about the equality in matters of 

employment and reservation of seats for socially and educationally backward classes in 

employment. They are informed about their rights to privacy. The students are told about 

their right to education and about the different schemes initiated by the government to 

promote education in India like the National Education Policy, Sarv Shiksha Abhiyaan 

etc. The students are made aware of consumer rights and are also informed about 

different forums where a consumer can approach in case of grievance.    
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Among indirect references they are told about the importance of education. They are also 

told about the freedom movement of India. They are also taught about the problem of 

growing environmental pollution and the concepts of waste management, garbage 

disposal etc. The students are also told about the encouraging stories of disabled people. 

They are told about the right of girls to get equal education with boys. The children are 

told that all men are equal and no men are foreign. They are also told about natural 

disasters and how the NGO’s play a vital role during these times.  They are also taught 

about the revolutions. The students are further encouraged to help disabled children. 

There are non-evaluative chapters which tell students understand the stage of adolescence 

and the needs and concerns of this age. The students are also told about skill development 

and are taught techniques for managing stress and anxiety. The students are told 

sensitized about the abuse of drugs and are also told about HIV/ Aids and the measures to 

prevent it. The students are sensitized towards the issue of unity in diversity by 

showcasing them that how people of different religions and castes live together. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. It also promotes the 

awareness about environment and related problems. The lessons also encourage to 

understand the concept of unity in diversity. 

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the fundamental human rights and about fundamental rights in 

detail including the right to liberty, equality, freedom of speech and expression freedom 

to form associations, freedom of movement, untouchability, constitutional remedies etc. 

The students are told about various social problems prevalent in the country together with 

the government’s initiatives to tackle those problems. The students are informed about 

various laws like Right to Education Act, Hindu Widow Remarriage Act, Child Marriage 

(Prohibition) Act etc.  They are also informed about the various international 

organizations that have been formed at global level in order to ensure peaceful existence 

of mankind. The students are also told about NGO’s like Human Rights Watch who 

conduct research and advocacy on human rights. 
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Among indirect references they are told about the freedom struggle of India and the world 

revolutions. The students are also told about the liberalization of Goa from foreign rule. 

They are also taught about the problem of deforestation and population. The students are 

told about the evolution and growth of different socio-political movements in India meant 

for the upliftment of different classes of people. They are further sensitized towards the 

environmental issues and sustainable development. The students are taught about the 

problems that exist in society like child marriage, sati, exploitation of people on the basis 

of caste, creed, colour etc. They are also sensitized towards the issue of poverty and are 

told about the pathetic conditions of living in slums. The students are also encouraged to 

spend some leisure time in order to ensure overall growth and development. The students 

are encouraged to respect their elders and encourage them to respect old people and 

recognize the right of old people to live with dignity. 
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SUMMARY FOR THE STATE OF GUJARAT 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights indirectly. Among indirect 

references, the students are taught the importance of trees and their uses, the stories about 

great freedom fighters, the freedom movement etc. They are also taught the benefits or 

remaining in a healthy and clean environment, the problem of pollution. They are told 

about the heritage of Gujarat. They are also told about the courageous story of a disabled 

girl who was helped by others. The lessons also teach that equal opportunities should be 

provided to all.   

These lessons help in imbibing the right to equality before law, right to life with dignity, 

the right to liberty. This also helps in inculcating a sense of equality, respect and non-

discrimination. The chapters on festivals develop tolerance among children and also 

promote freedom of religion and brotherhood.  

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are taught about their democratic and political rights to 

participate in the functioning of the government and also about their cultural and social 

rights. They are also made aware of consumer rights.  

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are told about the rigidity of caste system and other social evils that 

existed in the society and the work done by social reformers to fight these evils. The 

students are also told about the story of a benevolent king who opened his godowns for 

people suffering with hunger after facing a natural disaster. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The information about customer rights etc. 
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help in promoting informed citizenry. The knowledge about environment degradation and 

natural disaster help in sensitizing children towards environment. The students are 

encouraged to live life with dignity. The students are also given an overview of the art 

and culture of Meghalaya. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the fundamental rights. They 

are also taught about their democratic and political rights to participate in the functioning 

of the government directly or indirectly and also about their cultural and social rights. The 

students are taught about their different laws framed for the protection of women like 

dowry prohibition, sati prevention, etc. They are also made aware of their right to live 

with dignity and about the rights of the consumers. 

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the concepts of 

waste management, garbage disposal etc. The students are taught about the Russian and 

French revolution and decolonization.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. 

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the fundamental rights in detail including the right to liberty, 

equality, freedom of speech and expression freedom to form associations, freedom of 

movement, untouchability, constitutional remedies etc. The students are told about 

various social problems prevalent in the country together with the government’s 

initiatives to tackle those problems. The students are informed about various laws like 

Right to Education Act etc.  

Among indirect references they are told about the freedom struggle of India. They are 

also taught about the problem of deforestation and population. The students are told about 

the evolution and growth of different socio-political movements in India meant for the 
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upliftment and protection of women, peasants, tribals, consumers, trade unions and 

human rights etc. The students are taught about the provisions framed by the Government 

for the protection of Scheduled castes and scheduled tribes like reservation policy etc. 

The students are told about the problems existing in India such as unemployment, 

population explosion, poverty etc. 
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SUMMARY FOR HARYANA 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

Among direct references the students are told about the right of every child to go to 

school. They are told about the government policies like right to free and compulsory 

education, Sarv Shiksha Abhiyaan, mid day meal etc. The students are also told about the 

law against cutting of trees like the Right to Forests Act. 

Among indirect references, the students are taught the importance of plants, trees and 

forests and their uses. They are told about the use of water and its scarcity. They are also 

taught to maintain cleanliness in the surroundings and maintain a healthy and clean 

environment. The students are told about the different religions. The students are told 

about the freedom movement of India and how the Indians fought with the Britishers to 

liberate their motherland from the clutches of foreigners. The students are told about the 

importance of education. They are also told about increase in participation of women in 

Armed Forces to showcase the right to equality. They are also taught about problems that 

the country is facing like pollution and population growth. The students are sensitized 

towards gender equality by telling them different stories of boys and girls and by asking 

them to answer the question whether there should be different rules for boys and girls. 

They are also sensitized towards issue of untouchability he stand how social barriers 

exist. The students are also told about the economic disparity existing in the country by 

telling them about the stories of people belonging to different strata of society. They are 

also told about the plight of people living in slums and the problems faced by these 

people. The students are also told about the stories of differently- abled people and their 

quest to live life. The students are encouraged to treat these people equally. They are also 

told about the benevolent act of different groups of people.  The students are also 

explained that how they should ensure their safety during natural disasters. They are also 

told about stories where justice was given by the King. 

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment. The knowledge about the freedom movement of the country held children 

learn freedom of expression, thought and freedom from slavery. The chapters also 
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sensitise children towards freedom of religion and development of brotherhood and 

tolerance. The stories of disabled people imbibe a feeling of respect, inclusion and 

equality towards them. They are also told about their rights like right to education.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are taught fundamental rights. The students are taught 

about their democratic and political rights to participate in the functioning of the 

government and also about their cultural and social rights. The students are told about the 

different legislation enacted for protection of women like the Domestic Violence Act, 

Sexual Harassment of Women at Workplace (Protection, Prevention and Redressal) Act, 

right of women to inherit property etc. They are also told about the different schemes 

initiated by the Government like Anganwaris, child care centres etc. The students are 

introduced to the criminal justice system of India. They are told about the rights of the 

arrested persons, right to be defended by a lawyer, fair trial, right to be presented before 

the Magistrate, right not to be ill-treated or tortured during arrest and right to equality 

before law. The students are also sensitized towards the marginaised groups and are 

informed about various laws enacted for the protection of the marginalized people like the 

Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, Employment of 

Manual Scavengers and Construction of Dry Latrines (Prohibition) Act to prohibit the 

employment of manual scavengers as well as the construction of dry latrines etc. The 

students are also made aware of the problem of child labour and are told about various 

laws framed by the Government for prevention of child labour and regulating the safety 

laws in factories. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are also told about the importance of sports. They are taught cultural 

harmony and freedom of religion. They are also made aware of the social issues prevalent 

in the society in olden times like sati system, slavery, untouchability and caste 

discrimination. The students are told about the commoditization of persons in ancient 
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society and how only men above certain age were considered as citizens. The students are 

told about the diversity in different religions and languages in India. They are also told 

about the courageous stories of disabled people and special schools made for educating 

specially-abled children. The students are told about different religions. The students are 

told about different professions and means of earning livelihood. The students are 

sensitized towards the issue of gender equality by telling them different stories and 

incidents. The students are also told about the duty of the government to provide public 

facilities.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The knowledge about environment 

degradation and natural disaster help in sensitizing children towards environment. The 

students are encouraged to live life with dignity. The lessons which tell them about 

different religions promote brotherhood, harmony and tolerance. The lessons which tell 

about the social reform movements imbibe the sense of liberty of thought and freedom 

from the shackles of darkness and orthodox beliefs. The knowledge about different life 

processes also help in overcoming myths that are prevalent in the society. the students are 

also told stories about exploitation of children who work in homes at the hands of their 

employers and also about the exploitation of Indians by Britishers. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are taught the human rights and fundamental rights. 

They are told about the covenant on economic, social and cultural rights and are told 

about the National Human Rights Commission and the mechanism to approach this 

Commission. They are also taught about their democratic and political rights to 

participate in the functioning of the government directly or indirectly and also about their 

cultural and social rights. The students are taught about the equality in matters of 

employment and reservation of seats for socially and educationally backward classes in 

employment. They are informed about their rights to privacy. The students are told about 

their right to education and about the different schemes initiated by the government to 

promote education in India like the National Education Policy, Sarv Shiksha Abhiyaan 
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etc. The students are made aware of consumer rights and are also informed about 

different forums where a consumer can approach in case of grievance.   

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the concepts of 

waste management, garbage disposal etc. The students are also told about the encouraging 

stories of disabled people. They are told about the right of girls to get equal education 

with boys. The children are told that all men are equal and no men are foreign. They are 

also told about natural disasters and how the NGO’s play a vital role during these times.  

They are also taught about the revolutions. The students are told about how exploitation 

takes place when a girl runs from her home to become an actress but gets exploited and 

become a prostitute.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. It also promotes the 

awareness about environment and related problems. The stories of children being 

exploited by outsiders sensitize children towards their personal safety. 

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the fundamental human rights and about fundamental rights in 

detail including the right to liberty, equality, freedom of speech and expression freedom 

to form associations, freedom of movement, untouchability, constitutional remedies etc. 

The students are told about various social problems prevalent in the country together with 

the government’s initiatives to tackle those problems. The students are informed about 

various laws like Right to Education Act, Hindu Widow Remarriage Act, Child Marriage 

(Prohibition) Act etc.  They are also informed about the various international 

organizations that have been formed at global level in order to ensure peaceful existence 

of mankind. The students are also told about NGO’s like Human Rights Watch who 

conduct research and advocacy on human rights. 

Among indirect references they are told about the freedom struggle of India and the world 

revolutions. They are also taught about the problem of deforestation and population. The 

students are told about the evolution and growth of different socio-political movements in 
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India meant for the upliftment of different classes of people. The students are taught 

about the problems that exist in society like child marriage, sati, exploitation of people on 

the basis of caste, creed, colour etc. They are also sensitized towards the issue of poverty 

and are told about the pathetic conditions of living in slums. They are also made aware of 

the plight of refugees. They are further sensitized towards the environmental issues and 

sustainable development. The students are also encouraged to spend some leisure time in 

order to ensure overall growth and development. 
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SUMMARY FOR THE STATE OF HIMACHAL PRADESH 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

However, the direct reference is limited only to educating the child about the Right to 

Education and the scheme of Government for providing mid-day meal to the students 

studying in government schools.  

Among indirect references, the students are taught the importance of trees and water. 

They are also taught about the problem of deforestation and depleting water resources. 

There is a chapter in which students are shown as participating in an assembly and 

reciting different incidents, stories etc. There are lessons where students are told about 

different professions. They are also taught the benefits of remaining in a healthy and 

clean environment and the benefits of practicing yoga. There are poems which show God 

as one and people practicing different religions. There are stories about great freedom 

fighters, about the importance of following the path of truth, the freedom movement of 

India. The students are explained told about natural disasters and the steps that shall be 

undertaken by them to protect themselves from natural disasters.  

These lessons help student to learn the right to participate in assemblies, right of freedom 

of speech and expression. The students also learn that there is a freedom to choose any 

profession, occupation. The chapter showing God as one; help in inculcating tolerance 

towards other religions and also promote freedom of religion and brotherhood. 
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SUMMARY FOR THE STATE OF JAMMU AND KASHMIR 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

The students are directly taught about the right to food and clean drinking water. They are 

also told about the forest dwelling rights of the people living in forest for atleast 25 years. 

The students are also informed about the different health care schemes initiated by the 

Government like vaccination, blood banks etc. 

Among indirect references, the students are taught the importance of trees and their uses. 

They are sensitized about Mother Nature and her destruction being caused by human 

beings. The students are told about the freedom movement of India and also life history of 

great people. They are also taught the benefits or remaining in a healthy and clean 

environment and the importance of education. The students are told about the problem of 

pollution. There are stories in the books which tell them about disabled people and their 

problems and aspirations. There is a chapter in the book which tells about the jobs done 

by people belonging to scheduled castes. There are poems depicting the beauty of 

Kashmir. 

These lessons help in imbibing the right to life with dignity, the right to liberty. This also 

helps in inculcating a sense of equality, respect and non-discrimination. The students are 

sensitized towards the natural beauty and the need to preserve the environment. The 

chapters on disabled people help in inculcating the right to inclusion. The chapters 

showcasing the importance of education promotes students to take education and also 

sensitize they towards problems like untouchability.  

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the human rights, different 

treaties and conventions which mention about human rights, mechanisms developed to 

deal with the problem of human rights. The students are sensitized towards global issues 

such as child labour, sustainable development etc. They are also taught about their 

democratic and political rights to participate in the functioning of the government directly 
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or indirectly and also about their cultural and social rights. The students are told about the 

ill-effects of chewing tobacco and smoking.  

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India and the emergence of nationalism. They are also 

taught about the importance of forests, the problem of growing environmental pollution. 

The books contain chapters depicting the importance of health and encouraging children 

to eat a balanced and health diet and to live in clean surroundings. There are chapters 

depicting the women’s status in the society and their struggle for equality, problem of 

child marriage, caste system and the establishment of schools for providing education to 

girls. There are chapters which depict the great heritage of our country as well as the rich 

culture of the state of Jammu and Kashmir. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. It also promotes the culture of unity and 

integrity. It also promotes respect for the country.  

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the right to equality and that 

there should be no discrimination on the basis of colour.  They are told about slavery. 

They are also taught about their democratic and political rights to participate in the 

functioning of the government directly or indirectly and also about their cultural and 

social rights. The students are told about different government policies like MGNREGA 

and Public Distribution System etc.  

Among indirect references they are told about the revolution in France. They are also 

taught about the freedom movement of other countries like Poland. The students are 

sensitized towards problems like growing environmental pollution, drainage problem and 

the damage caused by it to the ecosystem.   

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The books also imbibe the culture of 

positive attitude in life and the right to protect the environment and work for sustainable 

development. The knowledge about revolution instills the ideas of liberty, not t be 

enslaved and freedom to hold opinion.   
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SUMMARY FOR JHARKHAND 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

Among direct references the students are told about the right of every child to go to 

school. They are told about the government policies like right to free and compulsory 

education, Sarv Shiksha Abhiyaan, mid day meal etc. The students are also told about the 

law against cutting of trees like the Right to Forests Act. 

Among indirect references, the students are taught the importance of plants, trees and 

forests and their uses. They are told about the use of water and its scarcity. They are also 

taught to maintain cleanliness in the surroundings and maintain a healthy and clean 

environment. The students are told about the different religions. The students are told 

about the freedom movement of India and how the Indians fought with the Britishers to 

liberate their motherland from the clutches of foreigners. They are also told about 

increase in participation of women in Armed Forces to showcase the right to equality. 

They are also taught about problems that the country is facing like pollution and 

population growth. The students are sensitized towards gender equality by telling them 

different stories of boys and girls and by asking them to answer the question whether 

there should be different rules for boys and girls. They are also sensitized towards issue of 

untouchability he stand how social barriers exist. The students are also told about the 

economic disparity existing in the country by telling them about the stories of people 

belonging to different strata of society. They are also told about the plight of people living 

in slums and the problems faced by these people. The students are also told about the 

stories of differently- abled people and their quest to live life. The students are 

encouraged to treat these people equally. They are also told about the benevolent act of 

different groups of people.    

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment. The knowledge about the freedom movement of the country held children 

learn freedom of expression, thought and freedom from slavery. The chapters also 

sensitise children towards freedom of religion and development of brotherhood and 
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tolerance. The stories of disabled people imbibe a feeling of respect, inclusion and 

equality towards them. They are also told about their rights like right to education.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are taught fundamental rights. The students are taught 

about their democratic and political rights to participate in the functioning of the 

government and also about their cultural and social rights. The students are told about the 

different legislation enacted for protection of women like the Domestic Violence Act, 

Sexual Harassment of Women at Workplace (Protection, Prevention and Redressal) Act, 

right of women to inherit property etc. They are also told about the different schemes 

initiated by the Government like Anganwaris, child care centres etc. The students are 

introduced to the criminal justice system of India. They are told about the rights of the 

arrested persons, right to be defended by a lawyer, fair trial, right to be presented before 

the Magistrate, right not to be ill-treated or tortured during arrest and right to equality 

before law. The students are also sensitized towards the marginaised groups and are 

informed about various laws enacted for the protection of the marginalized people like the 

Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, Employment of 

Manual Scavengers and Construction of Dry Latrines (Prohibition) Act to prohibit the 

employment of manual scavengers as well as the construction of dry latrines etc. The 

students are also made aware of the problem of child labour and are told about various 

laws framed by the Government for prevention of child labour and regulating the safety 

laws in factories. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are also told about the importance of sports. They are taught cultural 

harmony and freedom of religion. They are also made aware of the social issues prevalent 

in the society in olden times like sati system, slavery, untouchability and caste 

discrimination. The students are told about the commoditization of persons in ancient 

society and how only men above certain age were considered as citizens. The students are 
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told about the diversity in different religions and languages in India. They are also told 

about the courageous stories of disabled people and special schools made for educating 

specially-abled children. The students are told about different religions. The students are 

told about different professions and means of earning livelihood. The students are 

sensitized towards the issue of gender equality by telling them different stories and 

incidents. The students are also told about the duty of the government to provide public 

facilities.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The knowledge about environment 

degradation and natural disaster help in sensitizing children towards environment. The 

students are encouraged to live life with dignity. The lessons which tell them about 

different religions promote brotherhood, harmony and tolerance. The lessons which tell 

about the social reform movements imbibe the sense of liberty of thought and freedom 

from the shackles of darkness and orthodox beliefs. The knowledge about different life 

processes also help in overcoming myths that are prevalent in the society.  

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are taught the human rights and fundamental rights. 

They are told about the covenant on economic, social and cultural rights and are told 

about the National Human Rights Commission and the mechanism to approach this 

Commission. They are also taught about their democratic and political rights to 

participate in the functioning of the government directly or indirectly and also about their 

cultural and social rights. The students are taught about the equality in matters of 

employment and reservation of seats for socially and educationally backward classes in 

employment. They are informed about their rights to privacy. The students are told about 

their right to education and about the different schemes initiated by the government to 

promote education in India like the National Education Policy, Sarv Shiksha Abhiyaan 

etc. The students are made aware of consumer rights and are also informed about 

different forums where a consumer can approach in case of grievance.   

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the concepts of 
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waste management, garbage disposal etc. The students are also told about the encouraging 

stories of disabled people. They are told about the right of girls to get equal education 

with boys. The children are told that all men are equal and no men are foreign. They are 

also told about natural disasters and how the NGO’s play a vital role during these times.  

They are also taught about the revolutions. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. It also promotes the 

awareness about environment and related problems.  

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the fundamental human rights and about fundamental rights in 

detail including the right to liberty, equality, freedom of speech and expression freedom 

to form associations, freedom of movement, untouchability, constitutional remedies etc. 

The students are told about various social problems prevalent in the country together with 

the government’s initiatives to tackle those problems. The students are informed about 

various laws like Right to Education Act, Hindu Widow Remarriage Act, Child Marriage 

(Prohibition) Act etc.  They are also informed about the various international 

organizations that have been formed at global level in order to ensure peaceful existence 

of mankind. The students are also told about NGO’s like Human Rights Watch who 

conduct research and advocacy on human rights. 

Among indirect references they are told about the freedom struggle of India and the world 

revolutions. They are also taught about the problem of deforestation and population. The 

students are told about the evolution and growth of different socio-political movements in 

India meant for the upliftment of different classes of people. The students are taught 

about the problems that exist in society like child marriage, sati, exploitation of people on 

the basis of caste, creed, colour etc. They are also sensitized towards the issue of poverty 

and are told about the pathetic conditions of living in slums. They are also made aware of 

the plight of refugees. They are further sensitized towards the environmental issues and 

sustainable development. The students are also encouraged to spend some leisure time in 

order to ensure overall growth and development. 
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SUMMARY FOR THE STATE OF KARNATAKA 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

Among direct references the students are told that the Government has introduced many 

schemes for the benefit of the community. The children are also told that they have a right 

to go to school.  

Among indirect references, the students are taught the importance of plants, trees and 

forests and their uses. They are told about the use of water and its scarcity. They are also 

taught to maintain cleanliness in the surroundings and maintain a healthy and clean 

environment. The students are told about the importance of food and are sensitized 

towards the shortage of food. They are also taught about problems that the country is 

facing like pollution and population growth. They are also told about Braille – the script 

for blind and also the quest of the disabled to live life with dignity. The students are 

encouraged to respect their elders. They are also sensitized towards the concept of 

property. The students are told about the different religions. The students are told about 

the freedom movement of India and how the Indians fought with the Britishers to liberate 

their motherland from the clutches of foreigners. 

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment. The knowledge about the freedom movement of the country held children 

learn freedom of expression, thought and freedom from slavery. The chapters also 

sensitise children towards freedom of religion and development of brotherhood and 

tolerance.  

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the human rights and 

fundamental rights. The students are educated about the meaning of human rights and the 

different type of human rights. The students are also taught about their democratic and 

political rights to participate in the functioning of the government and also about their 

cultural and social rights.  
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Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are taught cultural harmony and freedom of religion. They are also made 

aware of the social issues prevalent in the society in olden times like sati system, slavery, 

untouchability and caste discrimination. The students are told about the diversity in 

different religions and languages in India. They are also told about the courageous stories 

of disabled people. The students are also introduced to the concept that all are equal 

before judges and justice prevails.   

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The knowledge about environment 

degradation and natural disaster help in sensitizing children towards environment. The 

students are encouraged to live life with dignity. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are taught the fundamental rights. They are also taught 

about their democratic and political rights to participate in the functioning of the 

government directly or indirectly and also about their cultural and social rights. The 

students are taught about their different laws framed for the protection of women and the 

right to education. They are also informed about the various schemes initiated by the 

Government for providing employment to all like MGNREGA. 

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the concepts of 

waste management, garbage disposal etc. The students are also told about the encouraging 

stories of disabled people. They are told about the right of girls to get equal education 

with boys and how women are given a great regard and honour in some parts of the 

country like Chirapunji. The children are also told about the cultural harmony in the 
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country. The students with the help of a story are told about the right to form associations 

and how these association can work for good cause like planting and saving trees. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. 

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the fundamental human rights and about fundamental rights in 

detail including the right to liberty, equality, freedom of speech and expression freedom 

to form associations, freedom of movement, untouchability, constitutional remedies etc. 

The students are told about various social problems prevalent in the country together with 

the government’s initiatives to tackle those problems. The students are informed about 

various laws like Right to Education Act, Hindu Widow Remarriage Act, Child Marriage 

(Prohibition) Act etc.  

Among indirect references they are told about the freedom struggle of India and the world 

revolutions. They are also taught about the problem of deforestation and population. The 

students are told about the evolution and growth of different socio-political movements in 

India meant for the upliftment of different classes of people. They are further sensitized 

towards the environmental issues and sustainable development.  
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SUMMARY FOR THE STATE OF KERALA 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights indirectly. Among indirect 

references, the students are taught the importance of trees and forests and their uses. They 

are also taught to maintain cleanliness in the surroundings and maintain a healthy and 

clean environment. There are lessons depicting festivals of different religions. They are 

through stories told about exploitation. They are also informed about the special script 

developed for reading by blind people. The students are encouraged to maintain a plastic 

free environment. They are also told about India’s independence movement. 

These lessons help in imbibing the right to environment. The chapters on festivals 

develop tolerance among children and also promote freedom of religion and brotherhood. 

The chapters on independence movement imbibe the thought of freedom of speech, 

expression and liberty. 

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about fundamental like rights of 

participation in the government, right to vote, right to freedom of religion etc. They are 

also taught about their cultural and social rights. They are also informed about the welfare 

legislations passed by the Government like food security laws etc. 

Among indirect references they are told about the story of a girl who stood against all 

odds in order to study. There are chapters on the freedom struggle of India. The books 

teach students about the vices prevalent in Indian society in medieval period like sati, 

child marriages, discrimination on the basis of caste, ownership of land by big land 

owners etc. The students are taught about the importance of forests, the problem of 

growing environmental pollution and waste management. The books encourage children 

to lead healthy life and encouraging children to eat a balanced and health diet. It also tells 

children to abstain from the habit of smoking and chewing tobacco because of the ill- 

effects caused to health by the consumption of these products. The students are taught 

about the rich diversity of India and maintenance of unity in diversity.  
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These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The information about social vices 

sensitizes children towards the prevalent problems in the Indian society. The knowledge 

about environment degradation and natural disaster help in sensitizing children towards 

environment. The students are encouraged to live life with dignity. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the fundamental rights. The 

students are taught about their democratic and political rights to participate in the 

functioning of the government directly or indirectly and also about their cultural and 

social rights. The students are taught about their different laws framed for the protection 

of consumers like the Consumer Protection Act, Weights and Measures Act etc.  

Among indirect references they are told about the freedom movement of India. The 

students are told about the growth of education in the society and the different schemes 

initiated by the Government to educate the people. They are told stories where children 

are exploited by making them work at home. The students are also taught about the 

problem of growing environmental pollution and the concepts of waste management, 

garbage disposal etc. The students are made aware of the problems faced by refugees. 

They are also introduced to the concept of nationality.  

These lessons help in imbibing the feeling of equality among children. The students are 

enlightened about the environmental rights and also their right to education.  
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SUMMARY FOR THE STATE OF MAHARASHTRA 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

The students are directly taught that girls and boys are equal and they require the same 

nourishment as boys. The students are told that the rules for non-discrimination are given 

in the Constitution. The chapter also tells children about social issues like child marriage, 

dowry system, sati etc. 

Among indirect references, the students are taught the importance of trees and their uses, 

the stories about great freedom fighters, the freedom movement etc. They are also taught 

the benefits or remaining in a healthy and clean environment, the problem of pollution. 

There are stories in the books which tell them about disabled people and their problems 

and their quest to live with dignity. There are lessons depicting festivals of different 

religions. The students are told about the principle of equality before law with the help of 

a story in which a king is punished for killing a little boy.  

These lessons help in imbibing the right to equality before law, right to life with dignity, 

the right to liberty. This also helps in inculcating a sense of equality, respect and non-

discrimination. The chapters on festivals develop tolerance among children and also 

promote freedom of religion and brotherhood. The chapters on disabled people help in 

inculcating the right to inclusion.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about human rights- its meaning, 

important human rights, the role played by United Nations in safeguarding human rights 

and the mechanism developed in India for the protection of human rights. The students 

are also taught about their democratic and political rights to participate in the functioning 

of the government and also about their cultural and social rights.  

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

There are chapters which sensitize children about the legal age of a girl to get married, 
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customer protection, traffic rules, food adulteration etc. The students are told about 

natural disasters and disaster management. The books encourage children to lead healthy 

life and encouraging children to eat a balanced and health diet. They are encouraged to 

develop “life skills” so that their personality is developed. They are also told about 

different festivals. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The information about customer rights etc. 

help in promoting informed citizenry. The knowledge about environment degradation and 

natural disaster help in sensitizing children towards environment. The students are 

encouraged to live life with dignity. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the human rights and 

fundamental rights. The students are explained the concept of human rights and are taught 

different types of human rights. The students are taught about the protection of minority 

groups and non discrimination on the basis of gender. They are also taught about their 

democratic and political rights to participate in the functioning of the government directly 

or indirectly and also about their cultural and social rights. The students are taught about 

their different laws framed for the protection of women like dowry prohibition, sati 

prevention, right to alimony and divorce, maternity benefits etc. The students are made 

aware of the problems faced by refugees. The students are also told about the encouraging 

stories of disabled people. 

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the concepts of 

waste management, garbage disposal etc. The students are taught about the Russian and 

French revolution and decolonization. The students are also informed about the consumer 

protection laws and the functioning of public distribution system. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. 
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Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the meaning of human rights and different instruments framed 

for the declaration of human rights. The students are taught about fundamental rights in 

detail including the right to liberty, equality, freedom of speech and expression freedom 

to form associations, freedom of movement, untouchability, constitutional remedies etc. 

The students are told about various social problems prevalent in the country together with 

the government’s initiatives to tackle those problems. The students are informed about 

various laws like Right to Education Act, Hindu Widow Remarriage Act, Child Marriage 

(Prohibition) Act etc.  

Among indirect references they are told about the freedom struggle of India. They are 

also taught about the problem of deforestation and population. The students are told about 

the evolution and growth of different socio-political movements in India meant for the 

upliftment and protection of women, peasants, tribals, consumers, trade unions and 

human rights etc. 
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SUMMARY FOR THE STATE OF MADHYA PRADESH 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights indirectly. The students are 

taught the importance of plants, trees and forests and their uses, the stories about great 

freedom fighters and other great and courageous people. They are also taught to maintain 

cleanliness in the surroundings and maintain a healthy and clean environment. There are 

stories depicting justice being done by the person in authority. They are taught the 

importance of going to school. There are stories where people with disability are 

motivated not to lose confidence. The students are taught about the different festivals of 

India.  

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitize children towards the right to 

environment. The stories about the life history of freedom fighters help in spreading the 

idea of truth, non-violence and love for motherland 

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about human rights- its meaning, the 

instruments which talk about human rights, the mechanism developed in India for 

protection of human rights and the child rights. The students are also taught about their 

democratic and political rights to participate in the functioning of the government and 

also about their cultural and social rights. They are made aware about the rights of a 

consumer and the forums established at different levels for the protection of consumers.  

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

There are chapters which sensitize children that towards religious harmony and also 

promote equality. The students are told about the life of indigenous tribals and the 

protection given to them under the Constitution. The books encourage children to lead 

healthy life and encouraging children to eat a balanced and health diet. They are also 

made aware of the social issues prevalent in the society like sati system, slavery, 
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untouchability and caste discrimination. The students are taught about the growth of 

education in the society and the efforts made by social reformers for promoting education 

especially girl education.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The information about customer rights etc. 

help in promoting informed citizenry. The knowledge about environment degradation and 

natural disaster help in sensitizing children towards environment. The students are 

encouraged to live life with dignity. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught fundamental rights. They are taught about 

their democratic and political rights to participate in the functioning of the government 

directly or indirectly and also about their cultural and social rights. The students are 

taught about the consumer protection. 

Among indirect references they are told about the motherland and India’s struggle for 

freedom. They are also taught about the problem of growing environmental pollution and 

the concept of waste management, garbage disposal etc. They are told about the social 

problems like illetracy, rejection of old age people by their family members, 

discrimination, regional feelings and linguistic problems. They are also informed about 

the food security. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about environment and 

related problems sensitize children towards environment.  

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the meaning of human rights and different instruments framed 

for the declaration of human rights. The students are taught about fundamental rights in 

detail including the right to liberty, equality, freedom of speech and expression freedom 

to form associations, freedom of movement, untouchability, constitutional remedies etc. 

They are told about the constitutional provisions for the protection of Scheduled Castes 
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and Scheduled Tribes. The students are told about various social problems prevalent in 

the country together with the government’s initiatives to tackle those problems.  

Among indirect references they are told about the freedom struggle of India. They are 

also taught about the problem of deforestation and population. The students are told about 

the evolution and growth of different socio-political movements in India meant for the 

upliftment and protection of women. They are explained about the existing difference 

between the haves and have nots. The students are taught about the rich cultural heritage 

of India and its growth through times. 
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SUMMARY FOR THE STATE OF MANIPUR 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

The students are made aware of the increase in the problem of child labour in India and 

how these children should have in place gone to school and study rather than working.  

Among indirect references, the students are taught the importance of trees and their uses, 

the stories about great freedom fighters, the freedom movement etc. They are also taught 

the benefits or remaining in a healthy and clean environment, the problem of pollution. 

They are told that how people belonging to different communities live together in 

Manipur. They are also told about how people of different communities celebrate 

different festivals. They are also told about the courageous story of an orphaned girl who 

works very hard except all odds to rise in life.  

These lessons help in imbibing the right to equality before law, right to life with dignity, 

the right to liberty. This also helps in inculcating a sense of equality, respect and non-

discrimination. The chapters on festivals develop tolerance among children and also 

promote freedom of religion and brotherhood.  

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are taught about their democratic and political rights to 

participate in the functioning of the government and also about their cultural and social 

rights. The students are also told about various government schemes related to education. 

The students are given a basic idea of the criminal justice system of the society and are 

taught the rights of the arrested person. They are also taught about the legal rules framed 

for protecting women, right to know, right to inheritance by a girl etc. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 
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health diet. They are told about the rigidity of caste system and other social evils that 

existed in the society and the work done by social reformers to fight these evils. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The information about customer rights etc. 

help in promoting informed citizenry. The knowledge about environment degradation and 

natural disaster help in sensitizing children towards environment. The students are 

encouraged to live life with dignity. The students are also given an overview of the art 

and culture of Meghalaya. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the human rights and 

fundamental rights. The students are explained about the National Human Rights 

Commission and about various instruments which talk about human rights. The students 

are taught about the protection of minority groups and non discrimination on the basis of 

gender. They are also taught about their democratic and political rights to participate in 

the functioning of the government directly or indirectly and also about their cultural and 

social rights. The students are told about what steps have been taken by the Government 

in order to alleviate the people from poverty.  

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the concepts of 

waste management, garbage disposal etc. The students are taught about the Russian and 

French revolution and decolonization. The students are also told about the acts of 

benevolent people who help others. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. 

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the meaning of human rights and different instruments framed 
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for the declaration of human rights. The students are also told about the role of NGO’s 

like Human Rights Watch and Amnesty International who are playing an important role 

in championing the cause of human rights. The students are also taught about 

fundamental rights in detail including the right to liberty, equality, freedom of speech and 

expression freedom to form associations, freedom of movement, untouchability, 

constitutional remedies etc. The students are told about various social problems prevalent 

in the country together with the government’s initiatives to tackle those problems. The 

students are informed about various laws like Right to Education Act, Hindu Widow 

Remarriage Act, Child Marriage (Prohibition) Act etc.  

Among indirect references they are told about the freedom struggle of India. The students 

are also taught about the problem of deforestation and population. They are also informed 

about the origin of socio-political movements in different parts of the world like America.   
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SUMMARY FOR THE STATE OF MEGHALAYA 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

One of the most important things is that the students at such young age are told that what 

they should do in case someone touches them inappropriately.  

Among indirect references, the students are taught the importance of trees and their uses, 

the stories about great freedom fighters, the freedom movement etc. They are also taught 

the benefits or remaining in a healthy and clean environment, the problem of pollution. 

They are told about the Garo and Khasi culture. They are also told about natural disaster. 

The students are taught about the various organs of United Nations. There are lessons 

depicting festivals of different religions. The students are encouraged to respect the 

country and respect the National Anthem. They are also told about the importance of 

education and also the importance of family in a person’s life.  

These lessons help in imbibing the right to equality before law, right to life with dignity, 

the right to liberty. This also helps in inculcating a sense of equality, respect and non-

discrimination. The chapters on festivals develop tolerance among children and also 

promote freedom of religion and brotherhood.  

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are taught about their democratic and political rights to 

participate in the functioning of the government and also about their cultural and social 

rights. The students are given financial education. They are also made aware of consumer 

rights. The students are told about different enactments passed by the legislature for the 

welfare of the women, children and marganalised groups like the Dowry Prohibition Act, 

Sati Prevention Act, PNDT Act etc. The students are also told about various government 

schemes related to education, health and sanitation. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The students are told about natural disasters and disaster management. The books 
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encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are told about the rigidity of caste system and other social evils that 

existed in the society and the work done by social reformers to fight these evils. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The information about customer rights etc. 

help in promoting informed citizenry. The knowledge about environment degradation and 

natural disaster help in sensitizing children towards environment. The students are 

encouraged to live life with dignity. The students are also given an overview of the art 

and culture of Meghalaya. 

Human Rights taught in Classes IX and X 

In Meghalaya, the students of classes IX and X are taught human rights directly as well as 

indirectly. Among the direct references they are directly taught about the human rights, 

the importance of human rights, human rights and ethics and human rights and 

environment. The students are given a lot of financial education like how to open a bank 

account, PAN card, Aadhar card, pension schemes after retirement etc. The students are 

taught about the fundamental rights directly. They are also protection of minority groups 

and non discrimination on the basis of gender. They are also taught about their 

democratic and political rights to participate in the functioning of the government directly 

or indirectly and also about their cultural and social rights. The students are taught about 

their different laws framed for the protection of women like dowry prohibition, sati 

prevention etc. The students are made aware of the changing scenario of the rights of 

disabled people with the passage of the Rights of the Persons with Disabilities Act, 2016. 

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the concepts of 

waste management, garbage disposal, inflation etc. The students are taught about the 

Russian and French revolution and decolonization. The students are also informed about 

the consumer protection laws and the functioning of public distribution system. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. 
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Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the meaning of human rights and different instruments framed 

for the declaration of human rights. The students are taught about fundamental rights in 

detail including the right to liberty, equality, freedom of speech and expression freedom 

to form associations, freedom of movement, untouchability, constitutional remedies etc. 

The students are told about various social problems prevalent in the country together with 

the government’s initiatives to tackle those problems. The students are informed about 

various laws like Right to Education Act, Hindu Widow Remarriage Act, Child Marriage 

(Prohibition) Act etc.  

Among indirect references they are told about the freedom struggle of India. They are 

also taught about the problem of deforestation and population. The students are told about 

the evolution and growth of different socio-political movements in India meant for the 

upliftment and protection of women, peasants, tribals, consumers, trade unions and 

human rights etc. The students are also made aware of the problem of corruption existing 

in the society. 

  



Figure 5.18.1 : Total Human R

 

Figure 5.18.2 : Level wise 

0 0 010 12 23

0

50

100

150

200

250
N

o.
 O

f P
ag

es
 fr

om
 T

ex
tB

oo
ks

DIRECT HUMAN RIGHTS

Direct
0%

No 
Content

93%

1-5

Direct
2%

No 
Content

90%

9-10

MIZORAM 

.1 : Total Human Rights taught in the state of Mizoram

5.18.2 : Level wise Human Rights taught in the state of Mizoram

6 7 7 15

76

28
13

135

47 51
81 91

134

90

137 148

Classes

Total Human Rights

DIRECT HUMAN RIGHTS INDIRECT HUMAN RIGHTS

Indirect
7%

Content

Direct
3%

Indirect

No 
Content

87%

6-8

Indirect
8%

Direct
3%

Indirect

No 
Content

89%

11-12

 

the state of Mizoram 

 

 

ights taught in the state of Mizoram 

135

31

148

225

Indirect
10%

Indirect
8%



2657 

SUMMARY FOR THE STATE OF MIZORAM 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

Among direct references the students are told that they have a right to go to school. They 

are with the help of a story told that how government of some states like Andhra is 

running camps to get married girls back to school.   

Among indirect references, the students are taught the importance of plants, trees and 

forests and their uses. They are told about the use of water and its scarcity. They are also 

taught to maintain cleanliness in the surroundings and maintain a healthy and clean 

environment. The students are sensitized towards the prevailing gender gap in homes 

where women are expected to do every household work and also that how gender 

discrimination exists in the area like sports. They are also taught about problems that the 

country is facing like pollution, population growth, natural disasters and the social and 

economic disparity between different strata of society. The students are told about the 

importance of education especially in backward classes. They are also introduced to the 

concept of “untouchability”. They are also told about Braille – the script for blind and 

also the quest of the disabled to live life with dignity. The students with the help of a 

story are told about the misconduct of bullying. 

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the fundamental rights. The 

students are also taught about their democratic and political rights to participate in the 

functioning of the government and also about their cultural and social rights. They are 

made aware about the rights of a consumer. They are told about their right to education. 

They are made to understand the present criminal justice system of the country and the 

rights of the accused. The students are explained about their right to approach the court if 

fundamental rights are violated. They are explained about the concept of marginalized 
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groups and the constitutional safeguards incorporated for the protection of these groups. 

The students are told that one of the most important functions of the government is to 

provide public facilities. The students are also informed about legislations related to 

protection of women at workplace, labour laws and right to education.   

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

There are chapters which sensitize children that to tolerate injustice is the greatest crime. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are taught cultural harmony and freedom of religion. They are also made 

aware of the social issues prevalent in the society in olden times like sati system, slavery, 

untouchability and caste discrimination. The students are told about the diversity in 

different religions and languages in India. They are also told about the courageous stories 

of disabled people. The students are also sensitized towards the bad effects of 

consumption of drugs.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The information about customer rights etc. 

help in promoting informed citizenry. The knowledge about environment degradation and 

natural disaster help in sensitizing children towards environment. The students are 

encouraged to live life with dignity. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the fundamental rights. The 

students are taught about the protection of minority groups and non discrimination on the 

basis of gender. They are also taught about their democratic and political rights to 

participate in the functioning of the government directly or indirectly and also about their 

cultural and social rights. The students are taught about their different laws framed for the 

protection of tribals.  
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Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the concepts of 

waste management, garbage disposal etc. The students are taught about the Russian and 

French revolution and decolonization. The students are also informed about the consumer 

protection laws and the functioning of public distribution system. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. 
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SUMMARY FOR THE STATE OF NAGALAND 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

Among direct references the students are told that the right to education. 

Among indirect references, the students are taught the importance of plants, trees and 

forests and their uses. They are told about the use of water and its scarcity. They are also 

taught to maintain cleanliness in the surroundings and maintain a healthy and clean 

environment. They are also taught about problems that the country is facing like pollution 

and population growth. They are also sensitized towards the concept of property. The 

students are told about the different religions. The students are told about the freedom 

movement of India and how the Indians fought with the Britishers to liberate their 

motherland from the clutches of foreigners. The students are made to understand the 

importance of work and the right to leisure during free times. They are also told about the 

difficulties faced by people living in slums. The students are told about the rich cultural 

heritage of Nagaland. 

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment. The knowledge about the freedom movement of the country held children 

learn freedom of expression, thought and freedom from slavery. The chapters also 

sensitise children towards freedom of religion and development of brotherhood and 

tolerance.  

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the fundamental rights. The 

students are taught about their democratic and political rights to participate in the 

functioning of the government and also about their cultural and social rights. They are 

informed about various legislations framed by the Government like the Right to 

Information Act and the Right to Education Act. They are also informed about the various 

schemes initiated by the Government for the welfare of people like mid day schemes etc. 
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Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are taught cultural harmony and freedom of religion. They are also made 

aware of the social issues prevalent in the society in olden times like sati system, slavery, 

untouchability and caste discrimination. The students are told about the diversity in 

different religions and languages in India. They are also told about the courageous stories 

of disabled people.   

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The knowledge about environment 

degradation and natural disaster help in sensitizing children towards environment. The 

students are encouraged to live life with dignity. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are taught about the Universal Declaration of Human 

rights and fundamental human rights. The students are also taught fundamental rights. 

They are also taught about their democratic and political rights to participate in the 

functioning of the government directly or indirectly and also about their cultural and 

social rights. The students are taught about the rights of women and children. They are 

also made aware of consumer rights. 

Among indirect references they are told about the the problem of growing environmental 

pollution and the concepts of waste management, garbage disposal etc. The students are 

also told about the encouraging stories of disabled people. They are told about the 

equality of girls and boys in every field.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. It also helps in developing the freedom 

of thought, expression and liberty. 
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Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the fundamental rights in detail including the right to liberty, 

equality, freedom of speech and expression freedom to form associations, freedom of 

movement, untouchability, constitutional remedies etc. The students are told about 

various social problems prevalent in the country and how different social reformers 

fought against these problems like entry of dalits in temple.   

Among indirect references they are told about the freedom struggle of India and the world 

revolutions. They are also taught about the problem of deforestation and population. The 

students are told about the evolution and growth of different socio-political movements in 

India meant for the upliftment of different classes of people. The students are also told 

about the encouraging stories of disabled people, They are further sensitized towards the 

environmental issues and sustainable development.  
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SUMMARY FOR ODISHA 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights indirectly.Among indirect 

references, the students are taught the importance of plants, trees and forests and their 

uses. They are told about the use of water and its scarcity. They are also taught to 

maintain cleanliness in the surroundings and maintain a healthy and clean environment. 

The students are told about the different religions. The students are told about the 

freedom movement of India and how the Indians fought with the Britishers to liberate 

their motherland from the clutches of foreigners. The students are told about the 

importance of education. The students are also told about the stories of differently- abled 

people and their quest to live life. The students are encouraged to treat these people 

equally. The students are sensitized towards the problems faced by old people. They are 

also sensitized towards the rights of tribal people. 

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment. The knowledge about the freedom movement of the country held children 

learn freedom of expression, thought and freedom from slavery. The chapters also 

sensitise children towards freedom of religion and development of brotherhood and 

tolerance. The stories of disabled people imbibe a feeling of respect, inclusion and 

equality towards them. They are also told about their rights like right to education.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

The students are also made aware of the problem of child labour and are told about 

various laws framed by the Government for prevention of child labour and regulating the 

safety laws in factories. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution and waste management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are also made aware of the social issues prevalent in the society in olden 
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times like sati system, slavery, untouchability and caste discrimination. The students are 

told about different religions. The students are encouraged to pursue education and are 

told about the story of a boy who opened a school in forests to give education to people. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The knowledge about environment 

degradation help in sensitizing children towards environment. The students are 

encouraged to live life with dignity.  

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are taught the human rights and the fundamental rights. 

They are told about the concept of human rights, emergence of this concept, UDHR and 

the National Human Rights Commission. They are also taught about their democratic and 

political rights to participate in the functioning of the government directly or indirectly 

and also about their cultural and social rights.  

Among indirect references they are told about the freedom movement of India. The 

students are told that how the India grew into a new world by doing away with the 

problems of untouchability, sati, purdah system and caste system. The students are 

encouraged to live in unity with others. They are also told about the natural disasters.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. It also promotes the awareness about 

environment and related problems. The lessons which tell them about different religions 

promote brotherhood, harmony and tolerance. The lessons which tell about the social 

reform movements imbibe the sense of liberty of thought and freedom from the shackles 

of darkness and orthodox beliefs. 

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the fundamental human rights and about fundamental rights in 

detail including the right to liberty, equality, freedom of speech and expression freedom 

to form associations, freedom of movement, untouchability, constitutional remedies etc. 
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They are also informed about the various international organizations that have been 

formed at global level in order to ensure peaceful existence of mankind.  

Among indirect references they are told about the freedom struggle of India and the world 

revolutions. They are also taught about the problem of deforestation and population. The 

students are told about the evolution and growth of different socio-political movements in 

India meant for the upliftment of different classes of people. The students are taught 

about the problems that exist in society like child marriage, sati, exploitation of people on 

the basis of caste, creed, colour etc. They are further sensitized towards the environmental 

issues and sustainable development. The students are sensitized towards the growing 

participation of women in the society and the growth of feminist jurisprudence. 
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SUMMARY FOR THE STATE OF PUNJAB 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights indirectly. Among indirect 

references, the students are taught the importance of trees and forests and their uses, the 

stories about great freedom fighters and other great and courageous people. They are also 

taught to maintain cleanliness in the surroundings and maintain a healthy and clean 

environment. There are lessons depicting festivals of different religions. They are through 

stories told about equality before law, child adoption and how the attentiveness and 

courageous attitude of a child could save her from being kidnapped. There are stories 

which showcase the importance of education to students.  

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on festivals develop tolerance among children and also promote 

freedom of religion and brotherhood. This also encourages children to go to school and 

study.  

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about their fundamental rights- 

democratic and political rights to participate in the functioning of the government and 

also about their cultural and social rights. They are also taught about protection against 

exploitation and untouchability. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. The students are taught the life history of great men 

who laid down their lives in quest to protect injustice from being committed on poor and 

innocent. They are also taught about the importance of forests, the problem of growing 

environmental pollution, waste management and natural disasters. There are chapters 

which sensitize children about the need to live in harmony with others, and also about the 

prevalent caste discrimination in the society. The books encourage children to eat a 

balanced and health diet so that their body is strong to fight with diseases. They are also 

told the side effects of consuming drugs. There are told about the duty to protect public 
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property from getting destroyed. The students are told about the stories of army men. 

They are also encouraged to spend time efficiently. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The knowledge about environment 

degradation and natural disaster help in sensitizing children towards environment. The 

students imbibe a feeling of living in peace and also promote the culture of freedom of 

thought and expression by raising voice against the wrongdoer. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the fundamental rights. They 

are also taught about their political, civil, cultural and social rights. The students are 

taught about gender equality and protection against exploitation or slavery. 

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the concepts of 

waste management, garbage disposal etc. The students are also sensitized towards various 

issues like poverty, unemployment, female infanticide, drug abuse, inequality; loss of life 

during war times etc. 

These lessons help in imbibing the feeling of equality among children and also promote 

non-discrimination. The knowledge about relevant social problems sensitize the children 

towards society and also help them in molding themselves in a way that they can 

contribute towards society. The stories of army men instill a love for peace and hatred 

towards war and also promote love for motherland.  

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about fundamental rights in detail including the right to liberty, 

equality, freedom of speech and expression freedom to form associations, freedom of 

movement, untouchability, constitutional remedies etc. The students are told about the 

importance of local self government. They are also told about the government schemes 

meant for the benefit and rehabilitation of senior citizens etc 
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Among indirect references they are told about the freedom struggle of India. They are 

also taught about the problem of deforestation and population. In order to ensure right to 

live with dignity and livelihood, they are explained the concept of rural marketing. They 

are told about the environment and environment degradation. The students are sensitized 

towards the benefits of maintaining healthy life. They are also sensitized towards the 

prevalent problems like female feticide, problems of disabled and their quest to live with 

dignity.   
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SUMMARY FOR THE STATE OF RAJASTHAN 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

Among the direct reflection they are taught about gender equality. The children are taught 

about their safety and protection by a direct reference to “good touch bad touch”. This 

chapter helps in making them aware against sexual exploitation. 

They are taught the importance of trees and their uses, the importance of Swacch Bharat 

Mission, the stories about great freedom fighters, the freedom movement etc. They are 

also taught the benefits or remaining in a healthy and clean environment, the ill effects of 

taking tobacco, the problem of pollution. There are stories in the books which tell them 

about disabled people and their problems and their quest to live with dignity. There are 

lessons depicting festivals of different religions. 

These lessons help in imbibing the right to life with dignity, the right to liberty. The 

lessons on Indian policies like “Swchh bharat Mission, Beti Bachao, Beti pafhao” helps 

the children to become informed citizens as they come to know the policies of the 

government. This also helps in inculcating a sense of equality, respect and non-

discrimination. The chapters on festivals develop tolerance among children and also 

promote freedom of religion and brotherhood. 

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about their rights and about different 

Conventions and treaties which talk about the protection of child rights. The children are 

explained the meaning of child rights, how they are violated, exploitation of children and 

they are also told about the mechanism developed to protect child rights. They are also 

taught about their democratic and political rights to participate in the functioning of the 

government directly or indirectly and also about their cultural and social rights. They are 

also taught about the Government’s responsibility for providing free and compulsory 

education including education to children with special needs, different schemes initiated 

by the government for protecting health, promoting employment and providing shelter. 

They are directly taught about their fundamental rights and duties. 
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Among indirect references they are taught about the rich and diversified heritage of India, 

the stories of great freedom fighters, love for motherland, national security and sacrifice 

for protecting her. They are taught about the freedom struggle of India and how it got 

independence from the British raj. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural calamities 

and growing population. There are stories on poor children depicting their plight and their 

needs. The children are told about the caste discrimination prevalent in India society 

along with its ill effects and the problem of child marriages. The books contain a lot of 

material depicting the importance of health, the safety rules that shall be followed by 

children. They are told about the participation of woman in society, the unique sacrifices 

made by them in time of need and their success stories.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

held in imbibing the right to liberty and peace. The stories of innovative role played by 

others held in imbibing freedom of thought, opinion and expression. The lessons on 

government schemes and initiatives help the students understand the right of social 

security and access to public service.  The stories of disabled children help in inculcating 

the thought of non exclusion.    
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SUMMARY FOR SIKKIM 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

Among direct references the students are told about the right of every child to go to 

school. They are told about the government policies like right to free and compulsory 

education, Sarv Shiksha Abhiyaan, mid day meal etc. The students are also told about the 

law against cutting of trees like the Right to Forests Act. 

Among indirect references, the students are taught the importance of plants, trees and 

forests and their uses. They are told about the use of water and its scarcity. They are also 

taught to maintain cleanliness in the surroundings and maintain a healthy and clean 

environment. The students are told about the different religions. The students are told 

about the freedom movement of India and how the Indians fought with the Britishers to 

liberate their motherland from the clutches of foreigners. The students are told about the 

importance of education. They are also told about increase in participation of women in 

Armed Forces to showcase the right to equality. They are also taught about problems that 

the country is facing like pollution and population growth. The students are sensitized 

towards gender equality by telling them different stories of boys and girls and by asking 

them to answer the question whether there should be different rules for boys and girls. 

They are also sensitized towards issue of untouchability he stand how social barriers 

exist. The students are also told about the economic disparity existing in the country by 

telling them about the stories of people belonging to different strata of society. They are 

also told about the plight of people living in slums and the problems faced by these 

people. The students are also told about the stories of differently- abled people and their 

quest to live life. The students are encouraged to treat these people equally. They are also 

told about the benevolent act of different groups of people.  The students are also 

explained that how they should ensure their safety during natural disasters. They are also 

told about stories where justice was given by the King. 

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment. The knowledge about the freedom movement of the country held children 

learn freedom of expression, thought and freedom from slavery. The chapters also 
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sensitise children towards freedom of religion and development of brotherhood and 

tolerance. The stories of disabled people imbibe a feeling of respect, inclusion and 

equality towards them. They are also told about their rights like right to education.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are taught fundamental rights. The students are taught 

about their democratic and political rights to participate in the functioning of the 

government and also about their cultural and social rights. The students are told about the 

different legislation enacted for protection of women like the Domestic Violence Act, 

Sexual Harassment of Women at Workplace (Protection, Prevention and Redressal) Act, 

right of women to inherit property etc. They are also told about the different schemes 

initiated by the Government like Anganwaris, child care centres etc. The students are 

introduced to the criminal justice system of India. They are told about the rights of the 

arrested persons, right to be defended by a lawyer, fair trial, right to be presented before 

the Magistrate, right not to be ill-treated or tortured during arrest and right to equality 

before law. The students are also sensitized towards the marginaised groups and are 

informed about various laws enacted for the protection of the marginalized people like the 

Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, Employment of 

Manual Scavengers and Construction of Dry Latrines (Prohibition) Act to prohibit the 

employment of manual scavengers as well as the construction of dry latrines etc. The 

students are also made aware of the problem of child labour and are told about various 

laws framed by the Government for prevention of child labour and regulating the safety 

laws in factories. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are also told about the importance of sports. They are taught cultural 

harmony and freedom of religion. They are also made aware of the social issues prevalent 

in the society in olden times like sati system, slavery, untouchability and caste 

discrimination. The students are told about the commoditization of persons in ancient 
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society and how only men above certain age were considered as citizens. The students are 

told about the diversity in different religions and languages in India. They are also told 

about the courageous stories of disabled people and special schools made for educating 

specially-abled children. The students are told about different religions. The students are 

told about different professions and means of earning livelihood. The students are 

sensitized towards the issue of gender equality by telling them different stories and 

incidents. The students are also told about the duty of the government to provide public 

facilities.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The knowledge about environment 

degradation and natural disaster help in sensitizing children towards environment. The 

students are encouraged to live life with dignity. The lessons which tell them about 

different religions promote brotherhood, harmony and tolerance. The lessons which tell 

about the social reform movements imbibe the sense of liberty of thought and freedom 

from the shackles of darkness and orthodox beliefs. The knowledge about different life 

processes also help in overcoming myths that are prevalent in the society. the students are 

also told stories about exploitation of children who work in homes at the hands of their 

employers and also about the exploitation of Indians by Britishers. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are taught the human rights and fundamental rights. 

They are told about the covenant on economic, social and cultural rights and are told 

about the National Human Rights Commission and the mechanism to approach this 

Commission. They are also taught about their democratic and political rights to 

participate in the functioning of the government directly or indirectly and also about their 

cultural and social rights. The students are taught about the equality in matters of 

employment and reservation of seats for socially and educationally backward classes in 

employment. They are informed about their rights to privacy. The students are told about 

their right to education and about the different schemes initiated by the government to 

promote education in India like the National Education Policy, Sarv Shiksha Abhiyaan 
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etc. The students are made aware of consumer rights and are also informed about 

different forums where a consumer can approach in case of grievance.   

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the concepts of 

waste management, garbage disposal etc. The students are also told about the encouraging 

stories of disabled people. They are told about the right of girls to get equal education 

with boys. The children are told that all men are equal and no men are foreign. They are 

also told about natural disasters and how the NGO’s play a vital role during these times.  

They are also taught about the revolutions. The students are told about how exploitation 

takes place when a girl runs from her home to become an actress but gets exploited and 

become a prostitute.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. It also promotes the 

awareness about environment and related problems. The stories of children being 

exploited by outsiders sensitize children towards their personal safety. 

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the fundamental human rights and about fundamental rights in 

detail including the right to liberty, equality, freedom of speech and expression freedom 

to form associations, freedom of movement, untouchability, constitutional remedies etc. 

The students are told about various social problems prevalent in the country together with 

the government’s initiatives to tackle those problems. The students are informed about 

various laws like Right to Education Act, Hindu Widow Remarriage Act, Child Marriage 

(Prohibition) Act etc.  They are also informed about the various international 

organizations that have been formed at global level in order to ensure peaceful existence 

of mankind. The students are also told about NGO’s like Human Rights Watch who 

conduct research and advocacy on human rights. 

Among indirect references they are told about the freedom struggle of India and the world 

revolutions. They are also taught about the problem of deforestation and population. The 

students are told about the evolution and growth of different socio-political movements in 
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India meant for the upliftment of different classes of people. The students are taught 

about the problems that exist in society like child marriage, sati, exploitation of people on 

the basis of caste, creed, colour etc. They are also sensitized towards the issue of poverty 

and are told about the pathetic conditions of living in slums. They are also made aware of 

the plight of refugees. They are further sensitized towards the environmental issues and 

sustainable development. The students are also encouraged to spend some leisure time in 

order to ensure overall growth and development. 
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SUMMARY FOR THE STATE OF TAMILNADU 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

The students are directly taught about fundamental rights and duties.  

Among indirect references, the students are taught the importance of trees and their uses, 

the stories about great freedom fighters, the freedom movement etc. They are also taught 

the benefits or remaining in a healthy and clean environment and the problem of 

pollution. There are stories in the books which tell the students about their culture and 

folk arts. There are lessons depicting festivals of different religions. The students are told 

about the traffic rules.  

These lessons help in imbibing the right to life with dignity and the right to liberty. This 

also helps in inculcating a sense of equality, respect and non-discrimination. The chapters 

on festivals develop tolerance among children and also promote freedom of religion and 

brotherhood.  

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about human rights- its meaning, 

important human rights, the role played by United Nations in safeguarding human rights 

and the mechanism developed in India for the protection of human rights. The students 

are also taught about their democratic and political rights to participate in the functioning 

of the government and also about their cultural and social rights. The students are also 

told about right to education and also about legislations enacted for the protection of 

women and children including the Juvenile Justice Act. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The books encourage children to lead healthy life and encouraging children to eat a 

balanced and health diet. They are told about the cultural heritage of India and its march 

through the time of history. They are also told about the problems faced by the disabled. 
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These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The information about customer rights etc. 

help in promoting informed citizenry. The knowledge about environment degradation and 

natural disaster help in sensitizing children towards environment. The students are 

encouraged to live life with dignity. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the human rights and 

fundamental rights. The students are explained the concept of human rights and are taught 

different types of human rights and the conventions which provide for protection of 

human rights and child rights. They are also taught about their democratic and political 

rights to participate in the functioning of the government directly or indirectly and also 

about their cultural and social rights. The students are taught about their different laws 

framed for the protection of consumers and are also told about the problem of child 

labour. The students are also told about different legislations like Maharashtra Domestic 

Worker’s Welfare Board Act. The students are also told about the encouraging stories of 

disabled people. 

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution, global warming, the 

concepts of waste management, garbage disposal etc. The students are taught about the 

Russian and French revolution and decolonization. The students are encouraged to lead a 

healthy life and abstain from addiction. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. The students are sensitized 

about the environment. 

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the United Nation and human rights and about fundamental 
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rights in detail including the right to liberty, equality, freedom of speech and expression 

freedom to form associations, freedom of movement, untouchability, constitutional 

remedies etc. The students are told about various social problems prevalent in the country 

together with the government’s initiatives to tackle those problems.  

Among indirect references they are told about the freedom struggle of India. They are 

also taught about the problem of deforestation and population. They are also sensitized 

about environmental problems like green house effect, global warming, ozone depletion 

etc. 
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SUMMARY FOR TELANGANA 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

The students are directly taught about the child rights by displaying these rights in 

pictorial form. They are informed about the various offices and institutions where a child 

can approach in case of violation of his rights. They are told about their political, social, 

cultural and economic rights enshrined in the Constitutions. These rights are also 

represented in pictorial form which creates a deep impact on the mind of the students. The 

students are also informed about the different institutions established by the Government 

for providing different services to the society and also different schemes initiated by the 

Government for the welfare of the people. The students are also informed about laws like 

Right to Information Act and Protection of Children from Sexual Offences Act. 

Among indirect references, the students are taught the importance of trees and their uses, 

the stories about great freedom fighters, the freedom movement etc. They are also taught 

the benefits or remaining in a healthy and clean environment, the problem of pollution. 

There are stories in the books which tell them about disabled people and their problems 

and their quest to live with dignity. There are lessons depicting festivals of different 

religions as well as the life of tribals. There are chapters which depict girls and boys 

studying together and playing together. 

These lessons help in imbibing the right to life with dignity, the right to liberty. This also 

helps in inculcating a sense of equality, respect and non-discrimination. The chapters on 

festivals develop tolerance among children and also promote freedom of religion and 

brotherhood. The chapters on disabled people help in inculcating the right to inclusion.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the rights of tribals staying in 

forests and the laws passed by the Government in order to safeguard their interests. They 

are also taught about their democratic and political rights to participate in the functioning 

of the government directly or indirectly and also about their cultural and social rights. 

They are also taught about the Government’s responsibility for providing free and 



2687 

compulsory education to children along with the responsibility to provide basic amenities 

to the public. The students are informed about laws like Right to Information Act and the 

Right to Education, and the age to marry etc. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters 

and growing population. There are chapters depicting gender equality by showcasing girls 

cycling around the city breaking all norms and also encouraging men to do household 

chores. The children are explained the importance of education and the problem of child 

marriages. The books contain chapters depicting the importance of health and 

encouraging children to eat a balanced and health diet. They are also told about the justice 

system of the country. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace.  

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the right to equality and that 

there should be no discrimination on the basis of colour.  They are also taught about their 

democratic and political rights to participate in the functioning of the government directly 

or indirectly and also about their cultural and social rights. The students are taught about 

their right to form associations with the help of a story. They are also taught about the 

Government’s responsibility for providing public facilities and education. The students 

are informed about the rules to regulate labour. The students are specifically informed 

about Women Protection Acts like the provisions against child marriage, dowry, immoral 

trafficking etc. The students are also taught the evolution of human rights law in the 

world and the functioning of National Human Rights Commission. They are also given 

traffic education. 

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the damage caused 

by it to the ecosystem, global warming, natural disasters, increase in use of pesticides, 
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water scarcity and the problem of waste management. There are chapters talking about 

the prevalence of gender inequality. There is a chapter in the book which informs children 

the health and psychological problems related to overburdening of children with 

homework. The book showcases the stories of disabled people who could win the world 

through their positive attitude. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The books also imbibe the culture of 

positive attitude in life and the right to protect the environment and work for sustainable 

development.  

  



Figure 5.26.1 : Total Human R

Figure 5.26.2 : Level wise Human R

0 0 0

13 7

29

0

20

40

60

80

100

120

140
N

o.
 o

f p
ag

es
 fr

om
 T

ex
tb

oo
ks

DIRECT HUMAN RIGHTS

Direct
1%

No 
Content

94%

1-5

Direct
1%

No 
Content

96%

9-10

TRIPURA 

.1 : Total Human Rights taught in the state of Tripura 

 

.2 : Level wise Human Rights taught in the state of Tripura

7 6 7
15

78

24

7

40

45 39

63

84

124

15

39

20

Classes

Total Human Rights

DIRECT HUMAN RIGHTS INDIRECT HUMAN RIGHTS

Indirect
5%

No 
Content

94%

Direct
3%

No 
Content

89%

6-8

Indirect
3%

Content

Direct
3%

No 
Content

94%

11-12

 

 

 

 

ights taught in the state of Tripura 

40

0

20
13

Indirect
8%

Indirect
3%



2690 

SUMMARY FOR TRIPURA 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

Among direct references the students are told about the right of every child to go to 

school. They are told about the government policies like right to free and compulsory 

education, Sarv Shiksha Abhiyaan, mid day meal etc. The students are also told about the 

law against cutting of trees like the Right to Forests Act. 

Among indirect references, the students are taught the importance of plants, trees and 

forests and their uses. They are told about the use of water and its scarcity. They are also 

taught to maintain cleanliness in the surroundings and maintain a healthy and clean 

environment. The students are told about the different religions. The students are told 

about the freedom movement of India and how the Indians fought with the Britishers to 

liberate their motherland from the clutches of foreigners. The students are told about the 

importance of education. They are also told about increase in participation of women in 

Armed Forces to showcase the right to equality. They are also taught about problems that 

the country is facing like pollution and population growth. The students are sensitized 

towards gender equality by telling them different stories of boys and girls and by asking 

them to answer the question whether there should be different rules for boys and girls. 

They are also sensitized towards issue of untouchability he stand how social barriers 

exist. The students are also told about the economic disparity existing in the country by 

telling them about the stories of people belonging to different strata of society. They are 

also told about the plight of people living in slums and the problems faced by these 

people. The students are also told about the stories of differently- abled people and their 

quest to live life. The students are encouraged to treat these people equally. They are also 

told about the benevolent act of different groups of people.  The students are also 

explained that how they should ensure their safety during natural disasters. They are also 

told about stories where justice was given by the King. 

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment. The knowledge about the freedom movement of the country held children 

learn freedom of expression, thought and freedom from slavery. The chapters also 
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sensitise children towards freedom of religion and development of brotherhood and 

tolerance. The stories of disabled people imbibe a feeling of respect, inclusion and 

equality towards them. They are also told about their rights like right to education.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are taught fundamental rights. The students are taught 

about their democratic and political rights to participate in the functioning of the 

government and also about their cultural and social rights. The students are told about the 

different legislation enacted for protection of women like the Domestic Violence Act, 

Sexual Harassment of Women at Workplace (Protection, Prevention and Redressal) Act, 

right of women to inherit property etc. They are also told about the different schemes 

initiated by the Government like Anganwaris, child care centres etc. The students are 

introduced to the criminal justice system of India. They are told about the rights of the 

arrested persons, right to be defended by a lawyer, fair trial, right to be presented before 

the Magistrate, right not to be ill-treated or tortured during arrest and right to equality 

before law. The students are also sensitized towards the marginaised groups and are 

informed about various laws enacted for the protection of the marginalized people like the 

Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, Employment of 

Manual Scavengers and Construction of Dry Latrines (Prohibition) Act to prohibit the 

employment of manual scavengers as well as the construction of dry latrines etc. The 

students are also made aware of the problem of child labour and are told about various 

laws framed by the Government for prevention of child labour and regulating the safety 

laws in factories. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are also told about the importance of sports. They are taught cultural 

harmony and freedom of religion. They are also made aware of the social issues prevalent 

in the society in olden times like sati system, slavery, untouchability and caste 

discrimination. The students are told about the commoditization of persons in ancient 
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society and how only men above certain age were considered as citizens. The students are 

told about the diversity in different religions and languages in India. They are also told 

about the courageous stories of disabled people and special schools made for educating 

specially-abled children. The students are told about different religions. The students are 

told about different professions and means of earning livelihood. The students are 

sensitized towards the issue of gender equality by telling them different stories and 

incidents. The students are also told about the duty of the government to provide public 

facilities. they are also encouraged to live in harmony with other religions. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The knowledge about environment 

degradation and natural disaster help in sensitizing children towards environment. The 

students are encouraged to live life with dignity. The lessons which tell them about 

different religions promote brotherhood, harmony and tolerance. The lessons which tell 

about the social reform movements imbibe the sense of liberty of thought and freedom 

from the shackles of darkness and orthodox beliefs. The knowledge about different life 

processes also help in overcoming myths that are prevalent in the society. the students are 

also told stories about exploitation of children who work in homes at the hands of their 

employers and also about the exploitation of Indians by Britishers. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are taught fundamental rights. The students are told 

about their right to education and about the different schemes initiated by the government 

to promote education in India like the National Education Policy, Sarv Shiksha Abhiyaan 

etc. The students are made aware of the problem of child labour and the laws initiated to 

tackle this problem.  

Among indirect references they are told about the freedom movement of India. The 

students are told that how the India grew into a new world by doing away with the 

problems of untouchability, sati, purdah system and caste system. 
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These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. It also promotes the awareness about 

environment and related problems.  

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the fundamental rights in detail including the right to liberty, 

equality, freedom of speech and expression freedom to form associations, freedom of 

movement, untouchability, constitutional remedies etc. The students are told about 

various social problems prevalent in the country together with the government’s 

initiatives to tackle those problems. The students are informed about various laws like 

Right to Education Act, Hindu Widow Remarriage Act, Child Marriage (Prohibition) Act 

etc.   

Among indirect references they are told about the freedom struggle of India. They are 

also taught about the problem of deforestation and population. The students are told about 

the evolution and growth of different socio-political movements in India meant for the 

upliftment of different classes of people. The students are taught about the problems that 

exist in society like child marriage, sati, exploitation of people on the basis of caste, 

creed, colour etc. They are also sensitized towards the issue of poverty and are told about 

the pathetic conditions of living in slums. They are also made aware of the plight of 

refugees. They are further sensitized towards the environmental issues and sustainable 

development. The students are also encouraged to spend some leisure time in order to 

ensure overall growth and development. 
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SUMMARY FOR THE STATE OF UTTAR PRADESH 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

There is a direct reference to the fundamental rights mentioned in the Constitution such as 

right to vote, right to equality, right to education, right to freedom of religion etc.  

Among indirect references, the students are taught the importance of trees and their uses, 

the stories about great freedom fighters, the freedom movement etc. There are chapters on 

the life history of great men. They are also taught the benefits or remaining in a healthy 

and clean environment, the problem of pollution. There are stories in the books which tell 

them about disabled people and their problems and their quest to live with dignity. There 

are lessons depicting festivals of different religions. There are chapters depicting boys 

and girls going to school together to study and also chapters which talk about the social 

movements initiated for the upliftment of the women in the society . There is a chapter 

which shows the plight of children when they run away from their home and how they are 

exposed to the risks of child labour and physical abuse. 

These lessons help in imbibing the right to life with dignity, the right to liberty. This also 

helps in inculcating a sense of equality, respect and non-discrimination. The chapters on 

festivals develop tolerance among children and also promote freedom of religion and 

brotherhood. The life history of great men helps in imbibing the culture of dignity of 

labour. 

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about their democratic and political 

rights to participate in the functioning of the government directly or indirectly and also 

about their cultural and social rights. They are also taught about the Government’s 

responsibility for providing free and compulsory education, free books to be provided by 

the government, schemes initiated for providing employment, schemes for disabled 

children, eradication of polio etc.   

Among indirect references they are taught about the rich and diversified heritage of India, 

the stories of great freedom fighters, love for motherland, national security and sacrifice 
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for protecting her. They are taught about the freedom struggle of India and how it got 

independence from the British raj. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management and growing 

population. The children are told about the caste discrimination prevalent in India society 

along with its ill effects. The children are exposed to the concerns of child labour. The 

books contain a lot of material depicting the importance of health, the safety rules that 

shall be followed by children. There are chapters in the book which lay importance on the 

education of a girl child. They are told about the exploitation faced by woman, female 

infanticide, decreasing sex ratio along with the positive aspect of the participation of 

woman in the society.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

held in imbibing the right to liberty and peace and also imbibes the culture of non-

violence. The lessons on government schemes and initiatives help the students understand 

the right of social security and access to public service.  The stories of disabled children 

help in inculcating the thought of non exclusion.  

  



Figure 5.28.1 : Total Human R

 

Figure 5.28.2 : Level wise Human Rights taught 

0 0 07 5
21

0

50

100

150

200

250

300
N

o.
 O

f P
ag

es
 fr

om
 T

ex
tB

oo
ks

DIRECT HUMAN RIGHTS

Direct
0%

No 
Content

96%

1-5

Direct
2%

No 
Content

87%

9-10

UTTARAKHAND 

.1 : Total Human Rights taught in the state of Uttarakhand

.2 : Level wise Human Rights taught in the state of Uttarakhand

7 6 7 15

78

42 42

126

53
39

60
85

130
148

243 255

Classes

Total Human Rights

DIRECT HUMAN RIGHTS INDIRECT HUMAN RIGHTS

Indirect
4%

No 
Content

96%

Direct
3%

No 
Content

90%

6-8

Indirect
11%

Direct
6%

No 
Content

89%

11-12

 

ights taught in the state of Uttarakhand 

 

 

Uttarakhand 

126

31

255
238

Indirect
7%

Indirect
5%



2698 

SUMMARY FOR UTTARAKHAND 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

Among direct references the students are told about the right of every child to go to 

school. They are told about the government policies like right to free and compulsory 

education, Sarv Shiksha Abhiyaan, mid day meal etc. The students are also told about the 

law against cutting of trees like the Right to Forests Act. 

Among indirect references, the students are taught the importance of plants, trees and 

forests and their uses. They are told about the use of water and its scarcity. They are also 

taught to maintain cleanliness in the surroundings and maintain a healthy and clean 

environment. The students are told about the different religions. The students are told 

about the freedom movement of India and how the Indians fought with the Britishers to 

liberate their motherland from the clutches of foreigners. The students are told about the 

importance of education. They are also told about increase in participation of women in 

Armed Forces to showcase the right to equality. They are also taught about problems that 

the country is facing like pollution and population growth. The students are sensitized 

towards gender equality by telling them different stories of boys and girls and by asking 

them to answer the question whether there should be different rules for boys and girls. 

They are also sensitized towards issue of untouchability he stand how social barriers 

exist. The students are also told about the economic disparity existing in the country by 

telling them about the stories of people belonging to different strata of society. They are 

also told about the plight of people living in slums and the problems faced by these 

people. The students are also told about the stories of differently- abled people and their 

quest to live life. The students are encouraged to treat these people equally. They are also 

told about the benevolent act of different groups of people.  The students are also 

explained that how they should ensure their safety during natural disasters. They are also 

told about stories where justice was given by the King. 

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment. The knowledge about the freedom movement of the country held children 

learn freedom of expression, thought and freedom from slavery. The chapters also 
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sensitise children towards freedom of religion and development of brotherhood and 

tolerance. The stories of disabled people imbibe a feeling of respect, inclusion and 

equality towards them. They are also told about their rights like right to education.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are taught fundamental rights. The students are taught 

about their democratic and political rights to participate in the functioning of the 

government and also about their cultural and social rights. The students are told about the 

different legislation enacted for protection of women like the Domestic Violence Act, 

Sexual Harassment of Women at Workplace (Protection, Prevention and Redressal) Act, 

right of women to inherit property etc. They are also told about the different schemes 

initiated by the Government like Anganwaris, child care centres etc. The students are 

introduced to the criminal justice system of India. They are told about the rights of the 

arrested persons, right to be defended by a lawyer, fair trial, right to be presented before 

the Magistrate, right not to be ill-treated or tortured during arrest and right to equality 

before law. The students are also sensitized towards the marginaised groups and are 

informed about various laws enacted for the protection of the marginalized people like the 

Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, Employment of 

Manual Scavengers and Construction of Dry Latrines (Prohibition) Act to prohibit the 

employment of manual scavengers as well as the construction of dry latrines etc. The 

students are also made aware of the problem of child labour and are told about various 

laws framed by the Government for prevention of child labour and regulating the safety 

laws in factories. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are also told about the importance of sports. They are taught cultural 

harmony and freedom of religion. They are also made aware of the social issues prevalent 

in the society in olden times like sati system, slavery, untouchability and caste 

discrimination. The students are told about the commoditization of persons in ancient 
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society and how only men above certain age were considered as citizens. The students are 

told about the diversity in different religions and languages in India. They are also told 

about the courageous stories of disabled people and special schools made for educating 

specially-abled children. The students are told about different religions. The students are 

told about different professions and means of earning livelihood. The students are 

sensitized towards the issue of gender equality by telling them different stories and 

incidents. The students are also told about the duty of the government to provide public 

facilities.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The knowledge about environment 

degradation and natural disaster help in sensitizing children towards environment. The 

students are encouraged to live life with dignity. The lessons which tell them about 

different religions promote brotherhood, harmony and tolerance. The lessons which tell 

about the social reform movements imbibe the sense of liberty of thought and freedom 

from the shackles of darkness and orthodox beliefs. The knowledge about different life 

processes also help in overcoming myths that are prevalent in the society. the students are 

also told stories about exploitation of children who work in homes at the hands of their 

employers and also about the exploitation of Indians by Britishers. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are taught the human rights and fundamental rights. 

They are told about the covenant on economic, social and cultural rights and are told 

about the National Human Rights Commission and the mechanism to approach this 

Commission. They are also taught about their democratic and political rights to 

participate in the functioning of the government directly or indirectly and also about their 

cultural and social rights. The students are taught about the equality in matters of 

employment and reservation of seats for socially and educationally backward classes in 

employment. They are informed about their rights to privacy. The students are told about 

their right to education and about the different schemes initiated by the government to 

promote education in India like the National Education Policy, Sarv Shiksha Abhiyaan 
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etc. The students are made aware of consumer rights and are also informed about 

different forums where a consumer can approach in case of grievance.   

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the concepts of 

waste management, garbage disposal etc. The students are also told about the encouraging 

stories of disabled people. They are told about the right of girls to get equal education 

with boys. The children are told that all men are equal and no men are foreign. They are 

also told about natural disasters and how the NGO’s play a vital role during these times.  

They are also taught about the revolutions. The students are told about how exploitation 

takes place when a girl runs from her home to become an actress but gets exploited and 

become a prostitute.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. It also promotes the 

awareness about environment and related problems. The stories of children being 

exploited by outsiders sensitize children towards their personal safety. 

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the fundamental human rights and about fundamental rights in 

detail including the right to liberty, equality, freedom of speech and expression freedom 

to form associations, freedom of movement, untouchability, constitutional remedies etc. 

The students are told about various social problems prevalent in the country together with 

the government’s initiatives to tackle those problems. The students are informed about 

various laws like Right to Education Act, Hindu Widow Remarriage Act, Child Marriage 

(Prohibition) Act etc.  They are also informed about the various international 

organizations that have been formed at global level in order to ensure peaceful existence 

of mankind. The students are also told about NGO’s like Human Rights Watch who 

conduct research and advocacy on human rights. 

Among indirect references they are told about the freedom struggle of India and the world 

revolutions. They are also taught about the problem of deforestation and population. The 

students are told about the evolution and growth of different socio-political movements in 
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India meant for the upliftment of different classes of people. The students are taught 

about the problems that exist in society like child marriage, sati, exploitation of people on 

the basis of caste, creed, colour etc. They are also sensitized towards the issue of poverty 

and are told about the pathetic conditions of living in slums. They are also made aware of 

the plight of refugees. They are further sensitized towards the environmental issues and 

sustainable development. The students are also encouraged to spend some leisure time in 

order to ensure overall growth and development. 
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SUMMARY FOR THE STATE OF WEST BENGAL 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

Among direct references the students are told about the fundamental rights. They are told 

about the government policies like right to free and compulsory education, Swachh 

Bharat Abhiyaan, mid day meal etc. 

Among indirect references, the students are taught the importance of plants, trees and 

forests and their uses. They are told about the use of water and its scarcity. They are also 

taught to maintain cleanliness in the surroundings and maintain a healthy and clean 

environment. They are also taught about problems that the country is facing like pollution 

and population growth. The students are told about the different religions. The students 

are told about the freedom movement of India and how the Indians fought with the 

Britishers to liberate their motherland from the clutches of foreigners. The students are 

also told about the movements initiated by social reformers for fighting against slavery, 

child labour, discrimination etc. They are also told about increase in participation of 

women in Armed Forces to showcase the right to equality. 

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment. The knowledge about the freedom movement of the country held children 

learn freedom of expression, thought and freedom from slavery. The chapters also 

sensitise children towards freedom of religion and development of brotherhood and 

tolerance.  

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are directly taught about the human rights. They are 

introduced to the concept of human rights and different types of human rights. They are 

also told about the legislation enacted in India for the protection of the human rights and 

the Commission established for the same. The students are also taught fundamental rights. 

The students are taught about their democratic and political rights to participate in the 

functioning of the government and also about their cultural and social rights.  
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Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are taught cultural harmony and freedom of religion. They are also made 

aware of the social issues prevalent in the society in olden times like sati system, slavery, 

untouchability and caste discrimination. The students are told about the diversity in 

different religions and languages in India. They are also told about the courageous stories 

of disabled people.   

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The knowledge about environment 

degradation and natural disaster help in sensitizing children towards environment. The 

students are encouraged to live life with dignity. 

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights indirectly. Among indirect 

references they are told about the freedom movement of India. They are also taught about 

the problem of growing environmental pollution and the concepts of waste management, 

garbage disposal etc. The students are also told about the encouraging stories of disabled 

people. The students are also told about the revolutions. They are also told with the help 

of stories about child labour. The students are also told about educational reforms and 

other reforms initiated by the social reformers like widow remarriage, sati etc.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. 

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the human rights and about fundamental rights in detail 

including the right to liberty, equality, freedom of speech and expression freedom to form 
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associations, freedom of movement, untouchability, constitutional remedies etc. The 

students are told about the nature of human rights and Universal Declaration of Human 

Rights. The students are also informed about the various schemes initiated by the 

Government for providing employment to youth.   

Among indirect references they are told about the freedom struggle of India and the world 

revolutions. They are also taught about the problem of deforestation and population. The 

students are told about the evolution and growth of different socio-political movements in 

India meant for the upliftment of different classes of people. They are further sensitized 

towards the environmental issues and sustainable development.  
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SUMMARY FOR NCERT 

Human Rights taught from classes I to V 

The students from classes I to V are taught human rights directly as well as indirectly. 

Among direct references the students are told about the right of every child to go to 

school. They are told about the government policies like right to free and compulsory 

education, Sarv Shiksha Abhiyaan, mid day meal etc. The students are also told about the 

law against cutting of trees like the Right to Forests Act. 

Among indirect references, the students are taught the importance of plants, trees and 

forests and their uses. They are told about the use of water and its scarcity. They are also 

taught to maintain cleanliness in the surroundings and maintain a healthy and clean 

environment. The students are told about the different religions. The students are told 

about the freedom movement of India and how the Indians fought with the Britishers to 

liberate their motherland from the clutches of foreigners. They are also told about 

increase in participation of women in Armed Forces to showcase the right to equality. 

They are also taught about problems that the country is facing like pollution and 

population growth. The students are sensitized towards gender equality by telling them 

different stories of boys and girls and by asking them to answer the question whether 

there should be different rules for boys and girls. They are also sensitized towards issue of 

untouchability he stand how social barriers exist. The students are also told about the 

economic disparity existing in the country by telling them about the stories of people 

belonging to different strata of society. They are also told about the plight of people living 

in slums and the problems faced by these people. The students are also told about the 

stories of differently- abled people and their quest to live life. The students are 

encouraged to treat these people equally. They are also told about the benevolent act of 

different groups of people.    

These lessons help in imbibing the right to equality before law, right to life and the right 

to liberty. The chapters on environment sensitise children towards the right to 

environment. The knowledge about the freedom movement of the country held children 

learn freedom of expression, thought and freedom from slavery. The chapters also 

sensitise children towards freedom of religion and development of brotherhood and 
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tolerance. The stories of disabled people imbibe a feeling of respect, inclusion and 

equality towards them. They are also told about their rights like right to education.   

Human Rights taught from classes VI to VIII 

The students from classes VI to VIII are taught human rights directly as well as indirectly. 

Among the direct references they are taught fundamental rights. The students are taught 

about their democratic and political rights to participate in the functioning of the 

government and also about their cultural and social rights. The students are told about the 

different legislation enacted for protection of women like the Domestic Violence Act, 

Sexual Harassment of Women at Workplace (Protection, Prevention and Redressal) Act, 

right of women to inherit property etc. They are also told about the different schemes 

initiated by the Government like Anganwaris, child care centres etc. The students are 

introduced to the criminal justice system of India. They are told about the rights of the 

arrested persons, right to be defended by a lawyer, fair trial, right to be presented before 

the Magistrate, right not to be ill-treated or tortured during arrest and right to equality 

before law. The students are also sensitized towards the marginaised groups and are 

informed about various laws enacted for the protection of the marginalized people like the 

Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, Employment of 

Manual Scavengers and Construction of Dry Latrines (Prohibition) Act to prohibit the 

employment of manual scavengers as well as the construction of dry latrines etc. The 

students are also made aware of the problem of child labour and are told about various 

laws framed by the Government for prevention of child labour and regulating the safety 

laws in factories. 

Among indirect references they are told about the stories of great freedom fighter and 

about the freedom struggle of India. They are also taught about the importance of forests, 

the problem of growing environmental pollution, waste management, natural disasters. 

The students are told about natural disasters and disaster management. The books 

encourage children to lead healthy life and encouraging children to eat a balanced and 

health diet. They are also told about the importance of sports. They are taught cultural 

harmony and freedom of religion. They are also made aware of the social issues prevalent 

in the society in olden times like sati system, slavery, untouchability and caste 

discrimination. The students are told about the commoditization of persons in ancient 

society and how only men above certain age were considered as citizens. The students are 
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told about the diversity in different religions and languages in India. They are also told 

about the courageous stories of disabled people and special schools made for educating 

specially-abled children. The students are told about different religions. The students are 

told about different professions and means of earning livelihood. The students are 

sensitized towards the issue of gender equality by telling them different stories and 

incidents. The students are also told about the duty of the government to provide public 

facilities.  

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The stories depicting freedom movement 

help in imbibing the right to liberty and peace. The knowledge about environment 

degradation and natural disaster help in sensitizing children towards environment. The 

students are encouraged to live life with dignity. The lessons which tell them about 

different religions promote brotherhood, harmony and tolerance. The lessons which tell 

about the social reform movements imbibe the sense of liberty of thought and freedom 

from the shackles of darkness and orthodox beliefs. The knowledge about different life 

processes also help in overcoming myths that are prevalent in the society.  

Human Rights taught in Classes IX and X 

The students of classes IX and X are taught human rights directly as well as indirectly. 

Among the direct references they are taught the human rights and fundamental rights. 

They are told about the covenant on economic, social and cultural rights and are told 

about the National Human Rights Commission and the mechanism to approach this 

Commission. They are also taught about their democratic and political rights to 

participate in the functioning of the government directly or indirectly and also about their 

cultural and social rights. The students are taught about the equality in matters of 

employment and reservation of seats for socially and educationally backward classes in 

employment. They are informed about their rights to privacy. The students are told about 

their right to education and about the different schemes initiated by the government to 

promote education in India like the National Education Policy, Sarv Shiksha Abhiyaan 

etc. The students are made aware of consumer rights and are also informed about 

different forums where a consumer can approach in case of grievance.   

Among indirect references they are told about the freedom movement of India. They are 

also taught about the problem of growing environmental pollution and the concepts of 
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waste management, garbage disposal etc. The students are also told about the encouraging 

stories of disabled people. They are told about the right of girls to get equal education 

with boys. The children are told that all men are equal and no men are foreign. They are 

also told about natural disasters and how the NGO’s play a vital role during these times.  

They are also taught about the revolutions. 

These lessons help in imbibing the feeling of equality among children and also promotes 

non-discrimination on the basis of sex, caste etc. The knowledge about revolutions helps 

in developing the freedom of thought, expression and liberty. It also promotes the 

awareness about environment and related problems.  

Human Rights taught in XI and XII 

In class XI and XII there are direct as well as indirect reference to human rights. The 

students are taught about the fundamental human rights and about fundamental rights in 

detail including the right to liberty, equality, freedom of speech and expression freedom 

to form associations, freedom of movement, untouchability, constitutional remedies etc. 

The students are told about various social problems prevalent in the country together with 

the government’s initiatives to tackle those problems. The students are informed about 

various laws like Right to Education Act, Hindu Widow Remarriage Act, Child Marriage 

(Prohibition) Act etc.  They are also informed about the various international 

organizations that have been formed at global level in order to ensure peaceful existence 

of mankind. The students are also told about NGO’s like Human Rights Watch who 

conduct research and advocacy on human rights. 

Among indirect references they are told about the freedom struggle of India and the world 

revolutions. They are also taught about the problem of deforestation and population. The 

students are told about the evolution and growth of different socio-political movements in 

India meant for the upliftment of different classes of people. The students are taught 

about the problems that exist in society like child marriage, sati, exploitation of people on 

the basis of caste, creed, colour etc. They are also sensitized towards the issue of poverty 

and are told about the pathetic conditions of living in slums. They are also made aware of 

the plight of refugees. They are further sensitized towards the environmental issues and 

sustainable development. The students are also encouraged to spend some leisure time in 

order to ensure overall growth and development. 
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5.2 SUGGESTIONS: 

Our education system has come a long way in helping educate the masses on matters of 

human rights but there is still much to be done. Although introducing human rights as a 

separate subject may not be feasible, the following changes in the curriculum may be 

efficacious in ensuring a more holistic approach to education:- 

 From the analysis of various states, it has been observed that the entire focus at the 

early childhood level is on languages. At this stage, basic human rights such as 

right to food, right to water, right to education and the right against child labour 

ought to be introduced in ways that would make learning fun as well as receptive 

for the children. A pictorial presentation of the aforesaid rights could go a long 

way in meeting this goal. 

 3rd standard seems to be a good entry point for the introduction of ‘environmental 

studies’ as a separate subject uniformly across all boards. The importance of 

environmental protection cannot be ignored in today’s times.  

 It has been observed that traffic rules and road safety measures are part of the 

curriculum in all states. There is a need to supplement this information with the 

consequences and process to be followed in case of violation of traffic rules. 

 Following are some observations from the curriculum of various boards that 

may be adopted by other boards as best-practices: 

To start with, the insides of the cover page (front and back cover of the textbook) 

can be used to highlight the Swachh Bharat Campaign, anti-tobacco campaign, 

rights of the child and other matters of pressing concern. For instance, Annexure 

I (Cover page of Class VIII NCERT Social Studies Textbook entitled ‘Social and 

Political Life III’) highlights the ‘Children’s Bill of Rights’. 

 Child Rights: Every child should be aware of his/her rights. Annexure II 

(Andhra Pradesh & Telangana class 5 EVS: page 166-181) highlights child rights 

in pictorial form making it more relatable to children. A similar practice may be 

adopted by other state boards. 
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 Sexual Abuse: Sexual abuse is unwanted sexual activity, with perpetrators using 

force, making threats or taking advantage of victims not able to give consent. 

Every child from the very early age should be explained the difference between 

the good touch and the bad touch Annexure III (Rajasthan 4th Environment: Pg 

13) by means of a dialogue between grandfather and grandchild effectively 

addresses the issue of children being touched inappropriately and how such 

sensitive issues should be resolved. 

 Problems of Adolescence: The Goa board has rightly dealt with topics such as 

physical & mental changes during adolescence, breathing techniques to deal with 

stress, drug abuse and HIV/AIDS. It would be advantageous to add a non-

evaluative section to the social studies textbook in each class dealing specifically 

with issues that children may face during that particular age.  

The non-evaluative section of the curriculum developed by the Goa state board i.e. 

Annexure IV (Class IX) and Annexure V (class X) is a very inventive way to 

raise issues that children may face during a particular age.  

 Rights of the weaker section: It is important to throw light upon laws that 

encourage protection of rights of women & children and thereby help in reforming 

the archaic mindsets of the masses. For instance, Annexure VI (Page 53-and 54 

of Class VI NCERT Social Studies Textbook entitled ‘Social and Political Life I’) 

highlights the plight of the girl child. After touching a poignant note with the 

reader through a poem (A Daughter’s Wish), the following page educates the 

reader about the girl’s equal right to property protected through the Hindu 

Succession Amendment Act of 2005. 

A chapter on Indian laws protecting child & women rights must be necessarily 

taught. In addition to this, means of redressal in case of violation of such rights 

must also be added so that there is awareness in regard to the relevant agency to 

be approached. Annexure VII (Chapter 22: page 275 to 283: AP & Telangana 9th 

SST) provides guidance on how this chapter may be included in the curriculum. 

 Eradication of Bad Habits: Annexure VIII (Kerala 8th science: page 208) 

makes a suggestion to the students to organize an awareness program on bad 

habits such as addiction arising out of smoking and the excessive use of mobile 
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phones & computers. Similarly, Annexure IX (Karnataka class 10th Hindi page 

144-146) demonstrates the effectiveness of forming child-groups for the 

realization of objects common to the community. What is laudable about these 

two illustrations is that an attempt is made to engage students as participants in the 

process of problem-solving and the same may be replicated by other state boards. 

 Awareness about misleading advertisements: Maharashtra class 6th English 

book Annexure Xpage 40-41) addresses an issue that has spun out of control in 

this day and age. Many appealing advertisements are created to lure children into 

the trap of eating unhealthy processed foods, the chapter entitles “Ad’wise’ 

Customers” seeks to raise awareness on the aforesaid matter. 

 Public Participation in Law making: Citizens can play a vital role in the law 

making process. Annexure XI (Page 45 to 49 chapter 4 of Class VIII NCERT 

Social Studies Textbook entitled ‘Social and Political Life III’) highlights the 

process of law-making and how members of the society can play a crucial role in 

this process by expressing their viewpoints prior to the finalization of any law by 

the Parliament/State Legislature. A similar chapter in story form may be added to 

the curriculum of other state boards. 

 Initiation of criminal process in case of victimization: It is important for every 

person to know that how criminal machinery can be brought into action. The 

student should be told the procedure to be followed for  registration of F.I.R . 

They should also be informed about the rights of an arrested person. Annexure 

XII (Page 66 to 77 chapter 6 of Class VIII NCERT Social Studies Textbook 

entitled ‘Social and Political Life III’) highlights the plight of a maidservant who 

is wrongly accused of theft. Through a story, the reader is explained the process of 

a criminal trial, the meaning of fair trial and the concept of F.I.R. A similar 

chapter may be added to the curriculum of other state boards as many people are 

falsely accused and end up spending a large amount of time in jail simply because 

they are unaware of their own rights and remedial measures.  

Annexure XIII (Punjab VIIIth standard: SST: page 260) throws light on the 

process of filing FIR and what remedial measures are available if the police 
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official refuses to file FIR. The same may be inculcated in other state boards as 

children should know the 1st step towards redressal after an offence is committed. 

 Methodology of depicting rights through pictorial display and storytelling: 

The story format adopted by the NCERT keeps the reader engaged throughout the 

chapter and breaks away from the monotony of feeding excessive information to 

the reader. For instance, Annexure XIV (Page 4 to 15 Class VII NCERT Social 

Studies Textbook entitled ‘Social and Political Life II’) showcases the socio-

economic inequality that exists in our country through the story of a maidservant 

and a pictorial display of scenes from the movie ‘Deewar’. Not only does this 

format appear to be more relatable to the reader but it also helps the student to 

question his own beliefs and relearn through the process of critical thinking.  

 Reflective Learning: Annexure XV(AP & Telangana class 6 SST: page 135 to-

142) is a good example of reflective learning. It is important that children are 

challenged to question their own beliefs and re-learn through the process of 

critical thinking. Through this chapter, the reader is coaxed into questioning the 

limitations put on women and the imaginary line delineating occupations suitable 

to a particular gender.  

Annexure XVI (H.P. E.V.S. class 3rd page 72) By reflecting on crucial issues 

such as child labour and right to education, children may find themselves in a 

position to talk about child rights to underprivileged children who are engaged in 

child labour and may thereby help reintegrate them in the education system. At the 

bottom of the page, a direction is given to the teacher to tell the children about the 

right to education and the Child and Adolescent Labour (Prohibition and 

Regulation) Act, 1986 which is a welcome step. 

Human rights are covered extensively in the humanities curriculum of classes XI and XII. 

However, it becomes pertinent to bear in mind that students of these two classes are 

divided into the sciences, commerce and the humanities streams and a majority of the 

students are unable to access the knowledge related to human rights. It is therefore 

suggested that human rights be taught more extensively prior to such division of streams 

so that all students are aware of their rights alike. 
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In addition to the above the following rights should also be taught as a part of school 

curriculum, 

 Chapter IX of ‘The Juvenile Justice (Care and Protection of Children) Act, 2015’ 

deals with offences against children such as cruelty towards children, 

employment of child for begging, giving intoxicating drink or drugs to child, 

using a child for vending, peddling, carrying, supplying liquor or drugs, 

exploitation of a child employee, sale & procurement of child for any purpose, 

corporeal punishment, use of child by militant groups or other adults, kidnapping 

or abduction of child and the offences committed on disabled persons. It may be 

beneficial to include such information in the curriculum so that children are aware 

of their rights and redressal mechanism in case of violations. 

 The Criminal Law (Amendment) Act of 2013 has introduced important changes in 

the Indian Penal Code  in so far as section 354A (sexual harassment), 354B 

(assault or use of criminal force to woman with intent to disrobe), 354C 

(voyeurism), 354D (stalking) have been introduced and sections 375 and 376 

dealing with rape have been expanded. Children should be taught the meanings of 

these terms so that they are able to comprehend any untoward and sexually 

inappropriate advances that are made towards them. 

 There is a need to undertake gender-sensitization (especially towards the third-

gender) during the formative years of life. It has been observed that most of the 

gender sensitization campaigns are run at the University level which is a belated 

stage as it becomes very difficult for humans to unlearn and relearn at such an 

advanced age. 

 As per census 2011 (updated 2016) in India out of the 121 Cr population, 2.68 Cr 

persons are disabled which is2.21% of the total population. It is important to make 

the disabled population aware about their rights therefore the curriculum should 

cover the rights of disabled in the light of the The Rights of Persons with 

Disabilities Act, 2016.   

 Bullying in schools must be treated at par with ragging in colleges. Affidavits 

must be signed by parents/guardian(s) of child to ensure that children do not 

mistreat one and another. Further, the adverse effects of bullying on the mental 
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growth of the child must be highlighted in story form through the curriculum so 

that children respect the physical and mental differences inter se and treat each 

other with respect. 

 Managing stress and anger is becoming a major challenge for the children. Efforts 

must be made to introduce non-evaluative yoga and meditation classes to ensure 

overall development of children. To supplement the aforementioned exercises, 

counselors can be engaged from time to time to ensure that children are able to 

cope with their personal difficulties. 

 More stress needs to be laid on the enforcement mechanisms available for breach 

of human rights. Children must be informed of the circumstances under which an 

aggrieved person may approach the National/State Human Rights Commission, 

National/State Commission for Protection of Child Rights, Supreme Court or the 

High Court amongst other human rights redressal agencies to seek assistance. A 

large part of the population continues to be ill-informed about his/her rights and 

the mechanisms available to address such violations. Children can create a ripple 

effect by sharing such vital information with their elders at home or approach the 

concerned agency if and when their rights are violated in any manner. 

 Children must be explained the importance of spreading awareness relating to 

human rights in their communities so that more people have the ability to raise 

their voices against the violation of human rights. 

 Human rights day must be celebrated in the classroom each year with a particular 

human right as the theme and various activities may be conducted around the 

theme so as to ensure that children have a fair idea about that particular right. To 

take this a step further, one period every month may be dedicated to highlighting a 

particular human right and participatory activities may be organized to achieve 

this goal. 

 Dramas and literary activities such as essay writing competitions, debates etc. may 

be organized from time to time to keep children abreast with their basic human 

rights and how these ought to be redressed in case of violations. 
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 Children must be made aware of the consequences of each individual’s actions on 

the planet as part of ‘environmental studies’. For instance, a recent study 

conducted across various countries found tap water to be contaminated with 

plastic fibres. An alarming 94.4% of the samples collected from the U.S.A. and 

82.4% of tap water samples taken from India were found to be contaminated.2 

Making children aware of the havoc raked by plastics can help them become 

conscious consumers from an early age and consequentially may help in reduction 

of single use plastic consumption i.e. plastic straws, cups and polythene bags in 

the long run. Exposing children to hard truths such as these during their formative 

years may go a long way in raising children sensitive to the needs and rights of 

others. 

 As part of ‘environmental studies’, children must be made aware of the impact of 

each individual’s food choices on the environment as well as their own health so 

that children are able to make an informed decision on the kind of lifestyle they 

wish to follow rather than continue to be driven by intergenerational inertia i.e. 

following the same food habits or patterns as followed by generations before us. .  

 Non-evaluative informative workshops on obtaining basic amenities such as gas 

connections, opening bank accounts, making Aadhar cards and driving licenses 

etc. must be held from time to time. 

 Various government schemes such as Sarva Shiksha Abhiyan, Swachh Bharat 

Abhiyan, MNREGA, government housing schemes, insurance schemes, pension 

schemes etc. must be highlighted in the classroom and the children must be 

persuaded to share such information with their elders. This would ensure greater 

overall awareness towards basic human rights.  

For every right, there is a corresponding duty. It is imperative that the children are taught 

that they not only have human rights but also a corresponding duty to respect the human 

rights of other fellow beings. Holland sums it up succinctly: “every right implies the 

                                                             
2 Damien Carrington, Plastic fibres found in tap water around the world, study reveals, 
The Guardian, 6th September, 2017. 
https://www.theguardian.com/environment/2017/sep/06/plastic-fibres-found-tap-water-
around-world-study-reveals  
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active or passive forbearance by others of the wishes of the party having the right. The 

forbearance on the part of others is called a duty.”3 

There is a need to adopt the vision enunciated under the ‘human rights friendly schools’ 

program of Amnesty International which strives towards inculcating human rights in all 

areas of school life and is based on principles of equality, dignity, non-discrimination and 

participation. “In order to become a human rights friendly school, schools are encouraged 

to integrate the global principles into four key areas of school life: governance; 

relationships; curriculum; and school environment.”4 Thus, besides the curriculum there 

is also a need to strengthen the other three key areas in order to garner respect for human 

rights. Our entire education system needs to be revamped. Right from early childhood, 

there is a need to adopt a human-rights based approach to education. Such an approach 

will instil respect for human dignity in each child. 

 

 

                                                             
3 Dr. V.D. Mahajan, Jurisprudence and Legal Theory, 5th edition, reprinted 2010, Eastern Book Company at 
Page 261. 
4 Amnesty International Website URL for the ‘human rights friendly schools’: 
https://www.amnesty.org/en/human-rights-education/human-rights-friendly-schools/  








































































































































































































